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LOK SABHA DEBATES

s

LOK SABHA

Weanesday, August 24, 2005Bhaora 2, 1927 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker i the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Shri Balashowry Vallabhaneni,
Question No. 401

[English]
Research on Rise in Heart Diseases

*401. SHRI BALASHOWRY VALLABHANENL: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether the AIIMS has conducted any research
on the rise in heart diseases in the country and its
treatment with the help of stem cells;

(b) if so, the details in this regard;

(c) whether the use of stem cells has proved
successful in curing heart diseases;

(d) if so, the facts thereof; and

(e) the steps taken/proposed to be taken by the
Government to intensify the research on stem cells?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) A
statement is laid on the Table of the House.

Statement

The AIIMS is actively engaged in the research and
therapeutic procedure involving use of various stem cells.
AlIMS has conducted the following ethically cleared
research on the use of stem cells in heart diseases:-

(1) Stem cells were used in patients of coronary
artery diseases while undergoing bypass surgery
in 35 patients.

D —
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(1) Stem cells were injected percutaneously in 17
patients of dilated cardiomyopathy while
undergoing coronary angiography.

The results in the surgical patients have been
successful with no side effect and improvement in the
pumping function of the heart with clinical benefit to the
patients. The results in the second series have been
without any side effects or complications and the patients
are being followed up for their clinical status and
observation. Although the results are encouraging, the
patients are still under regular follow up.

Realizing the potential of stem cell research in
modemn therapeutics and biomedical research, Indian
Council of Medical Research (ICMR) and Department of
Biotechnology have strongly recommended that stem cell
research and its clinical applications should be promoted
in the country. India has emerged as one of the major
countries involved in stem cell research. According to
ICMR, around 15 institutions and 3 premier health centers
in the country are presently involved in stem cell research
and related activities. The ICMR is also in the process of
establishing various cord blood stem cell banks in the
country.

SHRI BALASHOWRY VALLABHANENI: Sir, research
with the use of stem cells to not only cure heart diseases
but other major ailments like cancer, spinal cord injury,
low blood supply, baldness, blindness are going on for
quite some time. Primarily stem cells research is also
called regenerative medicine and has the potential to
change the face of human disease by repairing specific
tissues or by growing organs.

MR. SPEAKER: Please put your question.

SHRI BALASHOWRY VALLABHANENI: Has the
Ministry made efforts to enlighten the general public about
the causes for rige in heart diseases and its disastrous
impact on not just health but life itself?

It has been stated in the reply that though results
are encouraging, patients are still under regular follow-
up. ‘Would the hon. Minister let us know how long patients
will ‘be under follow-up? Has there been any timeframe
in this regard?

DR. ANBUMANI RAMADOSS: Sir, there are two
issues which the hon. Member has raised. One is about
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the condition of the general heart diseases in the country
and whether the Government has taken any steps to
create awareness. The second one is pertaining to the
All India Medical Instituis of Sciences where there were
a number of cases treated using adult stem cells.

MR. SPEAKER: He wants to know how long the
patients should take rest.

DR. ANBUMANI RAMADOSS: Sir, it is a constant
review of the patient. He has to come for a review after
six months to one year according to the progress.

As regards the other question about cardiac
conditions and status of the general public, today, in India
there is an abnormal increase in the non-communicable
disease pattern like diabetic and cardio-vascular diseases.
In fact, the WHO has warned us that non-communicable
diseases will overtake communicable diseases in the
future. So, the Government is all geared up to tackle the
issue of the future.

Today, India has literally become diabetic Capital of
the world and cardio-vascular disease Capital of the world.
We have started a lot of awareness campaigns. This
year we are going to have a new national programme
on cardio-vascular diseases, diabetics and stroke. Coupled
with this, we are going for a lot of programmes including
creating awareness in the schools.

MR. SPEAKER: Both relevance and brevity are
virtues.

Now, you please put your second suppiementary.

SHRI BALASHOWRY VALLABHANENI: Sir, in these
days of increasing health consciousness, one cannot
understand the rise in heart diseases. Doctors are of the
opinion that there is a marked improvement in the food
habits, people are following yoga and exercise regimen
and adopting vegetarian: food habits. Would the hon.
Minister inform the august House whether any annovative
and concrete methods are being adopted at the national
level to highlight the rise in heart diseases? What are
the details?

DR. ANBUMANI RAMADOSS: Sir, as | have already
mentioned, the Government of India is going for a new
national programme for diabetics, cardio-vascular diseases
and stroke. A Task Force has already been set up. The
Planning Commission has given an ;in-principle' approval

AUGUST 24, 2005

lo Questions 4

for this programme. The Task Force is now discussing
among themselves how this programme is going to go
about, how we are going to have early detection,
awareness and treatment plan. Awareness is the main
concept not only among the elders but among the children
at the school level also.

The hon. Member hae rightly said that yoga could
be incuicated in the curriculum. We are, in fact, discussing
this with the HRD Ministry so that yoga should be made
a compulsory subject at the school level.

MR. SPEAKER: Now, Prof. Mahadeorao Shiwankar,
you put one supplementary please. Do not put a question
starting with parts (a), (b), (c) and (d).

[Translation]

PROF. MAHADEORAO SHIWANKAR: | would like to
know the percentage of success, achieved and progress
made so far in use of stem cells in patients undergoing
by-pass surgery. What the Central Government has
contemplated to take more measures, also state the steps
likely to be taken for attaining maximum success in this
field in future?

[English]

DR. ANBUMANI RAMADOSS: Sir, if you permit, |
will inform the Members what are stem cells and what
are the types of stem cells.

MR. SPEAKER: No, it is not a medicine. This is not
a medical college.

...(Intsrruptions)
[Translation]

PROF. MAHADEORAO SHIWANKAR: It was a
different question, he laughingly evaded it. ... /ntermyptions)

[English]

DR. ANBUMAN! RAMADOSS: In order to make it
understand the concept of stem cells and what we are
doing in the country to the hon. Members, | would like
to mention the basie things. There are three types of

. stem cells—(1) cord blood cells, (2) adult stem celis, and

(3) embryonic stem cells. The world over, there is a lot
of opposition for the embryonic stem cells on ethical
issues. The UK, China, Korea, some parts of Singapore
and other countries have carried out research, and in
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India, we do not want to lag behind. So, India is
propagating the therapeutic cloning for embryonic stem
cells. So, the All India Institute of Medical Sciences has
done a couple of researches on cardiac patients. About
37 patients have been treated.

MR. SPEAKER: You have mentioned that in your
written reply.

DR. ANBUMANI RAMADOSS: This procedure of
using adult stem cells is going on for the last 10 years
world-wide, and now recently the All India Institute of
Medical Sciences has taken it up. Some of the institutes
are going in for not only cardiac research but also for
the lymphatic cells, eye cells, pancreatic cells, bone
marrow and all that.

So, we are going in for more of research, and in
fact, the All india Institute of Medical Sciences and the
Department of Biotechnology are going in for a joint
venture of having a new stem cell research unit in the
AlIMS for not only cardiology but also for ali other organs
of the body.

MR. SPEAKER: Now, Dr. Ram Chandra Dome, you
put a very specific and brief question.

DR. RAM CHANDRA DOME: Yes, Sir. | will put a
very specific question. ...(/nterruptions)

[Translation]

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker,
Sir, | would like to say that ...({/nterryptions)

MR. SPEAKER: You may sit down.

[English]

| am sorry. Please sit down. He has given you too long
an answer for your short question.

DR. RAM CHANDRA DOME: Sir, | must appreciate
that the Government has taken up stem cell research
project in our country, and the research work is going on
successfully. This is my specific question. There is one
important problem relating to heart disease, that is, even
today the coronary heart disease is on the rise. Even
today the single largest heart disease is rheumatic heart
disease and the common sufterers are the poorer sections
of the society.

BHADRA 2, 1927 (Saks)
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MR. SPEAKER: What is yotr question?

DR. RAM CHANDRA DOME: You would also
appreciate that many times valve replacement surgery is
necessary. That is very expensive, exorbitant and cost-
effective.

MR. SPEAKER: What is your question?

DR. RAM CHANDRA DOME: My question is this.
This disease is exclusively controllable through a
rheumatic heart disease control programme. | would like
to know whether the ICMR has made any study on the
single largest heart disease problem in our country. What
is their recommendation on this project? This is part (a)
of my question. Part (b) of my question is this.

MR. SPEAKER: There is no part (b).

DR. RAM CHANDRA DOME: | would like to know
whether the Government is contemplating to take up a
rheumatic heart disease control programme or not.

DR. ANBUMANI RAMADOSS: Pertaining to part (a)
of his supplementary, | will collect the details and inform
the Member. Regarding part (b), | have already said that
the National Programme for Cardiovascular disease,
Diabetics and Strokes is in the offing, and we are going
to go ahead with the programme this year whether the
rheumatic heart disease will also be a part of that
programme.

SHRI ARJUN SETHI: The number of heart patients
as well as diabetic patients in the country are on the
increase. These specialised treatment facilities are located
in the cities or in the institutes like AIIMS or in places
like Chennai, Vellore, etc. But in the rural villages,
especially, in the State of Orissa, these facilities are very
much limited. So, | would like to know from the hon.
Minister whether for this kind of patients from the poorer
sections, what kind of facilities they have provided in the
States, which lack this kind of treatment. | am asking
this specially with reference to the State of Orissa.
...(Interryptions)

MR. SPEAKER: What are you going to do for the
rural people?

DR. ANBUMANI RAMADOSS: Firstly, it is a State
subject, and the State Governments have to put up more
facilities for treating these patients, and upgrading facilities
in the hospitals at the State level. In tha National
Programme which we are contemplating, we are trying to
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evolve a pattern whereby we should assess them. Most
of this Programme will be for awareness, and early
detection. it is not viable at this point of time to treat all
these patients in the country in the National Programme.
But we will be able to assist the States to a certain
extent for all this.

DR. KARAN SINGH YADAV: Thank you, Sir. Right
now, the adult stem cell is being used in the cardiac and
other indications. My pointed question is this. | would like
to know whether the Government is trying to fund All-
India Institute of Medical Sciences which is a pioneering
Institute doing research in this field about the embryonic
stem cells as well as umbilical cord blood banks. | would
also like to know whether they are planning to give this
tacility to the State Government for bigger hospitals in
States.

MR. SPEAKER: Let there be a pointed reply.

DR. ANBUMANI RAMADOSS: As | have already
mentioned in my answer earlier, the All-India Institute of
Medical Sciences along with the Department of Bio-
Technology is on a joint venture project, and are going
ahead with a major project on stem cells research
including the cord cells. Today also, we have an Umbilical
Cord Cell Bank in the All-India Institute of Medical
Sciences along with the Organ Retrieval Banking
Organization (ORBO) on a joint venture.

As tar as the question of States is concemed, in
future, the Government will try to help the States which
do research work on stem cells because we want this
research to go on throughout the country.

Funds to NGOs for AIDS Control Programmes

+
*402. DR. R. SENTHIL:
SHRI E.G. SUGAVANAM:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the details of the proposals for the National AIDS
Control Organisation (NACO) Programme, Phase-lil;

(b) the details of NGOs receiving funds from external
agencies for various AIDS control programmes;

(c) whether these NGOs are utilizing funds on projects
identified by them for the purpose; -
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(d) it so, the details thereof;

(e) whether the Government is aware that the funds
allotted to NGOs are not being utilized properly;

(f) if so, the details thereof; and

(g) the action plan of the Government to coordinate
and monitor utilization of funds by NGOs?

THE MI_NISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADQOSS): (a) to (g) A
statement is laid on the Table of the House.

Statement

(a) The National AIDS Control Programme—
Phase |ll is scheduled to begin in June, 2006, and the
project period is likely to be for five years. Preparatory
work for the National AIDS Control Programme-Phase Il
has already started and a planning team has been
constituted. The planning process will involve all
stakeholders i.e. policy makers, experts, NGOs and
community based organizations, bilateral and multilateral
agencies. Under the planning team, 14 working groups
have bden constituted for indepth discussion on important
thematic areas conceming the programme. The working
groups will prepare national and state level programme
implementation plans for National AIDS Control
Programme—Phase |ll.

In order to review the progress made, a Programme
Steering Committee Chaired by Special Secretary and
Director General, NACO, has been constituted.

(b) to (d) The World Bank, Department for
International Development (DFID), United States AID
(USAID) etc. provide funds to National AIDS Control
Organization (NACO) for implementation of National AIDS
Control Programme phase-ll. NACO provide grants to
NGOs through the State AIDS Control Societies for
undertaking Targeted Interventions addressing mainly the
groups at higher risk of contracting HIV infection and to
provide care & support services for people living with
HIV/AIDS. However, there are certain external agencies
like Bill & Melinda Gates Foundation, India-Canada
Coliaborative HIV/AIDS Project (ICHAP), which provide
funds to some NGOs directly and have their own

"evaluation mechanism. Since NACO is not involved in

the process of granting of funds to the NGOs by these
external agencies, the details are being collected & would
be laid on the Table of the House in due course.
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(e) to (g) Yes, Sir. Due to reasons like poor
performance, funds mishandling and change of
management committees etc., State AIDS Control
Societies have withdrawn support from about 38 NGOs
implementing various projects since 1999. Presently, 922
NGOs being funded by NACO are implementing 965
Targeted Intervention projects among High Risk Groups
(HRGs) and 58 NGOs running 60 Community Care
Centres (CCCs) under National AIDS Control Programme
phase-ll. The Funding of NGOs supported by NACO has
been decentralized to the respective\ State AIDS Control
Societies (SACS) for which detailed operational and
costing guidelines have been provided to them. Based
on annual action plan discussions with the States, the
funds are released to respective State AIDS Control
Societies for providing financial assistance to NGOs. A
Computerized Management Information System and a
Programme Finance Management System have been
developed by the NACO to ensure regular feedback from
the NGOs through their respective State AIDS Control
Societies in respect of diverse parameters for evaluation.
With the intensive monitoring and evaluation systems, the
SACS are able to check poor performance, improper use
of funds and under achievement of targets etc. On finding
shortfalls, SACS withdraws the project and stops funding.

MR. SPEAKER: Shri E.G. Sugavanam-—not present.
Dr. R. Senthil.

DR. R. SENTHIL: Hon. Speaker, Sir, through you, |
thank the hon. Minister for an exhaustive and a very
comprehensive reply. | have only one pointed
Supplementary with regard to the action of the NGOs. At
the moment, NGOs play a vital role. They develop a
project and present it to the NACO and get funds. The
problem with this project is this. For example, there is an
NGO in Mumbai that works with the employees of a
multi-national company, and draw funds, Actually the
studies have shown that employees working in a multi-
national company are at least matriculates. They do not
need education. It is the people in the unorganised sector
who need education. So, at the moment, the NGOs are
choosing projects on their own. Would the Government
consider that the NACO plans and develops all the
projects, and gives only those projects which it decides
as important for the NGOs. Instead of NGOs presenting
a project, the NACO should decide a project, and give
this to the NGOs.

MR. SPEAKER: It is a very good suggestion.

BHADRA 2, 1927 (Sska)

to Questions 10

DR. ANBUMANI RAMADOSS: Firstly, | would like to
say that the NGOs are doing a wonderful work in the
control and prevention of HIV AIDS in the country though
some NGOs are black-sheep in the total enormity of
situation. But, today the National Aids Control Organization
(NACO) funds the State governments. We have State
Aids Control Societies (SACSs). We give all our funds to
these State SACSs, and the SACSs appoint the NGOs.
The NGOs are called for, and they have criteria for
eligibility. Then according to the State’s local needs, these
NGOs are funded by the State SACSs. The SACSs
monitor these NGOs, and they are accountable to the
SACSs. Moreover, we have been getting some complaints
on this issue of NGOs, and the Government of india is
going to take a more proactive role in the functioning of
the NGOs, including in their monitoring and accountability.

MR. SPEAKER: have you got second Supplementary?
DR. R. SENTHIL: No, Sir.

MR. SPEAKER: So, no other Supplementary. Very
good.

Shri Virendra Kumar.
[Trans/ation/

SHRI VIRENDRA KUMAR: Mr. Speaker, Sir, thank
you. | thank you once again for giving me permission to

ask supplementary question after lapse of one month. |
am grateful to you. ...//ntemyptions)

[English]

MR. SPEAKER: Are you sincerely doing it?
[Translation/

SHRI VIRENDRA KUMAR: Yes, Sir.
[English]

MR. SPEAKER: Or, are you trying to taunt? Are you

.increasing the prestige of this House by making such

observations?
[Trans/ation/

SHRI VIRENDRA KUMAR: Mr. Speaker, Sir, the
hon'ble Minister has stated in his reply that many
organizations of international level are extending
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cooperation to AIDS control programmes in the country.
In reality, on the pretext of giving funds for AIDS control
programme in our country, these international institutions
are preparing market for laboratory kits and medicines
manufactured in their country by exaggerating figures and
spreading fear among the people. in real terms, instead
of extending cooperation in AIDS control programme,
these organizations are exaggerating the figures. Through
you, | would like to know trom the hon'ble Minister
whether a process has been adopted in regard to
registration of actual patients, door to door identification
of patients and distribution of medicines to them.

[(English]

DR. ANBUMANI RAMADOSS: Wherever issues have
come up and wherever the national figures of HIV have
been refunds, we have strongly defended out numbers
and refuted the so-called claims of the multinational
agencies, some of which have been funding us. We have
asked for explanation from some of them and they have
given the explanation that they have not done any of
those things. We are closely monitoring the situation.

Today, the number of muitinational or global agencies
like Global Fund, the US-AID, the UN AID, DFID, and
the Bill Gates and Melinda Foundation are funding/
supporting the NACQO'’s AIDS Programme. They are doing
wonderful work in the country in close association with
the NACO and with us as a cohesive unit. There is no
problem with any of these units. If there are any issues
that are brought up to the Ministry, we would take notice
of them.

SHRIMATI D. PURANDESWARI: Thank you, Mr.
Speaker, Sir.

| am not undermining the importance of research
and advocacy when it comes to HIV/AIDS. Most of the
funds procured by the NGOs are directed towards
research and advocacy. But another critical area that is
emerging here is the social stigma that is attached to
the AIDS patients because in the hospitals also they are
treated almost like untouchables and are sidelined. | would
like to know from the hon. Minister if the NACO would
come up with some mechanism wherein rehabilitation
centres and homes could be created for AIDS patients,
wherein they could take shelter.

DR. ANBUMANI RAMADOSS: The Government is
going to bring in an enactment against discrimination of
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HIV/AIDS patients. The Bill against discrimination of these
patients at work, at school, and at treatment places has
been sent to the States for their comments and we are
yet to get the comments from them. Once we get the
comments, we would enact it soon.

Coming to the second part of the hon. Member's
question, we have about 50 community care centres,
mostly run by NGOs where AIDS patients are taken care.
These patients are mostly terminally il AIDS patients.
The NACO is funding all the 60 community centres in
the country.

SHRIMATI P. SATHEEDEVI: Some of the NGOs
working in the name of AIDS control are mainly
concentrating their work on supply of condoms and
contraceptives after they receive funds from the
Government. This, in a way, promotes prostitution. | would
seek to know from the hon. Minister whether the Ministry
of Health and Family Weltare is giving any direction to
the NGOs for having better projects to control the spread
of diseases like AIDS and whether there is any machinery
to monitar the functioning of the NGOs.

DR. ANBUMANI RAMADOSS: Supplying condoms
is one of the important functions of the NACO. Today,
the Government is going for a more active condom
promotion campaign whereby it is a dual protection
campaign: one against population growth and the other
against infectious diseases like sexually transmitted
diseases, HIV/AIDS and Hepatitis-B. All those infectious
diseases could be prevented by using condoms. The
Government is going to go in for a more active condom
promotion campaign and we are going to use more NGOs
in this method.

For streamlining the NGOs, the Government is
preparing a proposal to streamline the functioning of the
NGOs in the country and the Central Government is going
to go ahead with that.

[Transiation)
increase in Quota of Seats of Medical Colleges

+
*403. DR. LAXMINARAYAN PANDEY:
SHRI CHANDRAMANI TRIPATHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether the Government is aware that quota of
seats of some medical colleges have been increased
despite the adverse remarks made against them by the
Indian Medical Council;

(b) if so, the details thereof and the reasons therefor;
(c) the State-wise details of such colleges;

(d) the reasons for adverse remarks made by the
Council against the said colleges; and

(e) the reaction of the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) A
statement is laid on the Table of the House.

Statement

As per the provisions of Indian Medical Council Act,
1956, the Medical Council of India (MCI) is required to
make its recommendations on the schemes referred to it
by the Central Government for establishment of new
medical colleges, increase in intake capacity or starting
Post Graduate courses. The Central Government after
considering the scheme and the recommendations of the
Council and after obtaining, wherever necessary, such
other particulars as may be considered necessary by it
from the person or college concerned, and having regard
to the factors referred to in sub-section (7) of Section
10A, either approve with conditions or disapprove the
scheme.

During the year 2005-06, the Central Government
has received a number of negative recommendations from
the MCI with which the Government has agreed and not
given permission for either establishment of new medical
colleges or increase in seats. The Central Government,
however, in exercise of the powers vested with it under
Section 10A(4) of the Indian Medical Council Act, 1956,
renewed the permission for admission of fresh batch of
students for the academic session 2005-06 in previously
established three Government medical colleges in Tamil
Nadu and one each in Chhattisgarh and Uttaranchal.

MR. SPEAKER: Q. 403. Shri Chandra Mani Tripathi—
not present. Dr. Laxminarayan Pandey.

The ballot is always favouring the Health Ministryl
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[Translation]

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, in
the Question, the hon. Minister was asked to divuige the
names of states where permission has been given to
those colleges whose applications were kept pending for
the last three years, the colleges of only Uttar Pradesh,
Tamilnadu and Chhattisgarh have been mentioned in the
reply. The Government has permitted admission of fresh
batches of students in these colleges. Whether there are
any such colleges in Madhya Pradesh who have applied
for permission and their applications are lying pending?
Whether the Government had considered them.

The second part of my question is, as to which are
those negative recommendations of indian Medical Council
of India, on the basis of which Government is delaying
grant of permission.

[English]

MR. SPEAKER: The hon. Member is asking about
Madhya Pradesh.

DR. ANBUMANI RAMADOSS: As already mentioned
in the written answer, this year there were negative
recommendations in about five medical colleges and all
five were Government colleges. In fact, the Government
had a responsibility. In the Government colleges, the Chief
Secretaries and Health Secretaries have given
undertakings and affidavits to us stating that they will
rectify deficiencies. Then, we have gone ahead and given
permission to these Govemment colleges.

As far as other issues of Madhya Pradesh are
concerned, | will inform the hon. Member.

[Translation]

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, my
question is very specific, Medical Council, Dental Council
and the Government granted permission to some private
Medical Colleges and Dental Colleges, but their requests
seeking permission to start next year's course are pending
due to which the future of medical students has become
dark, because, though permission has been given for
first year, but permission for second year has not been
given. This way the future of these students hangs in
balance. Whether he would consider the situation and
take decision in this regard at earliest?
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[English]

DR. ANBUMANI RAMADOSS: Today, there is a
procedure whereby if someone wants to apply for a
medical or dental college, then they have to get the
permission from the State Governments, the affiliation of
the universities and, then apply to the Central
Government. The Central Government sends these
recommendations to the Medical Council or respective
Councils. Then, these Councils go and inspect these
colleges and give recommendations to the Government
whether they could give permission or not. There are a
number of colleges, who are waiting for permission or
not. There are a number of colleges, who are waiting for
permission, because of various reasons of deficiencies
which are yet to be rectified, by the so-called colleges.
Once they rectify these deficiencies, then the Central
Government will have no problem in giving permission to
them.

DR. LAXMINARAYAN PANDEY: They have rectified
the errors and they have also given fresh applications for
permission. ...(/ntemruptions)

MR. SPEAKER: He will look into it and inform you
separately.

... (Interryptions)

DR. ANBUMANI RAMADOSS: Once the Medical
Council gives its recommendation, then we could give
permission to them. ...(/ntemuyptions)

MAJ. GEN. (RETD.) B.C. KHANDURI: There are
Medical Colleges which were given sanction to start the
college. But now permission for the second year is not
being given. Who is responsible for this? What is the
Government doing about it? ...(/nterruptions)

DR. M. JAGANNATH: In the recent past when the
Medical Council of India went for inspection of the private
medical colleges, they found that instead of having good
infrastructure, they have made a hotch-potch arrangement.
They were getting patients from other hospitals and were
also hiring doctors and students. The standard of any
institution depends on the infrastructure. Such an institute
without good infrastructure will not be tuming out good
doctors and doctors will be playing with the lives of the
human beings.

As per the hon. Minister's answer in which it has
been mentioned that there were adverse comments from
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the Medical Council of India, five colieges were not given
permission. Likewise, there were so many allegations
against the Medical Council of India which has not taken
care to evaluate them.

So, | would like to know from the hon. Minister as
to what action the Government is proposing to take
against such type of colleges which have entered into
such types of practices and also against the Medical
Council of India which has not taken care of the standards
of the medical education.

MR. SPEAKER: Well, | do not know about the second
part.

...(Interryptions)

DR. ANBUMANI RAMADOSS: Today, unfortunately,
we have a situation whereby there is no synthesis
between the Medical Council of India and the Ministry of
Health and Family Weltare. The Medical Council of India
was formed exclusively to help the Ministry of Health
and Family Waelfare to upgrade the standards of medical
education in the country. Today, we have come to a
situation or a deadlock has been arrived whereby the
Medical Council of India is not functioning in coordination
with the Ministry of Health. It is an unfortunate situation.
The Government is trying to rectify this situation. In fact,
we have been getting a lot of complaints. ...(/ntermyptions)
In fact, over the last few years also, some of the friends
from the Communist Parties also have written directly.
They have written to the hon. Prime Minister.

MR. SPEAKER: You say some hon. Members of
Parliament.

DR. ANBUMANI RAMADOSS: Other than the
Communists, a lot of other Members of Parliament have
met me personally. They have written to me and they
have been asking to rectify the functioning of the Medical
Council of India which is, unfortunately, not at all
satisfactory. So, the Government is going in four
enactment of an amendment of the Medical Council of
India Act.

MR. SPEAKER: After the amendment, all these
matters will be looked into.

DR. ANBUMANI RAMADOSS: In fact, yesterday we
have introduced in the Rajya Sabha, the Medical Council
of india (Amendment) Bill whereby we will try to rectify
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the deficiencies and functioning of the Medical Council of
India.

DR. CHINTA MOHAN: Sir, the hon. Minister himself
‘has admitted that the Medical Council of India has
become a defunct organisation. | agree with him.

MR. SPEAKER: He has not said defunct. He said:
“Not working together.”

DR. CHINTA MOHAN: It is not functioning and there
is no synthesis between the Ministry and the Medical
Council of India. That is what he admitted. Here, | would
like to know from the hon. Minister as to how much time
he will take to change the Act and see that this new Act
is introduced in the next Session of Parliament.

MR. SPEAKER: You say: “As soon as possible.”

DR. ANBUMANI RAMADOQOSS: Sir, yesterday we have
introduced the Amendment Bill in the Rajya Sabha and
it may go to the Committee and then we will try our best
to pass it in the Winter Session of Parliament.

SHRI VARKALA RADHAKRISHNAN: Sir, is there any
difference of opinion between the Medical Council of India
and the Government in the matter of sanctioning new
seats in both private and Government colleges? is the
matter taken to the Supreme Court for their decision? Is
there any bar in sanctioning of new colleges for the
current academic year? Will the hon. Minister reply to
these points?

DR. ANBUMANI RAMADOSS: Sir, there is no bar
on sanctioning of any new courses or new colleges from
the Medical Council of Iindia or the Government of India.
The Supreme Court has given us some deadlines or
dates to follow whether to given permission or for renewal
or for post-graduation etc. It is an unfortunate situation
whereby the courts are directing the Ministry to take up
these issues on a time-bound manner. We are following
that.

MR. SPEAKER: You have to follow it.

DR. ANBUMANI RAMADOSS: In some issues like
increase of seats, the courts have given a deadline. After
the deadline we have not been able to follow it or give
permission.

MR. SPEAKER: You have to comply with the court's
order.
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[Transiation/

SHRI MOHAN SINGH: Mr. Speaker, Sir, Medical
Council of India was constituted to improve the standard
of medical education in India and help the Government
in this task. But now, the differences between the
Government and Medical Council have become public.
The situation is such that when Medical Council of India
conducts inspection of a particular college and reports to
the Government about inadequate standard in that college
against prescribed norms but the Ministry increased the
number of seats in said college on its own, ignoring
Council's report.

| would like to know from the hon'ble Minister, the
names of such Medical Colleges in Northern India, about
whom the MCI has recommended to increase/not to
increase the seats and on the contrary the Government
have given the permission to raise the seats in those
colleges contrary to the opinion of the Council. There is
a need of more Medical seats and Medical Colleges in
Uttar Pradesh. | would like to know from the Minister the
basis of derecognizing private colleges in Uttar Pradesh.

[English]

MR. SPEAKER: Why did you take away the
affiliation?

DR. ANBUMANI RAMADOSS: If the hon. Member
informs what is the name of the college | will look into
it.

MR. SPEAKER: It is some private medical college.

DR. ANBUMANI RAMADOSS: What is the name of
the college?

[Translation]

SHRI MOHAN SINGH: Sir, | am talking about Meerut
Medical College.

[English]

DR. ANBUMANI RAMADOSS: Sir, we go according
to the recommendation of the Medical Council of India.
In the Rule 10(a)(4) of the MCI Act, it states about it
and | can read out the relevant portion of the Act.

MR. SPEAKER: No, you give the substances.
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DR. ANBUMANI RAMADOSS: Sir, it says that the
Medical Council is a recommendatory body and the final
permission is given by the Government of India after
fulfilling the facts and then getting the views from the
management or the college concerned.

With regard to the issue of Meerut college, the
Medical Council has given some negative
recommendations to us. In fact, there is a cut off date,
which | have already mentioned, from the Supreme Court
and after the date, unfortunately, we are not able to give
permmission even though the college has rectified these
deficiencies.

SHRIMATI MENEKA GANDHI: As a Member of the
Standing Commiittee on Health, | just want to ask a
question whether the hon. Minister is aware that it is not
just the case with Medical Council but also the Ayurvedic
Council (Amendment) Bill, the Homeopathic Council
(Amendment) Bill which were sent to the Committee.
There was a unanimous feeling which was recorded that
the Ministry is working to destroy these councils by taking
away all their powers. Every time the Council recommends
that a particular institution should not be recommended,
the Ministry has gone ahead and recommended it,
specifically in two cases in Haryana and Rajasthan where
they were found to be completely not existing and they
were recommended over a period of three days during
Diwali. Now, the Medical Council enactment is also a
part of this endeavour that all the Councils, which are
manned by professionals, actually lose all their powers to
veto to do anything.

DR. ANBUMAN! RAMADOSS: Sir, | strongly deny
the views of the hon. Member stating that the Government
is trying to take over these Councils and abolish those
Councils. It is not a statement to be made by a
responsible Member.

These Councils were formed by the Ministry to assist
the Ministry. Today, we have a situation whereby these
Councils just on their own. ...(//ntermyptions)

MR. SPEAKER: You have made your point.

DR. ANBUMANI RAMADOSS: Sir, | am also a
professional. ...(//Interryptions)

SHRIMAT!I MANEKA GANDHI: They are formed by
Parliament, not the Ministry. They are autonomous.

...(Interruptions)
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DR. ANBUMANI RAMADOSS: | am also a doctor
and these are medical bodies, professional bodies. | also
want them to be run as professional bodies, competent
bodies. Today, we have a situation where there have
been so many complaints, and hon. Members are also
complaining. There is so much corruption in all these
Councils. We have to take a view on that and we have
to rectify them. It is the responsibility of the Parliament
to rectify them. .../ Interryptions)

SHRIMATI MANEKA GANDHI: It is very objectionable.
...(Interryptions)

DR. ANBUMANI RAMADOSS: We cannot be sitting
idle on the issue. .../ Inferryplions)

MR. SPEAKER: You have denied the allegation.
Please sit down.

... (Interruptions)

MR. SPEAKER: Please sit down. Dr. Dome, you are
also a doctor.

MR. SPEAKER: Q. 404. Shri S.K. Kharventhan—not
present.

[Trans/ation]
Outsourcing Market
*405. SHRI NIKHIL KUMAR CHOUDHARY: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether outsourcing is a big market for India;

(b) if so, the estimated value of outsourcing market
of india at present;

(c) the companies operating in the field of outsourcing
in India;

(d) whether Indian companies are not capable of
compsting with the international companies in outsourcing;

(e) whether the Government proposes to promote
Indian companies to bring them at a par with intemational
companies; and

() if so, the details thereof and i not, the reasons
therefor?
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[English]

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (f) A Statement is laid
on the Table of the House.

Staternent
(a) Yes, Sir.

(b) Value of outsourcing market for Indian IT software
industry is US $17.2 Billion during 2004-05.

(c) The companies operating in the field of IT software
and services outsourcing in india have proven their mark
in the global market. Indian industry’s quality and cost
benefits are amongst various advantages that have made
India a preferred destination for outsourcing. As per the
database maintained by National Association of Software
and Service Companies (NASSCOM), 3170 companies
are engaged in outsourcing business in India.

(d) No, Sir.
(e) Yes, Sir.

(f) Details of various steps taken by the Government
to promote IT Software & Services exports sector are
given in Annexure.

Annexure

Steps taken by the Govemment fo promote IT
Software & Services éexports

1. Approvals for all foreign direct investment
proposals relating to the Information Technology
Sector, with the exception of Business-to-
consumer (B2C) e-commerce are under the
automatic route.

2. Peak rate of customs duty is 15%. Customs
duty on Computers and Peripherals is zero %.
Excise duty on computers is zero %.
Microprocessors, Hard Disc Drives, Floppy Disc
Drives and CD ROM Drives continue to be
exempt from excise duty.

3. Export Promotion Capital Goods scheme (EPCG)
allows capital goods on payment of 5% customs
duty. The Export Obligation under the scheme
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is linked to the duty saved and is 8 times the

duty saved on capital goods imported, to be
fulfited over a period of 8 years.

4. 100% depreciation is available to computers and
computer peripherals over a period of 5 years
for units under Export Oriented units (EOUY
Software Technology Park (STP)/Special
Economic Zone (SEZ) schemes.

5. Information Technology Software is exempted
from Customs and Excise Duty.

6. EOU/STP units are eligible for income Tax
exemption on export profits, upto 2010, in terms
of Sections 10A and 10B of the Income Tax
Act. 100% Income Tax exemption on export
profits available to SEZ units for 5 years, 50%
for next 5 years and 50% of ploughed back
profits for 5 years thereafter.

7. Income by way of dividends or long-term capital
gains of a Venture Capital Fund (VCF) of
Venture Capital company from investment made
by way of equity shares in a Venture Capital
Undertaking, which has been expanded to
include the Software and IT sectors, will
henceforth not be included in computing the total
income. To give thrust to Venture Capital
finance, Security & Exchange Board of India
(SEBI) has been made the single point nodal
agency for registration and regulation of both
domestic and overseas venture capital funds.

8. Information Technology Act 2000 dealing with
Cyber Security, Cyber Crime and other
information security related legal aspects is in
place to encourage expansion of e-commerce
through intemet.

[Transl/ation/

SHRI NIKHIL KUMAR CHAUDHARY: Mr. Speaker
Sir, the statement of hon. Minister of Information and
Technology is very satisfying that India would be exporting
software to the tune of 50 billion dollars by the year
2008. | would like to bring to his attention that the head
of our country’s as well world's major software Company
Infosys, Shri Narain Murthy has wamed India and a recent
study of Assochem and Government of india also says
that i the infrastructural facilities in the information and
technology sector are not improved then some other
emerging countries in the |.T. Sector like israel, Mexico,
Ireland, Philippines and China may overtake india in this
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sector. My question to the Hon. Minister is about the
steps and action taken by him to ensure that our economy
is saved from other developing and emerging countries
in the I.T. sector in case of attack in our economy.

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, the kind
of boom we have had in the I.T. Sector in recent years
is a rare example of revolution and progress across the
world.

The percentage of export made by India in the
Information Technology Sector is 44 per cent, our share
of software export made across the world is 44 per cent
and if this continues to be our pace then our share will
go up to 51 per cent by the year 2008. We are committed
in the information technology sector that we would not
only maintain what we have already achieved but we
would make major achievements. That is why we have
reduced the custom and excise duty on computers to
see that it is available at low cost and there is more
affordability in rural areas so that more and more people
can buy it at lowest price available. It was in news
recently that computers would be manufactured for less
than Rs. 10 thousand and we are trying to make it
available to maximum number of people. The Govemment
of India is concerned about it and it wants that we should
not bag behind our targets and should continue to grow
leap and bounds.

SHRI NIKHIL KUMAR CHAUDHARY: Mr. Speaker, |
am afraid | do not at all agree with the reply of the Hon.
Minister. My question was: What infrastructural facilities
being raised in the |.T. sector and what physical assets
are being created therefor. He has given tax relief to
help people buy computers but | had asked in regard to
L.T. sector as a whole and have not received any reply.

[English]
MR. SPEAKER: What is happening in the House?
...(Inkerruptions)
[Translation]

SHRI NIKHIL KUMAR CHAUDHARY: My second
supplementary is that a list of 212 countries in regard to
L.T. Sector was prepared and a study was conducted
and it was found that when an assessment of india's
position was made in the year 1995 then out of 10 we
got 2.5 points, thereafter during a survey in 2004 it was
found that India’s position was the same with 2.5 points.
That is why | would like to ask him as to what
revolutionary steps are likely to be taken in this direction
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so that the economy of the country is not adversely
affected. Today, I.T. is giving a major contribution in our
economy, it is strengthening our economy.

[English]

MR. SPEAKER: We all should compliment our young
technocrats, technicians, engineers, etc. for making
significant development in the field of Information
Technology.

[Translation]

DR. SHAKEEL AHMAD: Mr. Speaker Sir, | fully agree
with you and through this House | would like to
congratulate our technicians, engineers working in the
I.T. Sector. We owe this epithet of super power in the
L.T. Sector to their contribution. Through this House |
would like to express my gratitude to them before the
people of this country. In regard to computer education
of business processing, outsourcing question and the
question asked by our hon. Member as to whether we
lack the necessary potential for outsourcing in the I.T.
Sector, | would like to say that our 3174 companies which
include both foreign and domestic ones are doing
outsourcing job. We have made 34 per cent growth in
outsourcing this year. We hope that it continues to grow
even more. The emerging nations in this field definitely
want to make more progress. We know there is stiff
competition amongst them, in spite of that we would like
to maintain the leadership of our country at global level
by providing more facilities like tax deduction and other
incentives to local manufacturers and |.T. Sector people.

[English]

SHRI RUPCHAND PAL: Sir, India has a lot of
advantages and there is a great potential to growth further.
In a situation when the business processing is moving
towards knowledge processing, although compared to
many developed countries of the world it is still very
negligible, data security and data protection is one of the
major areas of concern in the light of certain incidents
that have taken place afflicting our outsourcing companies.
Does the Government propose to bring about necessary
amendment in the IT Act itself to provide and strengthen

the provisions as regards data protection?

[Transiation]

DR. SHAKEEL AHMAD: Two incidents have taken
place recently in regard to security data, the Government
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feels that this contract is between that company and its
local centre over here. If there has been a breach then
it is between those two companies. Uniess the
Government receives a complaint, it can not take any
action. Through you, | would like to apprise the House
and the hon. Member that so far no complaint has been
registered in both the cases, so the Government can not
take any action against them.

[English]
It is a contract between two organizations
[Translation]

But as regards the question of the hon. Member, the
Government is seriously contemplating upon making an
amendment in the LT. Act 2000. The Government is
seriously contemplating to bring an amendment so as to
check all kinds of new incidents that are occurring
presently.

[English]

MR. SPEAKER: Thank you very much. | think the
House appreciates the efforts made by our boys and
girls, men and women, and the excellent progress they
have made. We should all encourage them. | think the
entire House will join me in this.

SEVERAL HON. MEMBERS: Yes, Sir.
MR. SPEAKER: No. 406.
Shri Ganesh Singh—Not present.
Shri Adhalrao Patil Shivaijirao.
[Trans/ation]
Alleged lii-Treatment of Iindians Abroad

+
*406. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI GANESH SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether frequent cases of ill-treatment of Indians
abroad have come to the notice of the Government;

(b) if so, the details thereof;
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(c) whether Indian missions receive a large number
of complaints of alleged ill-treatment by foreign employers;

(d) if so, the details thereof, mission-wise, during the
last two years;

(e) whether the Government proposes to take
stringent action against illegal recruitment agencies which
lure labourers to take up menial jobs abroad;

(f) if so, the number of complaints recc.ved during
the last two years in this regard;

(g) the steps taken/proposed to be taken by the
Government to protect the interest of workers abroad;
and

(h) the stringent measures adopted/likely to be
adopted against such unscrupulous agencies?

[English]

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
to (h) A statement is laid on the Table of the House.

Statement

(a) to (c) Yes, Sir. Sporadic complaints are received
from various quarters including Indian Missions, particularly
in the Gulf countries, alleging ill treatment of Indian
workers. These complaints relate to non-payment/reduced
payment of salaries, non-availability of promised jobs,
adverse working conditions or exploitation.

(d) Information is being collected and shall be laid
on the table of the House.

(e) to (h) On receipt of complaints against illegal
recruiting agencies, the concemed Protector of Emigrants,
(POEs) are directed to file complaints/FIRs against such
unregistered recruiting agencies for violation of
Section 10 of the Emigration Act 1983. During the last
two calendar years i.e. 2003-2004, 64 complaints have
been filed with the Police authorities against such illegal
recruiting agencies.

With a view to avoid exploitation of workers by
unscrupulous recruiting agencies, all State Governments/
Union Territories have been requested to instruct the
Police Stations to keep strict vigil on the activities of the
unregistered agencies engaged in illegal emigration.
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With regard to workers employed abroad, the
concemed Indian Mission closely monitors the situation
and takes up complaints of workers with the relevant
local authoritiesfforeign sponsors with a view to expediting
the process of law and obtaining due justice. The
concemed foreign employers are also called in the Mission
to discuss details of the complaints in the presence of
the employees for redressal of their grievances.

SHRI ADHALRAO PATIL SHIVAJIRAO: Sir, the hon.
Minister has given a reply about maltreatment of indian
workers and other professional personnel in foreign
oountries, in very general terms. It does not show any
coordinated and consistent policy framework to deal with
such cases. There have been complaints of workers,
businessmen and tourists about maltreatment in countries

ke Malaysia, Singapore, Indonesia, the United States of.

America and the gulf countries.

| would like to know from the hon. Minister whether
the Government proposes to frame a specific policy
framework to deal with such cases which are in force in
many other countries.

SHRI PRITHVIRAJ CHAVAN: Sir, there are
complaints about maltreatment of the workers who are
sent by illegal recruiting agents, that is, those who are
not registered with the authorities. There are also
complaints about some workers who are sent through
the authorised recruiting agents. And there are complaints
about the foreign employers. So, there are three types of
complaints and all the three types of complaints are
analysed and action taken.

About the workers who are sent through illegal
recruiting agents, under Section 10 of the Immigration
Act, 1983, a complaint is filed with the State police
department of the area from where the worker had gone.
When it is a complaint against a registered recruiting
agent, we have the authority to cancel his licence and
revoke his deposit. When there is a complaint against a
foreign employer, we talk to our Missions abroad. In the
worst case, we can blacklist those foreign companies so
that no clearances are given to them. We. are still trying
to strengthen this whole arrangement so that our migrant
workers are protected fully.

SHRI ADHALRAO PATIL SHIVAJIRAO: My second
question, whether the Government of India evoked the
provision for payment of compensation in the cases
involving maltreatment of workers, businessmen and
tourists in foreign countries.
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SHR! PRITHVIRAJ CHAVAN: Sir, we do not have a
system of compensation for maitreatment. But we now
have got Pravasi Bima Scheme. Under this scheme, we
compensate a person in case of death up to Rs. 2 lakh,
for medical treatment up to Rs. 50,000; and matemity
benefits are given. This scheme is working very well. We
want to strengthen it. Earlier, we were taking daposits
from workers so that one way ticket could be arranged,
which is now stopped. We now have a Pravasi Bharatiya
Bima Yojana.

[Translation/

SHRI SHAILENDRA KUMAR: Hon. Mr. Speaker Sir,
the Venai Minase community which is the biggest
Community of Indian migrants, comprising of people
belonging to Manipur and Mizoram of North-East are being
displaced from Neve Dekalim in the Gaza strip by the
Israeli forces. It has been said that they will be taken to
safer places within ten days or they may themsesives put
up either tents or start living in shanties. Presently, they
are living in uncertainty. | want to know from the Minister
as to whether a provision is likely to be made so as to
ensure that arrangements are made for displaced Indian
migrant workers there and they are transported to safer
places?

[English]

SHRI PRITHVIRAJ CHAVAN: Sir, this question is
about treatment of migrant workers, who go abroad. |
need a separate notice for this.

MR. SPEAKER: it is really about Indians abroad. Mr.
Minister, that is a very important issue. You take note of
that.

SHR! SURESH KURUP: Sir, in spite of Government's
repeated assurances, it is a fact that lliegal recruitment
agencies are thriving all over the country. They are
cheating people. They take money from these poor
persons and when they are sent abroad, they are not
given jobs which they are earlier assured. In spite of
repeated complaints from various quarters, the
Government is not taking any action against these illegal
recruitment agencies. | would like to know as to what

. specific action the Government would take against these

agencies.

SHRI PRITHVIRAJ CHAVAN: One of the main
channels through which these illegal recruitment agencies
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iure the people is through advertisements. We have taken
strict action in consultation with the Press Council of India.
We requested them that no advertisement from the illegal
recruitment agencies should be accepted. This is coming
into force. Whenever such advertisement comes to the
notice, action is taken. Section 10 of the immigration Act
provides for action to be taken against unregistered
recruitment agents. But we appreciate that we need to
be more pro-active in rooting out this menace altogether.

Amendments in the Telegraph Act

+
*407. SHRI RAYAPATI SAMBASIVA RAO:
SHRI IQBAL AHMED SARADGI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to, state:

(a) whether the Government has taken a decision to
make amendments in the Telegraph Act in order to
incorporate a clause which will help cellular service
providers to get a share from the Universal Service
obligation (USO) fund to connect rural india, highways
and rail networks;

(b) if so, the details in this regard;

(c) whether this matter has been discussed with the
USO fund administrator;

(d) if so, the outcome of the said discussions;

(e) the extent to which it is likely to help mobile
firms to enter into rural areas;

(f) the other steps under the consideration of the
Government to assist ‘mobile firms to enter into rural
areas; and

(g) the rural areas likely to be brought under mobile
connectivity during 2006-07, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (g) A statement is laid
on the Table of the House.

BHADRA 2, 1927 (Saka)

Statement

An amendment in the indian Telegraph Act, 1885 to
provide support for Celiular Services from Universal
Service Obligation Fund for faster expansion of
telecommunication services in rural and remote areas is
under active consideration of the Government
Administrator USO Fund has also recommended such a
measure.

At present, various Access Service Licensees in their
service area are free to participate in competitive bidding
process by Administrator, Universal Service Obligation
Fund, to provide rural fixed telephones on wireline or
wireless system.

Unified Access Service Licence and Cellular Mobile
Telephone Service Licences stipulate roll out obligations
as coverage of 50% district headquarters of any town in
lieu thereof within three years of effective date of licence.
Expansion of mobile services in rural areas is as per the
business plans of the various licensees.

MR. SPEAKER: Shri Igbal Ahmed Saradgi—not
present.

SHRI RAYAPATI SAMBASIVA RAO: Hon. Speaker,
Sir, the hon. Minister has stated that he has amended
the Indian Telegraph Act of 1885 to provide support for
Cellular Services. | would like to know from the hon.
Minister as to whether the Government is also formulating
a time-bound programme for those parties who are willing
to participate in providing Cellular Services in the rural
areas, especially those who are poor, by providing funds
from the USO Fund.

MR. SPEAKER: You mean that private concems
should be provided funds.

SHRI RAYAPATI SAMBASIVA RAO: Yes, Sir.
[Translation]

DR. SHAKEEL AHMAD: This Act was formulated in
1885. This Act is being amended because when universal
service obligation fund was set up in 2003 it was
mentioned—"to provide facilities for the basic services.”
The entire House is well aware that the inclination of the
people towards cellular mobile telephone services has
increased but the facilities from the said fund are not
being provided to those who provide mobile services as
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it is provided to only those operators who provide landline
telephone services. The demand for mobile services is
very high in rural areas and there is very long waiting
list for the said services in the country. So, it has been
decided by the Government to amend the indian
Telegraph Act, 1985 to provide USO fund facilities to
cellular services as well so that rural telephony may also
get benefited from this fund.

[English)]

SHRI RAYAPATI SAMBASIVA RAO: Sir, | would like
to know from the hon. Minister, whether all the villages
would be covered by 2007.

DR. SHAKEEL AHMAD: Yes, Sir. We have fixed a
target that by 2007, we will have 150 million more
telephones in this country. Out of six lakh villages in this
country, we have already covered more than 5,50,000
villages. Roughly, 50,000 villages are remaining, and we
plan to cover these villages by December, 2006.

MR. SPEAKER: Thank you.

SHRI TATHAGATA SATPATHY: Sir, | would like to
know specifically from the hon. Minister whether the
Government contemplates, in any way, to compel private
firms. Spending USO funds and giving them to private
firms seem very illogical. In high income areas like
highways, railway links or urban areas, when a private
firm covers like highways, railway links or urban areas,
when a private firm covers these areas and makes
income, whether the Government is contemplating to
compel that private firm to cover certain percentage, say
25 per cent of rural areas against 75 per cent of urban
areas or in the ratio of 50:50, whatever seems judicious.

In the Government contemplating anything of that
nature? Could the hon. Minister answer it in specific
terms?

[Translation]

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, we cannot
compel anyone for providing specific service. Telecom
services are regulated by the TRAI. As per our
commitment with the private operators under USO fund
are concerned, nearly 27,000 phones were to be provided
til September this year by the BSNL, TATA and Reliance.
The Government had also signed agreement with TATA
and Reliance and the Member will be glad to know that

AUGUST 24, 2005

to Questions 32

we have surpassed the target before the stipulated time
and till now 34,000 telaphones have provided in rural
areas. The TATA has under performed a bit and has
provided comparatively lesser number of telephone
connections. ...(/ntermuyptions)

SHRI TATHAGATA SATPATHY: Why cannot the
Government compel the private operators to stick to the
target when the Government has been providing financial
assistance to them?

[English]

MR. SPEAKER: Mr. Satpathy, you are right. Mr.
Minister, you can enter into an agreement to put some
obligations on' against them.

Mr. Satpathy, you are right, and | agree with you.

DR. SHAKEEL AHMAD: Sir, there are provisions in
the agreement.

[Translation}

As per the terms and conditions of our agreement,
if the private operators fail to keep pace with the target
fixed for them, the Government can impose a penalty to
the tune of five percent to the maximum of ten percent
of their license fee against them. The Government are
bound to act as per the provisions of the agreement and
is committed to comply with the said provisions, however,
what is not in the agreement cannot be enforced by the
Government. As against the target of providing 27,000
telephone connections, 34,000 phone connections have
been provided in rural areas through the USO fund by
the Government.

MAJ. GEN. (RETD.) B.C. KHANDURI: The hon'ble
Minister has submitted that the telephone services will be
provided in all the villages by December, 2006. He has
also said that telephone services have been provided to
five lakh and fifty thousand villages and only fifty thousand
villages have yet not been covered. However, | doubt
the veracity of this fact that only 50,000 villages have
not been covered. Even if it is accepted that only 50,000
villages have been left, it is a fact that there are many
remote and inaccessible places in the country, particularly

‘in hilly regions where it is very difficult to provide

telephone connection, as it as on account of the adverse
conditions that neither landline nor ceflular phone can be
provided because there is lack of inter-visibility in the hill
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ranges. Ultimately, one is left with only the last option of
satellite phone which is a costly affair. Whether the
Government propose to provide rebate to the village
whether there are hardly one sateliite phone and that too
is not successful. | would like to know from the
Government as to how the Government will provide
telephone service facilities in those areas especially in
hilly regions where even cellular phone services can not
be provided as it is very difficult for the Government to
provide OFC access, in those areas due to the problem
of invisibility in such areas as well. It is very difficult to
lay OFC in hilly areas.

[English]

MR. SPEAKER: Yes, for hilly areas, what will you
do?

...(Interruptions)

MR. SPEAKER: Once raising hand is sufficient, you
do not have to continue raising it.

[Transl/ation)

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, certainly it
is our target to provide telephone services in the remaining
villages at the earliest. | have already submitted that our
target is to complete it by December 2006.
...(Interruptions)

[English]

MR. SPEAKER: It shall not be recorded. You are
not permitted to speak as you are not on your seat.

...(Interruptions)”
[Translation/

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, is it not
true that out of the six lakh villages, the telephone facility
has been provided in five lakh and fifty thousand villages?
So, it is not right to say that the target will not be
completed. The efforts are being made by the Government
for the said purpose. Several types of telephones are
provided by the Government as has also been submitted
by Shri Khanduri ji. There are several reasons for not
providing telephone in the villages where it could not be
provided. Some of the reasons are difficult terrain and

*Not recorded.
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hilly areas. It is not viable to provide phones in those
areas where population is very low. Despite that it has
been decided by the Govemment to provide telephone
wherever it will be required and new exchanges will be
provided in those areas where waiting list have 150 or
more entries. Besides, the satellite phone is also under
consideration of the Government. The Government have
prepared plan to provide 14,183 satellite phones in the
remaining villages. The phone facility will be provided in
the remaining villages by the satellite phones as well.

[English]

MR. SPEAKER: | think you referred to difficulties of
terrain. Okay, you an take that into consideration.

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, it is not a
proper answer.

MR. SPEAKER: He has intentions to help you.

MAJ. GEN. (RETD.) B.C. KHANDURI: His intentions
are good but .../ Interryptions)

MR. SPEAKER: Shri Ramdas Athawale.
[Translation]

SHRI RAMDAS ATHAWALE: Sir, it is commendable
work on the part of the Government that out of the six
lakh villages telephone facilities have been provided in
five lakh and fifty thousand villages, however, the
performance of telephone services at many places in
those five lakh and fifty thousand villages is not good. |
would like to know as to what step are proposed to be
taken by the Government to streamline telephone services
in those places.

There are many telephone subscribers who do not
use STD facility still, they get STD bills and the telephone
exchange officials harass them. My next question is that
what steps are proposed to be taken by the Government
to provide relief to the subscribers.

[English]
MR. SPEAKER: His question is on false STD bills.
[Translation]

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, such
complaints are received from some places, however, |
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can say with my own experience that 90 percent of such
complaints are false. i the hon'ble Member has any
specific telesphone number and bill having such complaints
then we will certainly make efforts to hold inquiry in this
regard and will retrieve it as far as possible.

[English/

MR. SPEAKER: Shri Yerrannaidu, you please be brief
and specific.

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir,
| do not agree with the Minister's statement that he will
do it by December, 2006. You go through your earlier
Minister's statement. | have been foliowing this for the
last ten years. Previously when Shri Ram Vilas Paswan
was the Communication Minister, he had said that by
December, 2002, he would provide telephones in the
entire country ...(/nlerruptions)

MR. SPEAKER: No, no. What is your question?

SHRI KINJARAPU YERRANNAIDU: Sir, my question
is this. Unless you provide for a separate budget and
also for a telephone exchange for 50 applications in the
waiting list, it would be difficult to provide telephones by
December, 2006. Now, as per the directions of the
Government, you can get a telephone exchange when
there are 150 applications in the waiting list. In the rural
areas, how can you get 150 applications? You have to
relax the guidelines. Only then you can fulfil it by
December, 2006. But by merely making a statement on
the floor of the House, it would not be possible. You will
have to seek for the. ...[Interryptions)

MR. SPEAKER: Okay. It is enough. He is advising
you to be very careful and not to make statements only.

... (Interryptions)

DR. SHAKEEL AHMAD: Sir, he is mentioning the
statement of a Minister of the NDA regime. | cannot
comment on that. .../Interryptions)

SHRI KINJARAPU YERRANNAIDU: | am not
commenting on any Government. But the statement made
on the floor of the House. ...(/nterruyptions)

DR. SHAKEEL AHMAD: Sir, we have relaxed the
norms for opening of new exchanges. Now, we have
extended the cable, which previously during the NDA
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regime used to be 2.5 kilometres from the site of the
exchange, up to five kilometres. We have aiso decided
to open new exchanges. The Government of india will
make all efforts to meet this deadiine of December, 2008.

12.00 hrs.
[Transiation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, cables
for landline phones are not permitted to be laid in the
border areas of Jammu and Kashmir and mobile phones
are not being provided there. Then how shall the peoplie
of these areas avail telephone facility? The Hon. Minister
has said that he will get the works completed by 2006.
There are some districts in my state spanning over 12000
square kilometres but the work of laying of telephone
lines has not been started even in one square kilometre
area. Will the Hon'ble Minister be pleased to state as to
by when the work in this regard would be completed?

MR. SPEAKER: | am telling you, this task would be
completed by 2006.

...(Interruptions)
[English]

MR. SPEAKER: | think, you will maintain your time
limit, you have mentioned it, | suppose.

WRITTEN ANSWERS TO QUESTIONS
[English]
Giving a Boost to Landline Teiephone

‘404. SHRI S.K. KHARVENTHAN: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of telephone subscribers in the country
both fixed and mobile, State-wise;

(b) whether the number of mobile phone subscribers
has increased over the year;

(c) it so, whether the Government proposes to further
reduce the rental as well as call charges on landline
phone to attract more subscribers;



37 Wnitten Answers

(d) if so, the details thereof;, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The number of telephone
subscribers, both fixed and mobile, state-wise, as on
30.6.2005 are given in the statement enclosed.

(b) Yes, Sir. The number of mobile subscribers has
increased over the years as shown below:

(No. in millions)

BHADRA 2, 1927 (Saka)

Year 2002 2003 2004 2005
(as on 30.6.2005)

Mobile 6.43 13.00 33.70 58.73

to Questions 38

(c) the rental and call charges for landline phones
are not fixed by the Government. However, TRAI has
fixed a standard tariff package for rural areas, which
includes rental and call charges for landline phones.

(d) Does not arise in view of (c) above.

(e) The Telecom Regulatory Authority of india (TRAI)
is the authority to regulate the tariff rates. However,
service providers have been given the freedom to fix
their own tariff rates for the landline phones according to
the market forces of demand and supply, their business
plans, etc. For the rural landlines, a standard package
was notified by TRAI on 5th November 2003. It is
mandatory for the service providers to offer this package
along with any other package that they may choose to
offer. There is no proposal with TRAI to revise the rental
and call charges for landline phones.

Statement

Number of Fixed and Mobile Phones as on 3.6.2005

SIL.No. Name of Circle/State Fixed Phones Mobile Telephones Total Number
(Landline + (WLL Mobile + of Telephones
WLL Fixed) Cellular)
1 2 3 4 5
1. Andaman and Nicobar 38812 14095 53907
2. Andhra Pradesh 3725004 4191757 7916761
3. Assam 541356 330926 872282
4, Bihar 1099554 1218635 2318189
5. Chhattisgarh 352910 75245 428155
6. Gujarat 3160565 4079449 7240014
7. Haryana 1223206 1298129 2521335
8. Himachal Pradesh 498753 405230 903983
9. Jammu and Kashmir 319317 328837 649154
10. Jharkhand 500179 174795 674974
11. Karnataka 3139550 3913680 7053230
12. Kerala 3809926 2704085 6513991
13. Madhya Pradesh 1515005 1889819 3404824
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1 2 3 4 5
14. Maharashtra (-) Mumbai 4567215 4679601 9246816
15. North East 384272 162557 546829
16. Orissa 864060 778478 1642538
17. Punjab 2384279 3741209 6125488
18. Rajasthan 2147065 1875123 4022188
19. Tamil Nadu (-) Chennai 3184301 3584073 6768374
20. Uttaranchal 393432 134070 527502
21. Uttar Pradesh 3217305 4815805 8033110
22. West Bengal (-) Kolkata 1324967 10031 34 2328101
23. Kolkata 1542227 2042810 3585037
24. Chennai 1163883 2155508 3319391
25. Delhi 2399584 5802697 8202281
26. Mumbai 3061885 5325878 8387763
Total 46559612 56726605 103286217
[Translation] THE MINISTER OF STATE IN THE MINISTRY OF

Categorisation of Poor

*408. SHRI HARISINH CHAVDA:
DR. DHIRENDRA AGARWAL:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has categorised poor
into two categories i.e. the poor and the most poor;

(b) if so, the basis and the definition thereof;

(c) the State-wise number of people in the above
two categories; and

(d) the differences in the nature of programmes
selected for implementation, extension of facilities or
otherwise as applicable as a result of the aforesaid
classification?

PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The
Planning Commission which is the nodal body for official
poverty estimates, does not categorise the poor as ‘the
poor and the ‘most poor. The estimate of incidence of
poverty distinguishes only between the poor (BPL) and
the non-poor (APL) for the total population of the country.
Therefore, there is no basis for differentiation of ‘the poor
and the ‘most poor. The latest estimate of state-wise
poverty by the Planning Commission, in the year 1999-
2000, is given in the enclosed statement.

(d) The various anti-poverty programmes in the
country are applicable uniformly to all BPL persons/
households, except the Antyodaya Anna Yojana (AAY),
which was launched in December 2000 and involved the
identification of 1 crore poorest of the poor families who
would be provided 25 kg foodgrains at a highly subsidized

- price of Rs. 2/kg for wheat and Rs. 3/kg for rice. The

scale of issue has since been increased from 25 kg/
family/month to 35 kg/family/month with effect from 1st
April 2002. The scheme has been expanded to cover 2.5
crore families.
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Statement
Population Living Below Poverty Line in 1999-2000
(in lakhs)

Si.No. States/U.T.’s Rural Urban Combined
1 2 3 4 )

1. Andhra Pradesh 58.13 60.88 119.01

2. Arunachal Pradesh 3.80 0.18 3.98

3. Assam 92.17 2.38 94.55

4, Bihar 376.51 49.13 425.64

5. Goa 0.11 0.59 0.70

6. Gujarat 39.870 28.09 67.89

7. Haryana 11.94 5.39 17.34

8. Himachal Pradesh 4.84 0.29 §.12

9. Jammu and Kashmir 2.97 0.49 3.46
10. Karnataka 59.91 44.49 104.40
11. Keral\a 20.97 20.07 41.04
12 Madhya Pradesh 217.32 81.22 298.54
13. Maharashtra 125,12 102.87 -
14. Manipur 6.53 0.66 7.19
15. Meghalaya 7.89 0.34 8.23
16. Mizoram 1.40 0.45 1.85
17. Nagaland 5.21 0.28 5.49
18. Orissa 143.69 25.40 169.09
19. Punjab 10.20 4.29 14.49
20. Rajasthan 65.06 26.78 81.83
21. Sikkim 2.00 0.04 2.05
22. Tamil Nadu 80.51 49.97 130.48
23. Tripura 12.53 0.49 13.02
24. Uttar Pradesh 412.01 117.88 529.89
25. West Bengal 180.11 33.38 213.49
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1 2 3 4 5
26. Andaman and Nicobar Isiands 0.58 0.24 0.82
27. Chandigarh 0.08 0.45 0.51
28. Dadra and Nagar Haveli 0.30 0.03 0.33
20.  Damen and Diu 0.01 0.05 ‘ 0.06
30. Dethi 0.07 11.42 1148
31. Lakshadweep 0.03 0.08 0.11
32 Pondicheny 0.64 1.77 241
All India 1932.43 670.07 2602.50

Note:

1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland and Tripura.
2. Poverty Line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of Goa.
3. Poverty Line of Himachal Pradesh and expenditure distribution of Jammu & Kashmir is used to estimate poverty ratio of

Jammu & Kashmir.

4. Poverty Ratio of Tamil Nadu is used for Pondicherry and A&N Islands.
5. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh.
6. Poverty Line of Maharashtra and expenditure distribution of Dadra & Nagar Haveli is used to estimate poverty ratio of Dadra

& Nagar Haveli.
7. Poverty Ratio of Goa is used for Daman & Diu.
8. Poverty Ratio of Kerala is used for Lakshadweep.

Captive Coal Blocks

*409. DR. CHINTA MOHAN:
SHRI RAJIV RANJAN SINGH “LALAN™:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has decided to increase
the number of captive coal mines;

(b) if so, the total number of captive coal mines
operating at present;

(c) the number of coal mines proposed to be given
to this sector;

(d) the objective of increasing the number of captive
coal mines in the country; and

(e) the time by which the said decision is likely to
be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY

OF MINES (DR. DASARI NARAYAN RAO): (a) Yes, Sir.
Addition to the list of identified blocks for captive mining
is an ongoing process.

(b) At present 14 captive coal mines are operating.

(c) As on date 148 coal blocks have been identified
for captive mining. 86 have already been allocated/decided
for allocation. The remaining 62 are to be taken up for
allocation.

(d) The main objective of increasing the number of
captive coal mines is to enhance production in order to
bridge the projected demand and supply gap in coal.

(e) Allocation of coal blocks for captive use is an
ongoing process.

Retrenchment by Coal Companies

‘410. SHRI HANSRAJ G. AHIR: Will the PRIME
MINISTER be pleased to state:
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(a) whether the Coal India Limited (CiL) and its
subsidiary companies are adopting the policy of
retrenchment;

(b) if so, the number of staff retrenched during each
of the last three years;

(c) the number of manpower employed till date in all
the companies under CIL;

(d) whether the trade unions are protesting against
this policy;

(e) if so, the details thereof;
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(f) whether the Government has any problem in giving
employment to the displaced persons due to this policy;
and

(g) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) No, Sir.

(b) Does not arise in view of reply given to part (a)
above.

(c) The number of manpower empioyed in all the
companies under Coal India Limited (CIL) as on
01.08.2005 is:

ECL BCCL ccL weL SECL+ MCL NCL CMPDI  Others Total
DCC (NEC
+CIL)

103869 90471 65972 68218 87579 21245 17087 3272 4608 462321

(d) and (e) does not arise in view of reply given to
parts (a) & (b) above.

(t) and (g) Employment to land oustees is given by
Coal Companies as per the existing Rehabilitation &
Resettlement (R&R) Policy of CIL.

[English]
Indo-Japan Ties

*411. SHRI PRABODH PANDA: Will the Minigter of
EXTERNAL AFFAIRS be pleased to state:

(a) whether Japan and India are steadily progressing
to foster wide-ranging and multifaceted relationship;

(b) if so, the details in this regard;

(c) whether India and Japan have decided to work
against proliferation of weapons of mass destruction;

(d) if so, the details of talks held in this regard; and
(e) the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) Yes,
Sir.

(b) India and Japan have been working together to
broaden and deepen their bilateral relations and
cooperation on regional and global issues, under the
mutually-agreed framework of Global Partnership. During
the recent visit of Prime Minister Junichiro Koizumi of
Japan to India in late April, 2005, the two countries agreed
to pursue all-round and comprehensive development of
bilateral relations, with a particular focus on strengthening
economic ties. They also decided to foster closer dialogue
and collaboration to secure peace, stability and prosperity
in Asia and to strengthen cooperation on global issues,
like UN reforms, environment, energy, terrorism,
disarmament, non-proliferation and security. India and
Japan also agreed on an Eight-fold Initiative to realise
the full potential of the Global Partnership. India and
Japan are also working under the framework of G-4 for
an early realisation of UN reforms.

(c) Yes, Sir.

(d) and (e) In the Joint Statement signed by the
Prime Ministers of India and Japan on April 29, 2005
during Prime Minister Koizumi's visit to India, the two
countries agreed to work as partners against proliferation.
While expressing their respective positions on the
approaches towards the shared goal of achieving a world
tree of nuclear weapons, the two Governments affirmed
that they would seek to promote commonalities and
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identify areas of convergence for mutual cooperation
between them in a constructive manner, contributing to
the advancement of overall bilateral relations.

Slow Progress of Land Acquisition in States

*412. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether land acquisition for the development of
National Highways is progressing slowly in some States;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Union Government had requested
the Chief Ministers of concerned States to ensure timely
acquisition of land; and

(d) if so, the response received from them in this
regard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The
progress of land acquisition varies from State to State.
So tar as the first phase of National Highways
Development Project (NHDP) is concerned, balance land
remaining to be acquired is mostly in the States of Tamil
Nadu and Maharashtra. Progress of land acquisition in
NHDP has been affected due to various factors such as:
(i) delay in nomination of the competent authorities by
the State Governments; (ii) competent authorities unable
to give sufficient time; (iii) frequent transfer of the
competent authorities; (iv) non-updating of revenue
records.
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(c) and (d) Yes, Sir. The matter has been raised
with the State Governments at the ievel of Chief
Secretaries and Chief Ministers from time to time which

has helped to some extent, in expediting the process of
acquisition of land.

Termination of Contracts

*413. SHRI SARBANDA SONOWAL.: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether a few contracts with Indian and foreign
companies for maintenance/upgradation/development of
National Highways have been terminated by the
Government;

(b) if so, the details thereof and the reasons therefor;

(c) the measures taken by the Government to ensure
that these companies carry out quality works and do not
indulge in fraudulent practices; and

(d) the extent to which these measures have helped
expediting the various projects taken up by these
companies?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Yes,
Sir. Eight contracts under National Highways Development
Project being implemented by National Highways Authority
of India have been terminated. Details are enclosed as
statement-|.

(c) and (d) The precautionary measures taken by
the Government to ensure quality work and check
fraudulent practices adopted by these companies are
enclosed as statement-ll. These measures have helped
to a great extent to ensure the quality of work and to
expedite the project?

Statement /

Contracts Terminated

SI.No.  Details of Contract Name of Reasons Action taken against
Contractor/Date of for contractor/person
Termination termination responsible
1 2 3 4 5
1. Ganjam to Bumi-Hiway-DDBL/ Poor Contract terminated
lecchapuram on NH-5 14.1.2004 performance and performance
length 50.8 km of the security has been
i contractor forteited and balance

of work to be
executed at the risk
and cost of contractor.
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1 2 3 4 5

2. Shikohabad to China Coal const. Poor The contract has
Etawah on NH-2 Group Corp./ performance been terminated. The
Length 59.02 km 09.06.2004 of the performance Bank

contractor. guarantee has been
invoked, the matter is
subudice.

3. Srikakulam to You one-Maharia/ Poor Contract has been
Champawati on NH-5 21.12.2004 Performance terminated and
Length 48 km of the performance security

contractor has been forfeited

4. Etawah Bypass on Bhageeratha Engg. Poor The contract has
NH-2 India & Ashwini performance been terminated and
Length 13.6 km construction Co. (JV)/ of the the performance bank

05.04.2005 contractor guarantee has been
encashed.

5. Six laning of Panchi Maharia-Raj/ Submission of Contract terminated,
Gujran to Kamaspur 11.12.2004 forged bank FIR lodged
(Sonepat) on NH-1 guarantee
Length 21.7 km

6. Eight laning of Haryana/ You-one-Maharia/

Delhi Border to 11.12.2004
Mukaraba Chowk on

NH-1

Length 12.9 km

7. Nagpur-Hyderabad You one-Maharia/ Submission of Contract terminated,
Section (km 464 to km 13.12.2004 forged bank FIR lodged. A petition
474 and km 9.4 to km guarantee against contractor was
22.3 of NH 7 Section filed in High Court of
in the State of Andhra Pradesh) Delhi.

8. Four laning from km M/s. Rana Projects Submission of The contract has

59.5 to km 75.5 of
Lucknow-Kanpur
Section

International
Ltd/11.10.2002

forged bank
guarantee

been terminated. FIR
has been lodged by
NHAI with Delhi
Police.
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Staternent /]

Precautionary measures taken by the Govemment fo
ensure quality of work and to check fravdulent
practices

(i) Action had been taken against defaulting civil
contractors. Eight contracts have been
terminated.

(i) In order to check genuineness of bank guarantee
submitted by the Companies, the confirmation
are obtained from the issuing bank
independently.

(iii) Provision has also been made in DPR contracts
to provide for continuation of certain key
personnel of DPR consuitants for a period of
three to four months after award of civil contracts
so that technical coordination between the DPR
consultants, supervision consultants and the
contractor is facilitated and deficiencies, if any
rectified.

(iv) The supervision consultants check and ensure
quality of construction. There is provision of fully
equipped laboratory for testing of quality of
construction under each contract. To ensure
quality of construction in selected projects, quality
audit of contracts are being done by Engineers
India Ltd (EIL) and Central Road Research
Institute, New Delhi. They visit the project site,
test the quality and submit quality audit report.
The short-comings are forwarded to the
contractor/consultant for rectification. The quality
audit team visits the site to check the
rectifications carried out by the contractor.

[Translation]

Introduction of Character Key Boards
of Indian Languages

"414. SHRI HARIBHAU RATHOD:
SHRIMATI KIRAN MAHESHWARI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government is contemplating to
introduce character keyboards of main Indian languages
in computers;
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(b) if so, the details thereof;

(c) the efforts made by the Government in this regard;
and

(d) the time by which the aforesaid character
keyboards are likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) Department of Information Technology, in 1991,
has already introduced character keyboards known as
INSCRIPT for Indian scripts covering main Indian
languages; Hindi, Marathi, Guijarati, Punjabi, Sanskrit,
Tamil, Telugu, Kannada, Malayalam, Bengali, Assamese
and Oriya.

(c) INSCRIPT keyboard layouts were proposed by
DIT, which have been published as standard in the
document IS 13194:1991 by Bureau of Indian Standards
(BIS).

(d) INSCRIPT keyboard layout is already in use.
[English]
Committee for Approval of New Drugs

*415. SHRI ALOK KUMAR MEHTA: Wili the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any Committee has been constituted for
the approval of new drugs;

(b) it so, the details thereof, and

(c) the details of terms and reference of the
Committee and the number of new drugs approved by
the Committee since its inception?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) A
Standing Committee of experts under the Chairmanship
of DG, ICMR, was constituted on 17.01.2001 for

. Investigational New Drugs (IND). The Committee examines

Investigational New Drugs indigenously discovered in the
country and gives recommendations to Drugs Controller
General () for grant of permission to conduct various
stages of clinical trials before the drug is approved for
manufacture and marketing.
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The terms and conditions of the Committee are as
under: ‘

(i) to undertake indepth evaluation of data furmished
by the applicant for an Investigational New Drug
(IND) or New Chemical Entity (NCE). These are
the molecules/products, which have never been
earlier tested in human beings. The data would
include the chemistry of drug substance, animal
toxicological study reports etc. relating to safety,
metabolism of drugs as well as the proposed
Phase-1 study protocol.

(i) To advise the DCG(l) in matters relating to
regulatory provisions under Schedule-Y of the
Drugs and Cosmetics Rules and any
modifications required thereof.

There are about 21 INDs currently undergoing various
stages of clinical trials. However, none of these new drug
molecules have passed the Phase-lll stage of clinical
trial. New drugs approval for marketing purpose is
considered only after Phase-lll clinical Trial data submitted
by the applicant.

[Translation)
Allocation of Coal Mines to State Coal Boards

*416. SHRI THAWAR CHAND GEHLOT: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is contemplating to
formulate a scheme to provide coal mines to the Coal
Boards of the States keeping in view the shortage of
coal in the Thermal Power Stations of the country;

(b) it so, the details thereof, and

(c) the names of the States where the said scheme
is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) to (c)
The Coal Mines (Nationalisation) Act, 1973, /nter-ala,
allows mining of coal by Government companies. It also
allows captive mining of coal for power generation.
Accordingly, coal blocks are provided to State Government
Undertakings and Companies including those engaged in
generation of power.
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Coal blocks have aiready been allocated to the
following State Government entities engaged in generation
of power:

Sl.No. Name State

1. West Bengal Power Development Corporation West Bengal
2. West Bengal State Electricity Board West Bengal
3. Punjab State Electricity Board Punjab

4. Kamataka Power Corporation Limited Karnataka

5. Tenughat Vidyut Nigam Limited Jharkhand
6.  Chhattisgarh State Electricity Board Chhattisgarh

In addition, coal blocks have also been given to the
Central Government Public Sector Undertakings such as
the National Thermal Power Corporation, the Damodar
Valley Corporation and the National Aluminium Company
Limited for power generation.

[English]
Banking Functions in Post Offices

*417. SHRI S. AJAYA KUMAR:
SHRI PARSURAM MAJHI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Department of Posts proposes to
start its ATM network;

(b) if so, the details thereof;
(c) the target set for 2005-06;

(d) whether the services would be provided in the
rural areas also;

(e) if so, the details thereof;

(f) whether the Government plans to convert the post
offices into post Banks by entrusting them with banking
functions; and

(g) if so, by when the decision is likely to be taken
in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (e) The proposal for
providing ATM access to the customers of Post Office
Saving Bank is in a conceptual stage and detalls are yet
to be worked out.

() The proposal for creating a Post with banking
functions is also in a conceptual stage and the proposal
is yet to be firmed up.

(g) In view of reply to (f) above, it is not possible to
indicate any definite time frame in this regard.

[Translation/
MMS Facility

*418. SHRI AVINASH RAI KHANNA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether MMS facility has been provided in mobile
phones;

(b) it sp, the details thereof;

(c) whether some countries have banned this facility;
(d) if so, the details thereof and the reasons therefor,
(e) whether the MMS facility is being misused;

(f) if so, whether the Government proposes to ban
the MMS facility; and

(9) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD). (a) and (b) Yes, Sir. Some
Mobile Phone handsets support Muiti Media Messaging
Service (MMS) facility. MMS runs over General Packet
Radio Service (GPRS) based mobile network. Many
mobile service providers are oftering MMS facility. In this
facility mobile subscribers can send MMS from mobile to
mobile or to e-mail ID. Some operators have also provided
the facility to deposit pictures onto an online web album
by sending a picture via MMS.

(é) and (d) No such information is available with
Department of Telecommunications.
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(e) Some of the press reporte indicate that there
were some instances where subscribers misused MMS
tacility.

() and (g) No, Sir. Technology development is an
ongoing process for the benefit of the society. its use or
misuse largely depends on the person using the
technology. Data in electronic form is legally recognized
through IT Act 2000. Based on the nature of damage
caused by the abuse of data, existing legal provisions
including those under IPC/Cr.PC are available to deal
with the crime. In addition, mobile telephone service
licence also provides that “The LICENSEE. shall take
necessary measures to prevent objectionable, absence,
un-authorised or any other content, messages or
communications infringing copyright, intellectual property
etc., in any form, from being carried on his network,
consistent with the established laws of the country. Once
specific instances of such infringement are reported to
the LICENSEE by the enforcement agencies, the
LICENSEE shall ensure that the carriage of such material
on his network is prevented immediately.”

[English]
issuance of Warning by WHO

*419. SHRI HANNAN MOLLAH:
SHRI NIKHIL KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government is aware that the World
Health Organisation has issued warning in regard to
spread of bird flu and outbreak of some other diseases
in India;

(b) if so, the details thereof;

(c) whether the Government has formulated any
scheme to check the spread of bird flu and other
diseases;

(d) it so, the details of the steps/measures taken by
the Government in this regard; and

(e) the amount spent by the Government on
prevention of the same during the last five years?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN! RAMADOSS): (a) to (c) No
case of Bird Flu (Avian Influenza) has been reported in
India either in humans or birds. Bird Flu among poultry
was reported from Asian countries of Republic of Korea,
Vietnam, Japan, Thailland, Cambodia, China, Laos,
Indonesia, Malaysia and human cases were reported in
Vietnam, Thailand, Cambodia and Indonesia. World Health
Organization (WHO) has expressed concem about the
threat of influenza A (H5N1) virus spread in Asia and its
potential to spread globally following the cases reported
in South Asian countries in humans as well as in birds.

Government of India took adequate measures to
prevent entry of Avian Influenza into India. The measures
instituted are:

e Government of India alerted all State
Governments/Union/Territories administrations to
keep a close watch on fatality among bird
population, especially poultry and appearance of
severe respiratory illness in the exposed human
population.

¢ Ministry of Home Affairs, Environment & Forest,
Shipping and Railways were sensitised on the
issue to prevent cross border entry through
poultry, poultry products and migratory birds.

* Department of Animal Husbandry and Dairying
had written to the Chief Secretaries and the
Directors of Animal Husbandry and Veterinary
Services of all the States/UTs enclosing
guidelines for prevention and spread of the
disease in poultry and proforma for reporting
the disease. A ban was also enforced on import
of poultry and poultry related products from all
countries affected with bird flu outbreak. The
states have been alerted to be vigilant and
guidelines issued from time to time to prevent
ingress and spread of the disease in case of
any event the State Animal Disease Emergency
Committee (SADEC) have been activated and
survelllance is undertaken.

e A Joint Monitoring Group under the
Chairmanship of director General of Health
Services consisting members from Indian Council
of Medical Research, National Institute from
Indian Council of Medical Research, National
Institute of Communicable Diseases, World
Health Organization and Department of Animal
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Husbandry is monitoring the situation and
advising appropriate action to the Government.

* National Institute of Communicable Diseases,
Delhi, has been identified as nodal agency to
investigate any suspected cases/outbreak among
human population and the laboratories under
Indian Council of Medical Research are kept in
readiness.

¢ Because of the proactive steps taken by the
Government, there is no spread of avian
Influenza from neighbouring countries into India.

* As Avian Influenza has the potential to cause
human infections and a pandemic, a National
Pandemic Preparedness Plan has been prepared
by Directorate General of Health Services. A
National level Consultation meeting, chaired by
the Union Minister of Health & Family Welfare,
was held on 1st August, 2005, with all concemed
to further concretize the plan and follow up
action.

¢ Department of Animal Husbandry, Dairying and
Fisheries, under the 10th Plan, has a Macro
Management Centrally Sponsored scheme,
“Livestock Health and Diseases Control
(LH&DC)", under which there is one component
“Assistance to States for Control of Animal
Disease (ASCAD)". Under this, Central
assistance of Rs. 33.27 crore (2003-04),
Rs. 54.50 crores (2004-05) and Rs. 36.20 crores
(2005-06 till date) has been provided to various
States/Union Territories.

[Trans/ation)
increasing Efficlency/Capacity of Ports

*420. SHRI JIVABHAI A. PATEL:
SHRI B. MAHTAB:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Government has worked out plans
for expanding port capacity and improving quality of port
services to meet the rapid rise in foreign trade;

(b) if so, the details thereof;
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(c) the funds earmarked therefor,

(d) the time by which the expansion programme is
likely to be launched;

(e) whether the Government is also seeking private
participation in the development ot ports;

(f) if so, the steps taken in this regard, and

(g) the measures proposed to be undertaken for the
overall increase of efficiency/capacity of ports?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (g) Capacity
expansion in major ports is a part of the on-going process
of their development, keeping in view the demands of
maritime trade. The focus in the major ports during the
Tenth Five Year Plan period (2002-07) is on improving
productivity through technological upgradation provision of
cost effective services and enhancement of service quality.
At the end of Ninth Plan period of 31.3.2002, the
aggregate capacity in major ports was 343.95 million
tonnes per annum (MTPA). It is planned to achieve an
aggregate capacity of 470.60 MTPA in the major ports
by the end of the Tenth Five Year Plan on 31.3.2007.
Thus, capacity addition of 126.65 MTPA is envisaged
during the Tenth Five Year Plan in major ports.

An amount of Rs. 4531.29 crores has been allocated
for development including expansion and modemisation
of major ports in Tenth Plan. This includes Rs. 3325
crores for projects which will add to the capacity in major
ports. This, however, does not include private sector
investment in major ports.

The schemes for development of the major ports
include deepening of channels to facilitate berthing of
large size vessels, construction of new berths, upgradation/
expansion of existing berths, modernization of cargo
handling equipments through fresh procurement as also
upgradation/replacement of existing equipments,
improvement in storage capacities, upgradation of internal
circulation systems for smooth cargo movement within
the port area, improved rail and road connectivity to
hinterland, etc.

Participation of private sector in expansion and
development of the major ports has been sought in order
to mobilize the resources required for the purpose and in
order to improve efficiency, productivity and quality of
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service as well as bring in competitiveness in port services
in consonance with the general policy of liberalization/
globalization of India's economy. So far, 19 projects
involving an estimated investment of Rs. 6445.20 crores
by the private sector have been approved out of which
13 projects- have been operationalised.

[English]
New Policy of Periodic Health Check-Ups

4137. SHRI RANEN BURMAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government is contemplating
to introduce any new .policy in the country under which
people will have to undergo periodic health check-ups to
help in checking the spread of deadly diseases like
cancer,

(b) if so, by when the above policy is likely to be
formulated and implemented in the country;, and

(c) the steps being taken by the Government in this
regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c)
There is no policy for periodical check-up for cancer.
However, details of National Cancer Control Programme
are enclosed as Statement.

Statement
National Cancer Contro/ Programme

Cancer has become one of the ten leading causes
of death in India. It is estimated that there are nearly 2-
2.5 million cancer cases at any given point of time. Over
7 lakh new cases of cancer and 3 lakh deaths occur
annually due to cancer. Data from population-based
registries under National Cancer Registry Programme
indicate that the leading sites of cancer are oral cavity,
lungs, oesophagus and stomach amongst men and cervix,
breast and oral cavity amongst women. Cancers namely
those of oral and lungs in males, and cervix and breast

.in females account for over 50% of all cancer deaths in

India. WHO has estimated that 91 per cent of oral cancers
in South-East Asia are directly attributable to the use of
tobacco and this is the leading cause of oral cavity and
lung cancer in India.
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National Cancer Control Programme was started in
1975-76. Its Goals & Objectives are:—

1. Primary prevention of cancers by health
education regarding hazards of tobacco

* consumption and necessity of genital hygiene
for prevention of cervical cancer.

2. Secondary prevention i.e. early detection and
diagnosis of cancers, for example, cancer of
cervix, breast cancer and of the oro-pharyngeal
cancer by screening methods and patients’
education on self examination methods.

3. Strengthening of existing cancer treatment
facilities, which were inadequate.

4. Palliative care in terminal stage cancer.

Schemes under National Cancer Control Programme
(tin 2004):

Financial Assistance to Voluntary Organisations:
This scheme is meant for IEC activities and early detection
of cancer. Under the scheme financial assistance unto
Rs. 5.00 lakh is provided to the registered voluntary
organisations recommended by the State Government for
undertaking health education and early detection activities
in cancer. A linkage with the Regional Cancer Centre (or
Medical College if there is no RCC) is now mandatory
by the NGO concerned.

District Cancer Control Scheme: It is known that a
large number of cancer cases can be prevented with
suitable health education and early cases detection.
Accordingly the scheme for district projects regarding
prevention, health education, early detection and pain relief
measures were started in 1990-91. Under this scheme
one time financial assistance of Rs. 15.00 lakh is provided
to the concemed State Government for each district
project selected under the scheme with a provision of
Rs. 10.00 lakh every year for the remaining four years of
the project period. The project is linked with a Regional
Cancer Centre of an institution having good facilities for
treatment of cancer patients. The patients are provided
treatment at the concermned Regional Cancer Centre or
the nodal institution.

Financial assistance for Cobalt unit installation:
To strengthen the cancer treatment facilities, the financial
assistance of Rs. 1.0 crore for charitable organisations
and 1.5 core for government institutions is provided for
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procurement of teletherapy and brachytherapy equipments
etc. This is one time grant as at present.

Development of Oncology Wings in Govt. Medical
Coliege Hospitals: This scheme had been initiated to fill
up the geographical gaps in the availability of cancer
treatment facilities in the country. Central assistance is
provided for purchase of equipments, which include a
cobalt unit beside other equipments. The civil works and
manpower are to be provided by the concerned State
Government/Institution. The quantum of central assistance
is Rs. 2.00 crore per institution under the scheme. The
scheme provides one time grant only.

Assistance for Regional Research and Treatment
Centres: There are 20 Regional Cancer Research and
Treatment Centres recognised by Government of India
receiving annual grant. The list of Regional Cancer
Centres is enclosed.

Evaluation of the programme was done in year 2002
and accordingly National Cancer Control Programme was
revised.

Reasons for revising the schemes

* Funds for DCCP were not made available to
the DCCP societies by the State Gowts.

¢ RCC & Oncology Wing Scheme funds were less
than the requirement.

* Private grantee institutions were not providing
the benefits to the needy & poor.

¢ Finance Ministry objected to the indefinite funding
of the RCCs.

* Need for recognising more RCCs specially 2nd
RCC in populous States.

Revised National Cancer Control Programme (since
01.01.2008). The following are the changes in different
sub schemes:

1. Cobalt Unit Scheme—This is discontinued in
view of the findings of the evaluation report that
grantee NGO institutions are not providing the
benefit to poor people. The well developed Govt.
institutions would henceforth be covered in the
Oncology Wing Scheme.
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Oncology Wing Scheme—in view of the
recommendations of the evaluation report as well
the working group for 10th plan strategies, the
financial assistance under this scheme is
enhanced from the present Rs. 2.00 Crores to
Rs. 3.00 Crores. There are several district
hospitals which are comparable to Medical
Colleges in terms of facilities and need enhanced
financial assistance, which are covered by this
scheme.

Regional Cancer Center—In view of the
recommendations of the evaluation report and
the EFC meeting held in March 2003 unlimited
funding of the RCCs is discontinued after
invoking the sunset clause. Assistance to RCCs
is at the rate of not exceeding Rs. 3 crores for
existing RCCs and financial assistance of
Rs. 6.0 Crores to new RCCs based on action
plan for developing infrastructure of the institution
including equipments for cancer treatment to
bring them to a particular level.

4. District Cancer Control Programme—The

scheme is revised with more focus on
prevention, early detection etc. The financial
assistance is proposed to be released to the
nodal agency (RCC/well developed Oncology
Wings in Medical Colleges) instead of the State
Gowt. in earlier schemes. Funding about Rs. 90
lakhs per district (including funding for 2
congruent Distt.) for 5 years.

5. NGO Scheme—The NGO scheme for cancer

awareness, prevention etc. is proposed to be
decentralized and entrusted to the RCC/Gowt.
medicinal Colleges as nodal agencies as
compared to being operated centrally as at
present in order to remove complaints.

6. New Components—New components of |IEC

and Research is made for the first time to be
operated at central level.

National Cancer Registry Programme 1981-2007

e 97.8 (Bangalore) to 121.9 (Delhi) Cancer Cases
Per 1,00,000 Population-Urban Males (Age
Adjusted Incidence Rate).

¢ 92.2 (Bhopal) to 135.3 (Delhi) Cancer Cases
Per 1,00,000 Population-Urban Females (Age
Adjusted Incidence Rate).

e 46.2 (Barshi) Cancer Cases Per 1,00,000
Population-Urban Males (Age Adjusted Incidence
Rate).

¢ 57.7 (Barshi) Cancer Cases Per 1,00,000
Population-Urban Females (Age Adjusted
Incidence Rate).
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* One in about 15 Men and One in about
12 Women in the Urban Areas could Develop
Cancer in their Lifetime.

. ®* Cervical Cancer and Breast Cancer are
Commonest in Females the Latter is more than
Former In Mumbai and Delhi.

* Cancer Lung is Commonest out of all Tobacco
Related Cancers in Men.

* Age Adjusted Incidence Rate of Oesophageal
Cancer in women of Bangalore is one of the
Highest (8.3 per 1,00,000) in the World.

* Cancer of Tongue in Males at Bhopal (8.8 per
1,00,000) is Highest in all Continents.

e Cancer of stomach is one of the main Cancer
in Males in Southern Registries.

* Gall Bladder in Delhi Women is one of the
Highest (8.8 per 1,00,000) in the World.

s 75-80% Patients are in Advance Stage of the
Disease at the Time First Attendance.

e New Cancer Patients in India are Estimated
Between 7-9 Lakhs.

Enquiries by CBI

4138. SHRI RAGHUNATH JHA: Will the PRIME
MINISTER be pleased to state:

(a) the details of the cases in which the CBI has
registered preliminary enquiries (PE) together with dates
of registration during the last three years;

(b) the number of cases where PE has been
converted into regular enquiries; and

(c) the reasons for the delay in finalizing investigation
in other PEs?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHR!I SURESH
PACHOURI): (a) During the last three years i.e. 2002,
2003, 2004 and 2005 (upto 31.7.2005) CBI has registered
633 preliminary enquiries.

- (b) In 132 cases PE has been converted into regular
cases.

(c) There is no delay in finalizing the other PEs.
However, in some cases a lot of time is consumed in
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obtaining relevant documents from the authorities
concerned.

Seats for SCe/8Ts in Medical Colleges

4139. SHRI DALPAT SINGH PARSTE: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the University Grants Commission has
reserved requisite percentage of seats for person
belonging to Scheduled Castes and Scheduled Tribes in
Medical Colleges including the Aligarh Muslim University;
and

(b) if so, the details in this regard, State-wise and
college-wise?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The University Grant Commission has informed that they
have been issuing guidelines for reservation, for admission
in all courses, including courses run by medical colleges,
for SC/ST candidates every year to all universities
including Aligarh Muslim University.

[Transiation)
Construction of Bridges on River Ganga

4140. MAJ. GEN. (RETD.) B.C. KHANDURI: Wili the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the construction work of the two bridges
on the River Ganga at Ghattugad near the confluence of
Alaknanda and Swargashram to link Shrinagar to Chauras
in district Pauri Garhwal, Uttaranchal has started;

(b) if not, the reasons therefor; and

(c) the action being taken for the construction of
these sanctioned bridges?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The Construction work of both
the bridges has not started.

(b) and (c) Consultancy work has been awarded for
preparation of the Detailed Project Report (DPR) and
Design of both the bridges.
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[English]
Shortage of Sorting Staff

4141. SHRI SUBODH MOHITE: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to. state:

(a) whether the National Bill Mail Service has been
introduced at Railway Mail Service in Nagpur City;

(b) if so,-the details thereof;

(c) whether the shortage of sorting statf is hampering
distribution of letters and other postal items;

(d) if so, the details thereof;

(e) whether the Government proposes to appoint more
sorting staff at RMS Office, Nagpur; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) Nagpur Railway Mail Service has been identified
as one of the receiving centres for National Bill Mall
articles. Posting of Bill Mail and National Bill Mail articles
in being accepted at Nagpur General Post Office and
Speed Post Concentration Center Nagpur Zero Mile.

(¢) No, Sir. The shortage of sorting staff has not
hampered the distribution of letters and other postal items.

(d) Does not arise in view (c) above.

(e) Yes, Sir. The Government proposes to appoint
sorting staff as per requirement in accordance with the
recruitment rules.

(f) Does not arise in view of (e) above.
Assistance for Construction of Health Centre

4142. SHRI RAJENDER KUMAR: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has received any
proposal from the Govemment of Uttaranchal regarding
financial assistance for the construction of a building for
heaith centre;
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(b) if so, the details thereof; and

(c) the time by which the action is likely to be taken
in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) The
Government of Uttaranchal has submitted a proposal for
Upgradation of Regional Training Centre, Haldwani, into
a State Institute of Health and Family Welfare at a cost
of Rs. 307.26 lakhs. The request for waiver of the
condition to do new construction under Empowered Action
Group (EAG) Scheme was not acceded to by the Ministry
of Finance. Hence, the proposal could not be accepted.

[Translation]
Establishment of International Post Office

4143. SHRI SANTOSH GANGWAR: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government of proposes to establish
International Post Office in the Muradabad district of Uttar
Pradesh;

(b) if so, the time by when this work is likely to be
completed; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir. To cater the needs
of exporters of Moradabad Region, Department of Posts
had issued orders for opening of Export Extension Counter
(EEC) at Moradabad. Department of Revenue, Ministry
of Finance had also issued notification in this regard.
The Export Extension Counters are opened for the
purpose of booking outward foreign mails with their
Customs Examination facility to facilitate the Exporters.

(b) EEC will start functioning upon deployment of
customs officials from the Department of Revenue at
Moradabad Head Post Office. Department of Posts has
already written to Customs Authorities in this regard.

(c) Does not arise in view of (a)' & (b) above.
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Employees Caught Red-Handed by CBI

4144. SHRI BHANU PRATAP SINGH VERMA:
SHRI RASHEED MASOOD:

Will the PRIME MINISTER be pleased to state:

(a) the number of employees of the Union
Government caught red-handed by the CBI while
accepting bribe during the last three years;

(b) the number of such employees reinstated;

(c) the number of employees under suspension till
now;

(d) the relevant rule of reinstating the employees after
revoking their suspension;

(e) the number of employees caught by the CBI
having property disproportionate to their known sources
of income during the last three years; and

(f) the action taken by the Government against them?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) During the last three years i.e 2002,
2003 and 2004, Central Bureau of Investigation (CBI)
has registered 684 cases against employees of the Union
Government for demanding/accepting bribe.

(b) and (c) Suspension or reinstatement of Central
Government employees is within the administrative power
of competent authority in the relevant Ministry. No data
is maintained centrally for the employees under
suspension on reinstated.

(d) Suspension of Central Government employees is
revoked under Rule 10 of CCS (CCA) Rules 1965.

(e) During the last three years i.e. 2002, 2003 and
2004, CBI registered 284 cases under the Prevention of
Corruption Act, 1988 on the allegations of possession of
disproportionate assets.

(f) Appropriate legal/departmental action is taken on
the basis of findings of the investigation in the cases
registered by CBI.
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Periodic Medical Check-up of Pensioners

4145. SHRI BAPU HARI CHAURE: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has any proposal to
make suitable arrangements for the periodic medical
check-up of pensioners;

(b) if so, the details thereof;

(c) whether certain guidelines have been issued to
the parent offices of the pensioners in this regard;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) No, Sir.

(b) In view of (a) above, the question doss not arise.

(c) No, Sir.
(d) In view of (c) above, the question does not arise.

(e) Due to constraints of resources and manpower,
it is difficult to provide periodic medical check-up of the
pensioners.

[English]

Quality of Medical Services in Clinics/
Nursing Homes

4146. SHRI G. KARUNAKARA REDDY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Union Government is aware that
complaints are being made from time to time regarding
quality of services provided by the private clinics, nursing
homes and other medical institutions;

(b) if so, whether the Union Government proposes to
prescribe minimum standard for employees working there
and also for providing basic facilities;

(c) whether the Union Government has sent a draft
proposal in this regard to the State Government to get it
passed by their respective legislative assemblies; and
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(d) if so, the details of the State Governments which
have passed the proposal and intimated the Union
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d)
Health being a State subject, it is for the State
Governments to regulate/monitor the functioning of private
clinics, nursing homes and other medical institutions within
its jurisdiction as well as to attend the complaints made
from time to time and to prescribe minimum standard for
employees working there and providing basic facilities.

The Central Government is in the process of
formulating standards and specifications for hospitals,
nursing homes and other clinical establishments to ensure
quality health care services including norms for
assessment, accreditation, inspection, certification,
regulation of such clinical establishment as well as
maintenance of records.

In the year 2001, a reference was made to all the
States seeking the consent of their legislatures under
Article 252 of the Constitution for enactment of a Central
legislation in this regard. The States of Himachal Pradesh,
Mizoram and Arunachal Pradesh have given their consent.

[Trans/ation]
Transfer Policy of SAl

4147. PROF. RASA SINGH RAWAT: Will the PRIME
MINISTER be pleased to state:

(a) whether any transfer policy has been formulated
by the Sports Authority of india for its trainers;

(b) if so, the details thereof;
(c) whether this policy has been followed in toto;

(d) whether some 300 trainers have been transferred
during the last few days;

(e) if so, the details thereof;

(f) whether the Government is aware of the adverse
impact of such transfers on sports activities; and

(g) if so, the action plan of the Government in this
regard?
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THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
Yes, Sir.

(b) A Transfer Policy had been formulated in 1981.
The salient features of the Policy include:

1. Sports Authority of India (SAl) have a common
cadre of Coaches for all its Wings/Directorates.

2. The first posting of the Coach shall be generally
for 5 years within the Region but not in one's
Home State.

3. Efforts should be made to post a women Coach
at the place of their husband's posting, failing
which in their home state or in the same region.

4. Normally, transter would be ordered at the end
of academic session i.e. May/June.

(¢) No, Sir.

(d) and (e) Orders for transfer of 738 coaches have
been issued in three phases during the month of June-
July 2005. Detaile are enclosed in the statement.

() and (g) ‘Sports’ is a State subject under the
Constitution and it is the primary responsibility of State
Governments to plan and implement schemes for
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development and promotion of Sports. However,
Government of India facilitates and supports, through
various schemes implemented by SAl, the efforts of State
Government and National Sports Federations. SAl has
been given the responsibility of implementing foliowing
schemes related to spotting, nurturing and developing
talents and for achievement of excellence:

1. National Sports Talent Contest (NSTC)
Army Boys Sports Company (ABSC)
SAl Training Centre (STC)

A v N

Centres of Excellence (COX)
5. Rural Sports Programmes (RSP)

6. Promotion of Sports and Games in Schools.

Keeping in view the ensuring Asian Games and
Commonwealth Games in 2006 and 2010 respectively
and requirement of Coaches of SAl's own schemes as a
result of expansion of activities, an efforts has been made
to move towards a ratio of 1:10 (10 trainees per Coach).
At the same time. SAl has taken into account the
requirement of State Coaching Centres. Coaches have
been withdrawn from District Coaching Centres. The entire
exercise is expected to yield positive results, in the long
term for promotion of sports activities.

Staternent

State-wise status Position of the Coaches

SI.No. State Total Coaches coaches Present Strength after
Coaches withdrawn Posted transfer orders issued in
Prior to June-July 2005
transfer

1 2 3 4 5 6

1. Andaman and Nicobar 4 1 3 6

2. Andhra Pradesh 73 51 47 69

3. Arunachal Pradesh 2 0 0 2

4, Assam 24 14 16 26

5. Bihar 26 14 22 34

6. Chandigarh 42 33 16 24
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1 2 3 4 5 6
7. Chhattisgarh 10 4 9 16
8. Daman and Diu 2 1 1 2
9. Delhi 112 39 37 11
10. Goa 12 9 10 13
11. Gujarat 34 18 16 32
12. Netaji Subhash Western Centre 4 1 6 "]
Gandhinagar
13. Haryana 67 36 47 78
14. Northern Centre, Sonepat 2 0 32 34
15. For Faridabad, Gurgaon, Rohtak 23 23 23 23
16. Himachal Pradesh 53 33 17 37
17. Jammu and Kashmir 23 16 23 30
18. Jharkhand 10 3 11 18
19. Karnataka 84 52 43 75
20. Netaji Subhash Southem Centre, 17 0 9 26
Bangalore
21. Kerala 65 28 28 55
22, Lakshmibai Nationai College of 6 0 5 1
Physical Education, Trivandrum
23. Madhya Pradesh 42 16 21 47
24, Central Centre, Bhopal 7 0 18 23
25. Maharashtra 53 27 28 54
26. Manipur 39 10 10 39
27. Meghalay 5 1 1 5
28. Mizoram 4 1 1 4
29. Nagaland 4 1 1 4
30. Orissa 38 20 19 37
31. Pondicherry 6 3 6 9
32. Punjab 125 91 44 79
33. National Institute of Sports, Patiala 59 10 21 70
34. Rajasthan 82 52 33 63




75 Witten Answers

AUGUST 24, 2005

o Questions 76

1 2 3 4 5 6
35. Sikkim 7 3 0 4
36.  Tamil Nadu 62 35 24 51
37. Tripura 21 14 15 22
38. Uttar Pradesh 61 17 15 59
39. Sub-Centre, Lucknow 13 2 1 12
40. Uttaranchal 36 20 18 34
41, West Bengal 64 31 17 50
Netaji Subhash Eastern Centre, Kolkata 37 5 3 40
Total 1465 736 736 1465
[English] (c) whether it has given sub-contracts to other

Road Work Relating to Four Laning under
GQ Project

4148. SHRI MANJUNATH KUNNUR: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)- whether a private company called AFCON has
taken contract of the stretch between 340 km and 404
km from Devagiri Cross to Hubli in Kamataka;

(b) if so, the details thereof;

contractors to execute the road work.relating to 4 laning
under the Golden Quadrilateral Project;

(d) if so, the reasons for the inordinate delay in the
said work; and

(e) the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Yes, Sir.

(b) The details of the contract package undertaken
by M/s AFCON APIL (JV) is given below:

Name of Package NH Length Contract price Targeted date of completion
No. (Km.) (Rs. in Crore) (Original) (Revised)
Haveri-Hubli 4 64 183.65 31.12.2003 31.12.2005

(K.m. 340 to 404)

(c) yes, Sir. M/s AFCON APIL (JV) has given sub
contract to specialised contractors for some part of work
of specialised nature only as per provisions of the
contract.

(d) The main reasons for delay are:
(i) delay on account of land acquisition;

(i) delay on account of tree cutting and relocation
of utilities;

(iii) difficulty in getting aggregate of the requisite
specification; and

(iv) slow progress by the contractors due to cash
flow problems.

" (e) The steps taken to speed up the work are:

(i) the bottienecks in land acquisition and utility
shifting have been sorted out and acquisition
of land and shifting of utilities have nearly
been completed;
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(i) the contractor has inducted more senior
engineers than in the past, plants and
equipment to speed up the works; and

(i) the project is being closely reviewed by
National Highways Authority of India and the
Ministry.

Earthquake Rellef Operation by IRCS

4149. SHRI KAILASH MEGHWAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Indian Red Cross Society (IRCS)
deployed more than 180 foreign delegates for its work in
earthquake affected areas of Gujarat in February, 2001
and a large number of them continued to work during
2002-03 and 2003-04;

(b) if so, the authority responsible for taking such a
decision,;

(c) whether the Union Government was consulted in
this regard,

(d) if so, the cost of their maintenance (travel,
salaries, accommodation and all other amenities) till
March, 2004 and the name of the agency which met this
cost;

(e) whether full control and operation of earthquake
relief was handed over by the IRCS to the International
Federation of Red Cross, Geneva; and

(h if so, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The national headquarters of Indian Red Cross Society
have informed that after the devastating earthquake in
Gujarat, medical, water sanitation, logistice and other
Emergency Response Units, from various countries
consisting technical and medical experts, came in Guijarat
for rescue, relief and medical services of the affected
population. Later on, the International Federation of Red
Cross and Red Crescent Societies (IFRC&RCS) set up
India Operation Centre to provide technical, human and
financial support to the Indian Red Cross Society for
relief and rehabilitation. The India Operation Centre got a
project office status for the Government of India and its
office continues to be in New Delhi. At present, there
are only three foreign delegates in the International
Federation office working with the Indian Red Cross
Society. All the relief and rehabilitation measures taken
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by the Society were approved by the Disaster Mitigation
Committee, Finance Committee and Managing Body of
the Society.

(c) and (d) The national headquarters of Indian Red
Cross Society have informed that the Project Office has
the approval of the Reserve Bank of India. The
expenditure on the travel, salaries, accommodation and
all other amenities is borne by the respective national
Red Cross Societies of if the foreign delegates are
deputed by IFRC&RCS, the Federation meets the cost.

(e) and (f) The national headquarters of indian Red
Cross Society have informed that according the Red Cross
and Red Crescent movement regulations, the IFRC&RCS
supports the national Red Cross Societies and the
leadership of the operations is always with national Red
Cross Society. After the Gujarat earthquake also the
indian Red Cross Society was in control of operation of
earthquake relief.

Disaster Management Support System

4150. SHR! M.P. VEERENDRA KUMAR: Will the
PRIME MINISTER be pleased to state:

(a) whether the Department has evolved space based
disaster management support system;

(b) if so, the details thereof;

(c) whether this system had been put to use during
the recent disaster management in some parts of the
country; and

(d) if so, the extent of success achieved as result of
it?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) Yes, Sir. The space based disaster management
support system implemented by Department of Space,
jointly with Ministry of Home Affairs, comprises of the
following elements:

* Creation of digital database for disaster-prone
areas towards facilitating hazard zonation and
damage assessment; monitoring of major natural
disasters using satellite and aerial data and
development of related techniques and tools.

» Strengthening the communication back-bone for
timely dissemination of information and
emergency support.
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o Setting up of a secure satellite based
communication network linking the National
Control Room at Ministry of Home Affairs with
State Control Rooms and other concerned
organizations.

» Establishment of a Decision Support Centre at
National Remote Sensing Agency (NRSA) of
Department of Space, at Hyderabad, towards
facilitating the disaster management operations
by Ministry of Home Affairs.

(c) and (d) Yes, Sir. The results pertaining to:
(i) monitoring of Agricultural Drought in fourteen States,
on bi-weekly basis during Kharit season, are provided to
concerned State Relief Commissioners and Department
of Agriculture and Cooperation: and (ii) Flood inundation
and damage assessment, for all flood events, generated
on near real-time basis, are provided to the Natural
Disaster Management (NDM) wing of Ministry of Home
Affairs, concerned State Relief Commissioners and Central
Water Commisgsion.

This information is utilized by the above Agencies
for relief as well as rehabilitation purposes.

Ban on Stone Mining along National Highways

4151, SHRI SHRINIWAS DADASHEB PATIL: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government is aware that traffic on
National Highway No. 4 is stopped during blasting of
stone mines at Khind Wadi near Satara in Maharashtra;

(b) if so, whether the Government plans to stop stone
mining activities along this National Highways;

(c) it so, the distance in Km. where mining activities
are banned along the Highways throughout the country,
State-wise; and

(d) the steps taken/proposed to be taken to strictly
adhere to the same?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The stretch under consideration
is entrusted to NHAI for implementation of Golden
Quadrilateral project. No such stoppage of traffic has been
reported by NHAI. .

(b) to (d) Do not arise.
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[Translstion]

Construction of New Roads for
East-West Corridor

4152. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the construction of new raods is being
undertaken at various places for the East-West Corridor
leaving a side of the original route of National Highway
No. 76;

(b) it so, the details thereof;

(c) the number of new roads being constructed
leaving aside of the National Highway No. 76 in Kota,
Bundi and Baran districts of Rajasthan;

(d) the nrocedure being followed to acquire land for
the said project and payment of compensation to the_
landowners in lieu of the acquired land;

(e) whether more land has been acquired than the
requirement;

(f) it so, the reasons therefor;

(g) the details of works undertaken on additional
acquired land;

(h) whether the Government has appointed/contacted
any Non-Governmental Organization (NGO) for the
rehabilitation and re-establishment works;

(i) if so, the details of such NGOs including their
experience in the field of rehabilitation works; and

(i) the number of employees engaged by the
aforesaid NGOs for the works of rehabillitation?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (c) The four laning of NH-76
as part of East-West Corridor is mainly proposed along
the existing alignment except for the place where
geometrical improvement realignment to save densely
populated areas and the bypasses are required. The
details of new alignment proposed are as under:
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Sl.No. Chainage Location of Diversion
From To

1. 0] 5.615 Pindwara Bypass

2. 55.919 59.547 Jaswantgarh Bypass

3. 85 104.715 Udaipur Bypass

4. 213.214 229 Chittorgarh Bypass

5. 381 406 Kota Bypass

6. 461.255 474.2 Baran Bypass

7. 609  632.029 Shivpuri Bypass

In addition, alternate alignment from km 349 to km
357 of NH-76 has been proposed by Government of
Rajasthan for which feasibility study and survey &
investigation are being carried out.

(d) the land is acquired and compensation paid as
per law.

(e) No, Sir.
(f) and (g) Do not arise.

(h) and (i) Yes, Sir. Three Non-Governmental
Organizations (NGO) namely: M/s. South Asian Foundation
for Human Initiatives (SAFHI), Kolkata (WB), Organisation
for Applied Socio-Economic Systems (OASES), New Delhi
and M/s. Advantage India Delhi, have been appointed by
NHAI for implementation of Resettiement and
Rehabilitation (R&R) activities on NH-76.

The appointment has been done on the basis of
Open National Competitive Bidding advertised in National
Newspapers.

All the selected NGOs have adequate experience of
implementing R&R in highway projects in particular and
other projects in general. Each team of NGO comprises
of five key professionals.

[English]
Alloting Pay Phones/PCOs to Unempioyed Youths

4153. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether the Union Government proposes to allot
Pay Phones/PCOs to the unemployed youths throughout
the country on a priority basis;

(b) it so, the details thereof;

(c) whether the Union Government has received
reports regarding alleged violation of the instructions
issued in this regard; and

(d) if so, the number of persons found guilty in this
regard and the nature of punishment awarded to them?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir. There is no
proposal to provide priority to the unemployed youth in
allotment of PCOs. However, PCOs are allotted liberally
without any restrictions to all applicants of 18 years of
age or above including unemployed youths, subject to
technical feasibility.

(b) to (d) Do not arise in view of (a) above.
Prescribing Medicines in Company's Name

4154, SHRI RAVICHANDRAN SIPPIPARAI: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government is aware that most of
the doctors prescribe medicines in their company’s name;

(b) if so, the reaction of the Government thereto;

(c) whether the Government has any proposal to
introduce the audit system for treatment prescribed by
the doctors; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
As per the provisions contained in the Indian Medical
Council (Professional Conduct Etiquette and Ethics)
Regulations, 2002 issued under Indian Medical Council
Act, 1956, every physician should, as far as possible,
prescribe drugs with generic names and he/she shall
ensure that there is a rational prescription and use of
drugs.
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(c) No, Sir.
(d) Does not arise.
Chowkighat Bridge on N.H.-52

4155. SHRI M.K. SUBBA: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Brahmaputra Board to which the work
of feasibility and model study of the Chowkighat Bridge
on NH-52 in Assam was assigned has since submitted
its report;

(b) if so, the details thereof;

(c) the amount sanctioned and paid to the
Brahmaputra Board for this study;

(d) the estimated cost of the Bridge according to the
study; and

(e) by when the construction of the said project is
likely to commence?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) No, Sir.

(b) Does not arise.

(¢) The amount sanctioned and paid to the
Brahaputra Board for conducting the feasibility and model
study of the Chowkighat bridge on NH-52 is Rs. 63.86
lakh.

(d) and (e) The cost of the bridge and likely date of
commencement can only be known on receipt of the
feasibility report by the Brahmaputra Board and its
approval by the Govemment.
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[Translation]
NHDP Phase 3A and 3B

4156. SHRI SUSHIL KUMAR MODI: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether there is any proposal for strengthening
of the National Highways and converting 890 km. of N.Hs.
into four and six lanes under B.O.T. based N.H.
Development Project phase 3A and 3B in Bihar;

(b) if so, the details thereof;

(c) whether the Union Government provides 40 of
grants for the project and the rest of the amount mobilized
from the entrepreneurs;

(d) it so, whether the work on the said project has
not been started;

(e) it so, the reasons therefor;

(f) whether the Government proposes to implement
these projects in Bihar through Central Agencies providing
full grants for the purpose; and

(g) if so, the time by which the same is likely to be
implemented and it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) 9 stretches of various
National Highways as per details given below having a
total length of 890 km have been identified for four laning
under National Highways Development Project (NHDP)
Phase-lll in Bihar. None of these stretches has been
approved under NHDP Phase-lll A for implementation on
BOT basis.

Sl.No. Route NH No. Length
(km.)

1 2 3 4
1. Pumea-Khagaria-Begusarai-Barh-Bakhtiarpur 31 255
2. Bakhtiarpur-Patna 30 53
3. Patna-Hazipur-Muzaffarpur (excluding Muzaffarpur bypass) 19,77 46.3
Muzaffarpur bypass ] 7 13.7
4, Motihari-Raxaul 2BA 67
5. Forbesganj-Jogwani 57A 13
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1 2 3 4
6. Gopalganj-Chapra-Hajipur 85, 19 153
7. Buxar-Patna 84, 30 130
8. Muzaftarpur-Sonbersa 77 89
9. Mokama-Munger 80 70
Total 890
(c) Yes, Sir. THE MINISTER OF STATE IN THE MINISTRY OF

(d) Detailed Project Report for these projects is unde.
preparation. Implementation of projects will be taken up
after process of selection of entrepreneurs is completed.

(e) Bids for two works, uz, Patna-Bakhtiarpur section
of NH-30 and Haljipur-Muzaffarpur section of NH-77, were
invited on ‘Build-Operate-Transfer {BOT) basis and there
was no response from the entrepreneurs. Besides,
Detailed Project Report (DPR) has been completed for
an aggregate length of 80 kms only of NH-57A and 28A.
Preparation of DPR for the remaining stretches is in
progress.

(f) No, Sir.
(g) Does not arise.
Construction of Bridge on Saunk River

4157. SHRI ASHOK ARGAL: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the time by which the construction work of the
bridge on Saunk river between Muraina-Gwalior National
Highway No. 3 is likely to be completed;

(b) whether accidents have increased on this Highway
due to the said construction work;

(c) if so, the details and the reasons therefor,

(d) the number of accidents that took place on the
above highway due to diversions for the said construction;

(e) whether any action will be taken against the
concemed construction company; and

(f) if so, the time by which the action is likely to be
taken?

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The construction work of bridge
on Saunk river on NH-3.is likely to be completed by
September, 2005.

(b) and (c) Section-wise accident data on National
Highways is not being maintained.

(d) to (f) The traffic is moving on existing two lane
bridge. No diversion has been constructed for construction
of new four lane Sanuk bridge.

[English]
Clearance to Projects Received from Karnataka

4158. SHRI G.M. SIDDESWARA: Will the PRIME
MINISTER be pleased to state:

(a) the details of projects received by the Union
Government from the Government of Karnataka during
the last three years for clearance;

(b) whether any request from Government of
Karnataka has been received to clear the pending
projects;

(c) if so, the details of projects cleared so far;

(d) the details of projects yet to be cleared by the
Union Government;

(e) the details of the allocated funds for various major
development projects executed during the last three years;

(f) the details of the funds disbursed for various
Centrally assisted schemes during the said period;

(g) whether the money allocated for various schemes
and projects in the State have been utilized fully,
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(h) if not, the details thereof, and
(i) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (i)
Information is being colliected.

[Translation/

Community Development Programme
of Rajhara Coal Fleld

4159. SHRI MANOJ KUMAR: Will the PRIME
MINISTER be pleased to state:

(a) the details of the works undertaken and
expenditure incurred in community development
programme in Rajhara coal field during the last ten years;
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(b) whether nearly the whole fund was spent only on
a school i.e. Chandrashekhar Dubey Charaia Middle
School;

(c) it so, the reasons therefor;

(d) whether it is against the spirit of community
development programme; and

(e) if so, the action taken/proposed to be taken
against the persons responsible for the same?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) The nature
of work under Community Development Programme
undertaken during last ten years and consolidated
expenditure, year-wise, are fumished below:

Year Work undertaken

Amount spent (in lakhs)

1995-96 Construction of two rooms in Lohra Middle Rs. 1.71
School & construction of Bus Stop shed at

Rajhara Colliery More

1996-97 Construction of two rooms in Lohra Middle School Rs. 1.86
1997-98 Construction of drain in C.S. Dubey College, Chenya Rs. 0.83
1998-99 W.B.M. in existing road from Nimiahi to Rs. 1.58
Kothi & repair of two rooms at Middie
School, Pendwa
1999-00 Installation and commissioning of 4 nos. Rs. 0.32

Handpump at Rajhara

2000-01 Construction of Boundary wall in C.S. Rs. 1.76

2001-02 Dubey College

2002-03 Construction of one room with Warrandah Rs. 1.54
at Surat High School, Lohra Village

2003-04 Repairing of approach road from main road Rs. 0.21
to Labji River

2004-05 Construction of boundary wall in C.S. Rs. 2,32

Dubey Inter College, Chenya & construction
of boundary wall in Lohra Middle School
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(b) and (c) No amount has been spent on
Chandrashekhar Dubey Charaia Middle School.

(d) Community Development works mentioned above
are covered under Community Development Programme.

(e) Does not arise in view of reply to point (d) above.

Sponsored Sport Scheme in West Bengal and
Maharashtra

4160. SHRI BIR SINGH MAHATO:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the PRIME MINISTER be pleased to state:

(a) whether any sponsored scheme is on for the
sports activities in West Bengal and Maharashtra;

(b) it so, the details thereof, and

(c) the amount allocated under the said scheme
during the last two years and the amount proposed to
be allocated during the remaining period of Tenth Five
Year Plan?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) At present, there is no Centrally Sponsored
Scheme in force for Sports Infrastructure. However, till
31.3.2005 this Ministry was operating the Centrally
Sponsored Sports Infrastructure Schemes under which
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Central assistance was provided in accordance with the
approved pattern to States including West Bengal and
Mabharashtra and other agencies for creation of sports
facilities subject to receipt of viable proposals from the
States. The Centrally Sponsored Sports Infrastructure
Schemes have been transferred to the State sector w.e.f
1.4.2005, and accordingly, no allocation has been made
in the budget for 2005-2006 for sports infrastructure
schemes. All States were informed in this regard in
February, 2005. Apart from above, there is a centrally
sponsored scheme, which envisages setting up of State
Sports academies with joint funding by the Central
Govemment, State Government/UT Administration and a
Sponsor, as a cooperative venture, in the ratio of
25:24:51. This scheme is applicable to all the states,
including West Bengal and Maharashtra.

(c) No Sate-wise allocation was made under the
aforementioned schemes. However, State-wise details of
Central assistance provided during the last 2 years i.e.
2003-2004 to 2004-2005 under the sports infrastructure
schemes have been given in the enclosed Statement.
The total outlay for Tenth Five Year Plan for the Centrally
Sponsored Schemes captioned “State Sports Academy”
is Rs. 93.24 Crores. In 2003-04 and 2004-05, budget
provision was Rs. 7.00 Crore each. The amount allocated
for this Scheme in the Budget Estimate (BE) for 2005-06
is Rs. 5.00 Crores. During 2003-04 and 2004-05, no funds
could be released for want of viable proposais. Release
of funds during the remaining period of the 10th Five
Year Plan will depend on receipt of viable proposals from
State Governments.

Statement

State-wise detalls of Central assistance released under the Scheme of Grants for Creation of
Sports Infrastructure from 2003-2004 to 2004-2005 (As on 31.3.2005)

(Rs. in lakhs)
SlL.No. State/UT 2003-2004 2004-2005
(As on 31.3.2005)

Amount No. of Amount No. of

released projects released projects
1 2 3 4 5 6
1. Andhra Pradesh 484.52 14 123.75 7
2. Arunachal Pradesh 191.00 5 27.00 1
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1 2 3 4 ) 6
3. Assam 17.00 2 168.09 8
4, Bihar 0 0 0 0
5. Delhi 0 0 0 0
6. Goa 0 0 0 0
7. Guijarat 0 0 65.00 2
8. Haryana 40.17 2 118.13 16
9. Himachal Pradesh 100.21 8 118.63 10

10. Jammu and Kashmir 26.82 18 22.50 1

11. Kamataka 58.70 8 101.30 9

12. Kerala 13.01 4 1.50 1

13. Madhya Pradesh 152.27 13 115.40 6

14. Maharashtra 238.43 13 169.04 9

15. Manipur 0 0 22.50 3

16. Meghalaya 100.11 5 234.55 5

17. Mizoram 136.32 21 30.00 1

18. Nagaland 962.46 21 115.98 12

19. Orissa 0.05 1 0.75 1

20. Punjab 45.00 1 0 0
21. Rajasthan 25.00 2 8.72 1
22. Sikkim 0 0 0 0
23. Tamil Nadu 170.36 22 81.15 13

24. Tripura 0 0 0 0

25. Uttar Pradesh 46.94 3 69.23 6

26. West Bengal 20.07 15 49.70 4

27. Chhattisgarh 78.50 4 0 0

28. Jharkhand 0 0 30.00 1

29. Uttaranchal 0] .0 94.80 5

30. Andaman and Nicobar Islands 0 0 0 0

31. Chandigarh 0 0 0 0
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1 2 3 4 5 6
32. Dadra and Nagar Haveli 0 0 0 0
33. Daman and Diu 0 0 0 0
34 Pondicherry 0 0 0 0
35. Lakshadweep 0 0 0 0
Total 2906.98 182 1787.99 122

State-wise odelalls of Central Assistance released under the Scheme of Grants to Rural Schools for purchase of
Sports equipmennt and developoment of playground from 2003-2004 fto 2004-2005 (As on 31.3.2005)

(Rs. in lakhs)
Si.No. State 2003-2004 2004-2005
Amount No. of Amount No. of schools
released Schools released

1 2 3 4 5 6

1. Andhra Pradesh 037 1 276 3

2. Arunachal Pradesh 435 4 7.74 7

3. Assam 30.88 41 22.18 38

4. Bihar 3.29 3 7.53 8

5. Chhattisgarh 1.13 2 3.32 4

6. Delhi 0.00 0 0.00 0

7. Goa 0.00 0 1.08 1

8. Gujarat 2.98 4 1.42 2

9. Haryana 43.36 59 24.17 41
10. Himachal Pradesh 5.72 15 10.21 14
1. Jammu and Kashmir 3.17 3 9.64 14
12. Jharkhand 0.00 0 0.00 0
13. Kamataka 16.75 26 12.10 18
14, Kerala 0.00 0 15.48 17
15. Madhya Pradesh 22.95 29 13.67 20
16. Maharashtra 51.63 58 54.19 7
17. Manipur 3.26 5 1.48 2
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1 2 3 4 5 6
18. Meghalaya 1.08 1 9.37 10
19. Mizoram 0.00 0 0.00 0
20. Nagaland 0.00 0 3.80 5
21. Orissa 44.21 55 61.99 80
22. Punjab 2.56 3 0.63 2
23. Rajasthan 25.19 29 18.76 30
24. Sikkim 0.00 0 0.00 0
25. Tamil Nadu 7.65 21 3.70 6
26. Tripura 0.37 1 0.40 1
27. Uttar Pradesh 39.60 47 51.11 75
28. Uttaranchal 11.04 12 18.44 26
29. West Bengal 77.98 106 127.15 167
30. UTs—A&N lslands 0.00 0 0.00 0
31, Chandigarh 0.00 0 0.00 0
32. Dadra and Nagar Haveli 0.00 0 0.00 0
33. Lakshadweep 0.00 v} 0.00 0
34. Daman and Diu 0.00 0 0.00 0
35. Pondicherry 0.00 0 0.00 0

Total 399.63 525 482.45 862

State-wise delalls of Central Assistance released under the Scheme of Grants for Promotion of Sports in
Universities and Colleges from 2003-2004 fo 2004-2005 (As on 31.3.2005)
(Rs. in lakhs)
Si.No. - State 2003-2004 2004-2005
Amount No. of Amount No. of Colleges/
released colleges/ released Universities
Universities

1 2 3 4 5 6
1. Andhra Pradesh 87.82 27 97.22 36
2. Arunachal Pradesh 0.00 0 0.00 0
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1 2 3 4 5 6
3. Assam 26.81 10 126.31 48
4. Bihar 20.60 4 0.00 0
5. Chhattisgarh 0.00 0 20.70 9
6. Goa 0.00 0 2.70 1
7. Gujarat 18.27 10 28.20 1
8. Haryana 10.31 9 26.86 4
9. Himachal Pradesh 5.85 3 7.37 4
10. Jammu and Kashmir 0.00 0 0.00 0
11. Jharkhand 0.00 Y] 2.70 1
12. Karnataka 39.35 35 149.87 63
13. Kerala 39.70 18 45.07 24
14. Madhya Pradesh 10.80 4 26.10 7
15. Maharashtra 197.53 98 244.16 115
16. Manipur 25.03 3 17.80 5
17. Mizoram 10.72 4 0.00 0
18. Meghalaya 0.00 0 10.80 4
19. Nagaland 22.50 11 19.20 10
20. Orissa 83.60 40 5§7.98 32
21. Punjab 52.68 13 29.45 1
22. Rajasthan 4.20 2 7.20 3
23.  Tamil Nadu 164.61 27 169.80 29
24. Tripura 0.00 0 0.00 0
25. Uttar Pradesh 101.56 41 158.65 62
26.  Uttaranchal 24.60 10 16.80 8
27. West Bengal 79.86 42 141.28 63
28. Delhi®@ 53.50 2 62.64 1
29, UTs—Chandigarh 0.00 0 1.00 1
Total 1080.25 413 1472.00 555
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State-wise Delails of Central Assistance rojeased under the Scherne of Grants for Instaliation of
Synthetic Surfaces from 20052004 fo 2004-2005 (As on 31.3.2005)

(Rs. in lakhs)
Sl.No. State 2003-2004 2004-2005
Amount No. of Amount No. of
released projects released projects

1. Andhra Pradesh 00.00 0 20.00 1
2. Haryana 30.00 1 0.00 0
3. Himachal Pradesh 0.00 0 0.00 0
4. Jammu and Kashmir 0.00 0o 0.00 0
5. Kamataka 0.00 0 0.00 0
6. Madhya Pradesh 0.00 0 0.00 0
7. Maharashtra 50.00 1 15.00 1
8. Manipur 0.00 0 0.00 0
9. Orissa 0.00 0 50.00 1
10. Punjab 0.00 0 0.00 0
1. Tamil Nadu 0.00 0 65.00 1
12. Uttar Pradesh 0.00 0 0.00 0
13. West Bengal 0.00 0 0.00 0
14. Delhi 20.00 1 0.00 0
186. Chandigarh 0.00 0 0.00 0
16. Jharkhand 100.00 1 0.00 0
Total 200.00 4 150.00 4

Amount for Promotion of Sports Activities

4161. DR. SATYANARAYAN JATIYA: Will the PRIME
MINISTER be pleased to state:

(a) the details of the amount proposed to be spent
on the construction of stadiums, sports complexes, play
grounds etc. for the promotion of the sports activities in
the next three years, State-wise; and

(b) the details of the amount sanctioned and spent
for the same during 2004-05 and 2005-06?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) ‘Sports’ is a State subject. It is for the State
Government to construct stadia, sports complexes,
playgrounds etc. in the States. Government of India
supplemented their efforts till 31.3.2005, by providing
Central assistance in accordance with the approved
pattemn under the scheme of Grants for Creation of Sports
Infrastructure subject to the receipt of viable proposals
from State Governments. The scheme has been
transferred to State sector w.e.f. 1.4.2005, and accordingly
no allocations have been made in the budget for
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2005-2006 for sports infrastructure schemes. Thus, fresh
proposals for the sports infrastructure projects have to be
funded by the State Governments out of their own
resources. All States were informed in this regard in
February, 2005. However, State-wise details of Central
assistance provided under the aforementioned schemes
during 2004-2005 are given in the enclosed Statement.
Further, Planning Commission has recently informed that
funds would be provided for ongoing approved sports
infrastructure projects. Subject to availability of funds, the
admissible Central assistance will be considered for
release during the X Five Year Plan for the incomplete
projects on receipt of requisite documents viz. utilization
certificate, progress reports, completion certificates etc.
from the State Govemments and other agencies.

Stlatement

State-wise delalls of Central assistance releassed under
the Scheme of Grants for Crealion of Sports
Infrastructure 2004-2005 (As on 31.3.2005)

(Rs. in lakhs)
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2004-2005
(As on 31.3.2005)

Sl.No. State/UT

Amount No. of

released projects
1 2 3 4
1. Andhra Pradesh 123.75 7
2. Arunachal Pradesh 27.00 1
3. Assam 188.09 8
4.  Bihar 0 0
5. Dehi 0 0
6.  Goa 0 0
7. Gujarat 65.00 2
8.  Haryana 118.13 16
9. Himachal Pradesh 118.63 10
10. Jammu and Kashmir 22,50 1
11.  Kamataka 101.3 9

12. Kerala 1.50 1

to Questions 102

1 2 3 4
13.  Madhya Pradesh 115.40 6
14.  Maharashtra 169.04 9
15.  Manipur 22.50 3
16.  Meghalaya 23455 5
17. Mizoram 30.00 1
18.  Nagaland 115.98 12
19. Orissa 0.75 1
20. Punjab 0 0
21, Rajasthan 8.72 1
22,  Sikkim 0 0
23.  Tamil Nadu 81.15 13
4. Tripura 0 0
25.  Uttar Pradesh 69.23 6
26.  Waest Bengal 49.70 4
27.  Chhattisgarh 0 0
28.  Jharkhand 30.00 1
29.  Uttaranchal ’ 94.80 5
30.  Andaman and Nicobar Islands 0 0
31.  Chandigarh 0 0
32.  Dadra and Nagar Haveli 0
33.  Daman and Diu 0 0
34.  Pondichery 0 0
35.  Lakshadweep 0 0
Total 1787.99 122
[English]

Mumbal Urban Infrastructure Project

4162. SHRI SURESH KALMADI: Wil the PRIME
MINISTER be pleased to state:

(a) whether the Government of Maharashtra has
submitted a Mumbai Urban Infrastructure Project (MUIP)
estimated to cost around Rs. 2600 crores;
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(b) it so, the details thereof;

(c) the steps being taken by the Union Govemment
for the expeditious clearance of the project, and

(d) the time by which the project is likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
Yes, Sir. The Government of Maharaghtra has submitted
a Mumbai Urban Infrastructure Project (MUIP) for
upgradation of roads, construction of flyovers and traffic
network in Mumbai at an estimated cost of Rs. 2648
crore, excluding land acquisition cost.

(c) and (d) The Planning Commission has made a
tentative allocation of Rs. 1000 crore in the Annual Plan
2005-06 of Maharashtra under the proposed National
Urban Renewal Mission (NURM). The MUIP could also
be considered for additional assistance, provided the State
Govemment fulfils the proposed Mission guidelines.

[Translation/
Target for Opening of New Post Offices

4163. SHRI TUKARAM GANPATRAO RENGE PATIL:
Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the target fixed regarding the number of new
post offices and branch post offices to be opened in
Maharashtra during the last two years;

(b) whether the target has been achieved, district-
wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Two (2)
Departmental Sub Post Offices and 25 Extra Departmental
Branch Post Offices were given as target for opening
Post Offices in Maharashtra in 2003-04. The targets were
fully achieved.

No Plan targets were given in 2004-05 for opening
new Post Offices. However, two justified Departmental
Sub Post Offices were opened through relocation of
existing post offices. District-wise details of Post Offices
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opened in the last two years are given in the enclosed
Statement.

(c) Does not arise in view of (a) and (b) above.
Statement

District-wise details of Post Offices opened in
Maharashira in the last two years

Sl.No. District 2003-04
DSO EDBO
1 2 3 4
1. Aurangabad 1
2. Beed 0
3. Dhule 1 1
4. Nandurbar 0
5. Nasik 1
6. Nanded 1
7. Jalgaon 1
8. Osmanabad 1
9. Ratnagiri 1
10. Kolhapur 1
11. Sangli 0
12. Thane 1 2
13. Raigad 1
14. Mumbai 0
18. Satara 2
16. Solapur 1
17. Ahmednagar 3
18. Pune 2
19. Akola 1
20. Amravati 1
21. Buldana 1
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1 2 3 4
22. Gondia 1
23. Gadchiroli 1
24. Nagpur 0
25. Yeotmal 1
Total: 2 25
SI.No. District 2004-05 Remarks
DSO EDBO
1. Pune 2 — Opened by
relocation
EDBO: Extra Departmental Branch Post Office.
DSO: Departmental Sub Post Office.

Ili-Effects of Use of Insecticides/Pesticides

4164. SHRI MAHAVIR BHAGORA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether large scale use of insecticides/pesticides
for increasing crop yields are causing deadly diseases
like cancer as reported in the Hindi daily “Rashtriya
Sahara” dated July 4, 2005;

(b) if so, the details of the matter reported thereon;

and
(c) the reaction of the Government thereto?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) DDT
& HCH are considered by WHO to be possibly
carcinogenic to humans. Indian studies conducted on
human blood samples colleéted from Lucknow, Dethi and
Ahmedabad during the period 1980 to 1997 showed the
levels of DDT and HCH in general population to range
between 0.02 to 0.71 and 0.022 to 0.049 ppm
respectively. The use of DDT, HCH, aldrin, chlordane,
heptachlore and phosphomindon are banned for agriculture
purposes. A study by the Centre for Science and
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Environment, New Delhi (issue dated June 15, 2005)
published the levels of various pesticides in blood samples
of farmers from Punjab. The report mentions the presence
of HCH (0.057 mg/L); heptacholor (0.0008 mg/L); aldrin
(0.0062 mg/L); chiordane (0.0009 mg/L); DDT (0.065 mg/
L), endosulfan (0.0046 mg/L); monocrotophos (0.066 mg/
L) Chlorpyriphos (0.66 mg/L); and malathion (0.030 mg/
L). The report states that the observed trends for DDT
and HCH are comparatively lower than the earlier reports
from India.

Schemes for Bolangir District

4165. SHRIMATI SANGEETA KUMARI SINGH DEO:
Will the PRIME MINISTER be pleased to state:

(a) whether Bolangir is one of the most backward
districts of Orissa;

(b) it so, the reaction of the Government thereto;

(c) the names of the schemes alongwith the amount
allocated for the development of this district during the
last three years; and

(d) the extent to which the development works were
carried out in the said district with the aforesaid allocated
amount and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir.

(b) In order to supplement the efforts of the State
Govemment, the Special Plan for the undivided Kalahandi-
Bolangir-Koraput (KBK) districts is now being funded on
100% grant basis. Special Central Assistance of Rs. 250
crore per annum is being provided for implementation of
schemes included in the Special Plan.

(c) and (d) A Statement indicating the names of the
schemes being implemented in Bolangir district under the
Special Plan and financial and physical achievements
during the last three years is enclosed.
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Statement

Financial and Physical achievements under the Special Plan for the KBK Districts in
Bolangir District dunng 2002-03 to 2004-05

Sl.No. Name Unit 2002-03 2003-04 2004-05
1 2 3 4 5 6
1. Agriculture

Diversification of Agricuiture Crops

(a) Funds Available Rs. in lakh 12.70 8.53 11.22
(b) Expenditure Rs. in lakh 12.70 1.99 8.47
Crop Demonstration

(a) Target No. 750

(b) Achievement No. 750

Training of SHG

(a) Target No. 20

(b) Achievement No. ‘ 20

Opening of Addi. Sale centre

(a) Target No. 4 10
(b) Achievement No. 4 10
Seed Exchange Prog.

(a) Target Qtl. 5.00 60.00 -
(b) Achievement Qti. 0.00 5.28

Supply of Power Tiller
(a) Target No. 7 10
(b) Achievement - - No. 7 10

Setting up of Agro-service Centre

(a) Target No. 2
(b) Achievement No. . 2
2. Horticulture

Diversion of Horticuiture Crops

(a) Funds Available Rs. in lakh 18.02 43.80 34.46
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(b) Expenditure Rs. in lakh 18.02 43.80 33.19

(c) Area covered

Cashew Ha 0 0.00
Custardapple Ha 19.19 16.76
Mango Ha 0 310 211.90
(d) Off-season veg. Cultivation Ha 0 0
(e) Drumstick Demonstration No. 150
() Dist. of Vegetable Minikit No. 10000 17500
(g) Dist. of Onion seed Qtl. 50.00 50.00 20.00
(h) Dem. on Rose, Crossandra, No. 47

Jasminum, Marigold

(i) Drip Irrigation Ha 3 4
(j) Sprinkler Irrigation Ha 5 0
(k) Self-emp. Gardener Training No. 16 30
(1) Pre & Post plantation Trg. (Groups) No. 4

Watershed Development

Watershed Development (Food for work)

(a) Funds available Rs. in lakh 79.61 0.00 0.00
(b) Expenditure Rs. in lakh 0.00 79.61 0.00

Watersheds (314 Nos.)

(a) Funds Available Rs. in lakh 76.08 101.09 90.00
(b) Expenditure Rs. in lakh 46.84 151.17 90.00
(c) Treatment of area-Target Ha 1260 2667
(d) Treatment of area-Ach. Ha 1700 973 2656
(e) Watersheds No. 28 28 28

Watersheds (DPAP)

(a) Funds available Rs. in lakh 52.5 36.00 58.50
(b) Expenditure Rs. in lakh 32.92 91.58 68.50
Cooperation

Construction of Warshouses
(a) Funds avai'able Rs. in lakh 97.95 62.10 0.00
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2 3 4 5 6
(b) Expenditure Rs. in lakh 123.65 62.10 0.00
(c) Target—Storage Capacity MT 10000 5000
(d) Ach.-Store Capacity MT 12000 5000

Infrastructure Development under Agri-business

(a) Funds available Rs. in lakh 54.00 19.00 0.00
(b) Expenditure Rs. in lakh 54.00 19.00 0
(c) Target—Cons. of Marketyards No. 3 9 0.00
(d) Ach.-Cons. of Marketyards No. 3 9

Total Co-operation
(a) Funds Available Rs. in lakh 151.95 81.10
(b) Expenditure Rs. in lakh 177.65 81.10

Development of Animal Resources

(a) Funds available Rs. in lakh 35.08 25.97 30.59
(b) Expenditure Rs. in lakh 35.08 25.97 30.59
(c) Vety. Health Camps organized No. 13
(d) Heat Induction Camps organized No. 19 19
(e) Deworming Camps organized No. 10 17
(f) Construction of VD building No. 4 2

(g) Construction of LAC building No. 1 1
Piscicuiture/Aquaculture

(a) Funds available Rs. in lakh 10.81 42.26 10.98
(b) Expenditure Rs. in lakh 4.1 48.97 10.98
(c) Reservoirs takel; 'up No. 2 8 2
(d) Mean water Spread Area Ha 138 340 120
Afforestation

(a) Funds available Rs. in lakh 297.94 413.99 452.30
(b) Expenditure Rs. in lakh 297.94 394.29 408.92
(c) Plantation to be done Ha 2865 2730 2840

(d) Plantation done Ha 2865 2730 2840
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1 2 3 4 5 6
8. Emergency Feeding
(a) Funds available Rs. in lakh 149.09 254.83 347.40
(b) Expenditure Rs. in lakh 197.16 254.83 305.35
(c) Physical Targets No. 33860 33860 33860
(d) Coverage of beneficiaries No. 33860 33860 33860
9. Reduction of Malnutrition and Child Mortality
(a) Funds available Rs. in lakh 18.92 37.83
(b) Expenditure Rs. in lakh 18.92 37.83
(c) Target—Beneficiaries No. 1261 1261
(d) Ach.—Beneficiaries No. 1261 1261
10. Special Nutrition Programme
(a) Funds available Rs. in lakh 80.87 218.09 316.39
(b) Expenditure Rs. in lakh 80.87 218.09 316.39
(c) Target—Beneficiaries No. 141400 141400 146799
(d) Ach.—Beneficiaries No. 141400 141400 146799
11. Construction of Anganwadi Centres
(a) Funds available Rs. in lakh 45.00 §2.50
(b) Expenditure Rs. in lakh 0.00 52.50
(c) Target—Buildings No. 45 45
(d) Ach.—Buildings No. 0 50
12. Micro Credit support to women SHGs
(a) Funds available Rs. in lakh 7.65 26.05 24.80
(b) Expenditure Rs. in lakh 7.65 26.05 24.80
(c) Target—Groups No. 153 521 149
(d) Ach.—Groups No. 1563 521 149
13. Mobile Health Unit
(a) Funds available Rs. in lakh 74.11 41.39 60.91
(b) Expenditure Rs. in lakh 75.83 49.99 * 59.94
(c) Patients treated No. 180270 119400 151442
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14, Urban Water Supply for Rural Poor

(a) Funds available Rs. in lakh 568.76 341.24
(b) Expenditure Rs. in lakh 568.76 245.46
(c) Target—Laying of Pipeline-Cum Mtr. 18880 18880
(d) Ach.—Laying of Pipeline-Cum Mtr. 700 17426
15. Rural Water Supply
(a) Funds available Rs. in lakh 323.77 381.62 76.18
(b) Expenditure Rs. in lakh 188.98 372.84 76.16
(c) Target—Installation of Sport Sources No. 571 558 214
(d) Ach.—Installation of Sport Sources No. 5§71 558 214
16. Irrigation—BKVY

Lift irrigation Projects

(a) Funds Available Rs. in lakh 242.98 14.40 364.95
(b) Expenditure Rs. in lakh 197.04 5.10 364.95
(c) LIPs—Target (No. cum) 34 3 76
(d) LIPs—Achievement (No. cum) 28 3 49

Minor Irrigation Projects

(a) Funds Available Rs. in lakh 4.28
(b) Expenditure Rs. in lakh 4.28
(c) MiPs—Target No. 2
(d) MIPs—Achievement No. 2
Total-BKVY

(a) Funds Available Rs. in lakh 242.98 14.40 369.23
(b) Expenditure Rs. in lakh 197.04 5.10 369.23

17. Development of Handloom

(a) Funds Available Rs. in lakh 22.41
(b) Expenditure Rs. in lakh’ 22.41
(c) Marketing Incentive No. 7

(d) Revolving Capital (Beneficiaries) No. 247
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c/
1 2 3 4 5 6
18. Development of Handicrafts
(i) Rehabliitation of Handicrafts Artisans
(a) Funds Available Rs. in lakh 8.42 5.45
(b) Expenditure Rs. in lakh 1.00 5.45
(c) Targets—Beneficiaries No. 20 50
(d) Ach.—Beneficiaries No. 8 109
(il) Craft Village & Enterprise Prog.
(a) Funds Available Rs. in lakh 25.04
(b) Expenditure Rs. in lakh 25.04
(c) Targets (Craft Village & Enterprise) No 228
(d) Ach. (Craft Village & Enterprise) No. 228
Total-Development of Handicrafts
(a) Funds Available Rs. in lakh 8.52 30.49
(b) Expenditure incurred Rs. in lakh 1.00 30.49
19. Gramsat Development Programme
(a) Funds Available Rs. in lakh 37.93 20.00
(b) Expenditure Rs. in lakh 38.72 20.00
(c) Coverage of GP—Target No. 55 25
(d) Coverage of GP—Ach. No. 55 25
20. Welfare of ST & SC
(a) Funds Available Rs. in lakh 2.21 42.65 32.50
(b) Expenditure Rs. in lakh 0.50 71.98 32.50
(c) Stipend given to Students No. 16 1312 1000
21, Improvement of Traditional Waterbodies
(a) Funds Available Rs. in lakh 87.50 52.50
(b) Expenditure Rs. in lakh 0.80 52.50
(c) Coverage of Tank/Pond—Target No. 20 14

(d) Coverage of Tgnk/Pond—Ach. No. 0 14
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1 2 3 4 5 6
22. Rural Connectivity
RD Deptt.
(a) Funds Available Rs. in lakh 123.57 79.85 62.55
(b) Expenditure Rs. in lakh 94.20 161.52 62.55
(c)Road/CD Projects taken up No. 2 1 1
(d) Road/CD Projects completed No. 1 0 0
Works Deptt.
(a) Funds Available Rs. in lakh 90.00 223.60 245.37
(b) Expenditure Rs. in lakh 46.40 98.23 222.24
(c) Road Projects taken up No. 12 8
(d) Road Projects completed No. 9 8
(e) Bridge Projects taken up No. 3
(f) Bridge Projects completed No. 2
Total—Rural Connectivity
(a) Funds Available Rs. in lakh 213.57 303.55 307.92
(b) Expenditure Rs. in lakh 140.60 249.75 284.79
23. Construction of Res. Quarters
(a) Funds Available Rs. in lakh 250.11 0.00
(b) Expenditure Rs. in lakh 30.00 0.00
(c) Quarters—Target No. 64
(d) Quarters in progress No. 35
Total Funds available Rs. in lakh 1828.94 3052.06 2780.33
Total Expenditure Rs. in lakh 1513.88 2825.31 2571.00
[English] (c) whether any study has been conducted about

Clinical Trials of injectable Contraceptive

41686. SHRI KULDEEP BISHNOI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has been 6onducting
clinical trials of injectable contracetive, Depo Provera;

(b) if so, the outcome thereof;

the side eftects of Depo Provera;
(d) if so, the details thereof, and

(e) the steps to be taken by the Government in this
regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) Yes
Sir, a prospective study with injectable DMPA (Depo
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Provera) 150 mg was carried out at 10 centres in India
under Dr. R.P. Soonawala, Gynaecologist, Mumbai, for
post marketing surveillance of DMPA between 1994-1997.
The results indicated that the method is safe and effective
as a contraceptive. However, pre treatment counselling
informing the client about the hormonal effect are
essential. Studies also indicate that the common side
effects reported with Depo Provera are menstrual
irregularities, weight gain, nausea, vomiting. Recently some
concerns have been raised regarding hormonal
contraception and bone health and risk of STl acquisition.
Prolonged use of Depo Provera may resuit in loss of
bone mineral density. WHO statement issued in July, 2005
indicate that since the effect of bone mineral density
(BMD) is largely reversible, any life time increase in
fracture risk is likely to be small.

(e) Govt. of India has at present no proposal to
introduce injectable contraceptive Depo Provera in the
National Family Welfare Programme. It is a marketed
product and is available only on the prescription of a
Registered Medical Practitioner.

Casual Labourers of Lohiabad Power Plant

4167. SHRI CHANDRA SHEKHAR DUBEY: Will the
PRIME MINISTER be pleased to state:

(a) whether M/s. Bharat Coking Coal Limited had
taken over Lohiabad Power House of Bihar State
Electricity Board on 1.10.1980;

(b) if so, whether a total number of 636 employees
were on the roll of Power House including 420 permanent
and 216 Casual workers at the time when the said plant
was undertaken;

(c) whether all the Casual Workers were given all
benefits such as salary, perks & other fringe benefits at
par with the permanent employees;

(d) if so, the present status of the 216 Casual
workers;

(e) whether there was any break in services before
completing 240 days in open area and 190 days in
underground mines as per Government guidelines for
getting the benefits of permanent job; and

(f) it not, the complete details of their initial date of
appointment/contract as Casual Workers and the reasons
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for not regularizing their services as per the Directives of
Government of india?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) As
informed by Coal India Limited (CIL), Loyabad Power
House of Bihar State Electricity Board (BSEB) had come
under the management of Bharat Coking Coal Limited
(BCCL) on 1.10.1980 for improving the generation of
power but the ownership of the said power plant remained
vested with BSEB till 31.3.1992. On 1.4.1992 again the
Power House of Loyabad was taken back by BSEB.

(b) No, Sir. On 1.10.1980 a total number of 629
permanent and 323 casual workers were on the roll of
the Loyabad Power House.

(c) While some of the casual workers were given
the benefit of category-l wages of National Coal Wage
Agreement, others were drawing consolidated pay as per
their basic pay at BSEB.

(d to (f) After the BSEB took over the management
of the Loyabad Power House, 214 casual workers
remained with BCCL. They continued in the roll of BCCL
cn account of the Central Government Industrial Tribunal
award and subsequently removed when the Hon'ble High
Court set aside the award. However, presently they are
being allowed to continue pending arbitration in the matter
by a retired Supreme Court Judge.

Ferry Service In Andaman and Nicobar Islands

4168. SHRI MANORANJAN BHAKTA: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government is aware that the
schedule of ferry service in the backward region of
Andaman and Nicobar Islands is not satisfactory after
Tsunami devastation;

(b) if so, the reasons therefor;

(c) the steps taken to improve the schedule of ferry
service; and

(d) if not, the reasons therefor?
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THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) No,
Sir. The ferry services in Andaman & Nicobar group of
Islands were affected only temporarily due to Tsunami.
The ferry services now have been restored back to almost
normal levels. These services were affected as Tsunami
damaged the port infrastructure in the whole of Andaman
& Nicobar Islands with partial damage in the Northern
Islands and severe damage in the Southern group of
Islands.

(c) Steps were taken to improve the ferry service by
acquiring new Vessels and by rescheduling of services.
6 nos. of pontoons and 2 LCA type aircraft were acquired
immediately after Tsumani which have been deployed to
aid embarkation/disembarkation of passengers and mid
sea cargo transshipment.

Rescheduling of ferry service to restore shipping
service has been done as under:

(i) Daily ferry services are maintained between Port
Blair and Hut-Bay;

(i) Car Nicobar is connected with Port Blair on fixed
bi-weekly service from Port Blair to Campbeli
Bay via Noncowry;

(i) 13 small boats and three 100/75 Pax speed
boats are stationed in Southern Group of Islands
for better connectivity;

(iv) Teressa and Katchal are connected by smaller
speed vessels from Noncowry and to provide
connectivity between land and the speed boats
calling these islands, pontoons with smaller boats
have been hired;

(v) Departmental smaller motor launches and hired
vessels are stationed at Noncowry to provide
ferry service to neighbouring inhabited islands
in the Noncowry group of Islands; and

(vi) Biweekly ferry service between Campbell Bay
and Gandhinagar has also been introduced and
the passenger and cargo services between jetty
and land at Campbell Bay are maintained by
deploying a vehicle ferry.

(d) Does not arise.
[Translation)
Complaints Against Dental Colléges

4169. SHRI RAMSWAROOP KOLI: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:
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(a) the total number of complaints received by the
Government since 2001 till date against the Dental
Colleges being run in Madhya Pradesh and Rajasthan;

(b) the total number of inspections of Dental Colleges
in Madhya Pradesh and Rajasthan carried out by the
Indian Dental Council since 2001 till date;

{c) whether all the aforesaid Dental Colleges of
Madhya Pradesh and Rajasthan are being run as per
the guidelines of the Indian Dental Council;, and

(d) if not, the action taken or proposed to be taken
by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Some
complaints have been received against the dental colleges
in Madhya Pradesh and Rajasthan during the period.

(b) to (d) The dental colleges have to conform to
standards laid down in the Dental Council of India
regulations and inspections are conducted by the Council
at the time of grant of permission for their establishment,
renewal of permission, recognition and also periodically
thereafter so as to ensure that they maintain the
prescribed standards. Colleges not fulfiling the norms
persistently are denied permission or derecognised.
According to the Dental Council of India, the number of
inspections conducted by them since 2001 in respect of
dental colleges in Madhya Pradesh and Rajasthan are
thirty-two and thirty-five, respectively.

[English]

Reservation for Denotified Categories in Medical
Entrance Tests

4170. SHRI SHANKHLAL MAJHI: Will the Minister of
HEALTH AND FAMICY WELFARE be pleased to state:

(a) whether some seats like ‘Adidharma’ are reserved
for denotified categories in the medical entrance test of
Sewagram Medical College, Wardha which is managed
by a Central Registered Society;

(b) if so, the details thereof;

(c) whether such seats are filled up during the yearly
medical entrance examination;
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(d) if not, the reasons therefor; and

(e) the steps taken by the Government to ensure
denotified categories like ‘Adidharma’ are represented in
the medical entrance examination of the aforesaid
institution?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN!I RAMADOSS): (a) to (e)
Kasturba Health Society, Sevagram, District Wardha, is a
Society registered under the Societies Registration Act,
1860. This Society runs the Mahatma Gandhi Institute of
Medical Sciences, Sevagram. According to available
information admission of their MBBS course is made as
per extant rules and regulations. The Society has stated
that the caste “Ad Dharmi” fall under the category of
Scheduled Castes and that they are providing reservation
as per the constitutional provisions and seats reserved
for Scheduled Castes are filled as per merit in SC
category.

Development of Sports in North Eastern Region

4171. DR. ARUN KUMAR SARMA: Will the PRIME
MINISTER be pleased to state:

(a) the details of programmes sponsored/undertaken
by the Department of Sports to promote sports in the
North Eastern Region (NER);

(b) the number of sports persons from NER who
represented at National and International levels in various
sports events;

(c) the total outlay, allocation and achievement made
during the last three years; and

(d) the initiatives, if any, taken by the Govemment
for the promotion of some selected games in which sports
persons from NER have an upper hand?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
‘Sports’ is a State subject and promotion of the same at
State level is mainly the responsibility of the concerned
State Government. However, the Government of India
through various Schemes of Sports Authority of India
(SAl), augments of the efforts of the State Government
in promotion of sports for improving sports performances
at Junior, Sub-Junior and Senior level.
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At present SAl is implementing the following schemes
for promotion and development of sports in the North
Eastern Region:-

National Sports Talent Contest (NSTC)

Dony Polo Vidya Bhavan, Itanagar

Don Bosco HS, Guwahati

Sainik School, Imphal, Manipur

Anthony's H.S. Shillong

indigenous Games & Martial Arts

Ramswrup Agarwal Memorial English School, Assam
Bal Vidya Mandir, Vill & PO Dhobal, Manipur
Navodaya Vidyalayas

Navodaya Vidyalaya, Kadmani, Distt. Sonipur, Assam
Navodaya Vidyalaya, Khumbong, Langjing, Distt. Imphal
Navodaya Vidyalaya, Zuketsa, Distt. Phek, Nagaland
Navodaya Vidyalaya, Distt. Lohit, Arunachal Pradesh
JNV, Ranija, District Kamrup

JNV, Lokak Distt. Bishnupur

Army Boys Sports Company (ABSC)

58 GTC, Shillong, Meghalaya

Special Area Games (SAG)

Aizwal, Imphal, Agartala, Namchi, Naharlagon & Utlov
SAl Training Centre (STC)

Dimapur, Imphal, Shillong, Golaghat & Guwahati
Centre of Excellence (COX)

Imphal

In addition to above, following schemes are aiso
implemented by SAIl on behalf of Ministry of Youth Affairs
and Sports:

1. All India Rural Sports Tournament

2. National Sports Festival for Women

3. North East Sports Festival (North Eastern States
only)

4. Promotion of Sports & Games in School

5. Sports Scholarship Scheme
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Under the North East Sports Festival Scheme, North
East Region leve! festival is organized every year in the
North Eastern States.

(b) The number of medals won by the sports persons
from various Centres of SAl in North East Region in
national and international levels in various sports events
during the last three years 2002-03 to 2004-05 are as
under:

National international
Gold Silver  Bronze Goid Silver  Bronze
661 432 470 37 12 26

(c) The total budget allocation for the North East
Region under Ministry of Youth Affairs and Sports for the
years 2002-03, 2003-04 and 2004-05 was Rs. 29.51 crore,
Rs. 31.00 crore and Rs. 36.11 crore respectively.

(d) SAIl has taken initiatives for promotion of sport in
the North Eastern Region by establishing a Regional
Centre at Imphal and a Sub-Centre at Guwahati. Taking
into consideration the genetic advantage ot the Mongoloid
origin of the population, contact Sports Centres have been
established in Imphal and Aizwal for games like Judo,
Boxing, Wrestling, Woeightlifting, Karate & Taekwando.
Talent is also scouted in Archery from these States and
talented youngsters are trained for excellence.

Merit Performance in Written Test

4172. SHRI CHANDRA DEV PRASAD RAJBHAR:
Will the PRIME MINISTER be pleased to state:

(a) whether the DoPT has framed rules and
regulations following the directions of the Hon’ble Supreme
Court of India that the persons should be recruited/
selected on the basis of*merit parformance in written test
instead of performance in interview;

(b) if so, the details in this regard,

(c) the specific reasons for ignoring the merit
performance of the candidates in written test by the
Bhabha Atomic Research Centre, Recruitment and
Assessment Centre-DRDO, Indian Space Research
Organisation, Bharat Electronics Limited, National
Fertilizers Limited, Hindustan Aeronautics Limited and
other PSUs; and
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(d) the action the Government proposes to take in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) No Sir. No such direction of Hon'ble
Supreme Court has been brought to the notice of the
Government.

(b) Does not arise.

(c) Any recruitment/selection has to be made only in
accordance with the scheme of examination/selection
procedure prescribed for it.

(d) Does not arise.
Clinical Test on Sucralose

4173. SHRI RAGHURAJ SINGH SHAKYA: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether Sucralose is being used by children in
the United States of America but the same is not allowed
to be used by children in India;

(b) it so, whether this ban has been clinically
examined;

(c) if so, the details in this regard;, and

(d) the outcome of the clinical tests conducted in
this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) The
PFA Rules, 1955, provides for restriction on use and
sale of artificial sweeteners. Artifical sweeteners permitted
under these rules, which include sucralose may be used
in food articles with quantitative restriction and labelling
requirements prescribed under the rules. Every package
of food containing artificial sweeteners (including sucralose)
shall /nter-alia be labelled as “Not recommended for
children”.

The label declaration “Not recommended for children”
was recommended for product containing artificial
sweeteners and table top sweeteners after taking into
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consideration the nutritional status of the children in the
country. No clinical test has been conducted in this regard.

Cruise Services

4174. PROF. M. RAMADASS: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has given No Objection
Certificate to M/s. Star Cruises, Malaysia for operating
cruise services in India;

(b) if so, the details thereof;

(c) whether the Govemment has analysed the cost
and benefit of the services;

(d) if so, the details thereof;

(e) whether the Government has decided to extend
the services to the ports of Chennai and Pondicherry;
and

(f) if so, the details in this regard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Yes,
Sir. The Government has given no objection to M/s. Star
Cruises of Malaysia for operation of Cruise Services from
Mumbai to Lakshadweep (Kadmat Island) and Mumbai to
Goa.

(¢) and (d) Government has not done any formal
cost benefit analysis, however, it is undeniable that its
benefit to Indian economy would far outweigh the costs
as far as international cruise liners calling at Indian Ports
is concemed. The benefits include the vessel related
revenue accrual to the ports, purchase of local goods by
the cruise tourists, consumption of various types of
domestic services offered by airlines, tourist taxis, hotels,
restaurants, bunkers, etc. As regards financial costs, there
are no costs other than maintaining cruise terminal and
providing reception/immigration facilities etc.

(e) and (f) The Government has not received any
proposal from any cruise line in this regard.

Irregularities in Dental Council of India

4175. SHRI ADHIR CHOWDHURY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:
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(a) whether the Union Government has received a
large number of complaints from various individuais,
NGOs, Dental Associations and others during 2001 to
2004 regarding corruption, mismanagement and misdeeds
of the President, Dental Council of India;

(b) whether the Hon'ble High Court of Kerala vide its
judgement has directed to take suitable remedial and
punitive action against the Dental Council of India and its
President; and

(c) if so, the action taken by the Government in this
matter?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADQOSS): (a) to (c)
Complaints were received during the period in question
from various quarters against the working of the former
President of the Dental Council of India. The Kerala High
Court in its judgement dated 25 May 2004 had directed
that appropriate remedial and punitive action be taken
after studying the report of the Justice Anil Dev Singh
Commission and hearing the petitioners and respondents.
Further action in the matter is being taken accordingly.

Closure of Post-Offices in Uttaranchal

4176. SHRI BACHI SINGH RAWAT “BACHDA': Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Deptt. of Posts has taken any
decision to close down certain Post-Offices and reduce
the number of posts of Postman in Uttaranchal;

(b) if so, the details thereof;

(c) whether the number of Posts of Postman in the
post offices at Banghat, Pauri Garhwal in Uttaranchal is
also proposed to be abolished; and

(d) it so, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) No decision has
been taken to close down certain Post Offices anywhere
in the country, including Uttaranchal. However, a decision
has been taken to relocate/merge post offices which do
not fulfil distance norms to needy justified areas. This is
in consonance with the direction in the 10th plan to
rationalize the network. No specific decision has been
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taken to reduce the number of posts of Postmen in
Uttaranchal. However, posts are being reduced in
consonance with Government policy to reduce 2% of the
establishment strength, also taking into account the
justification as per work load.

(c) and (d) Out of the sanctioned posts of one
departmental postman and one Gramin Dak Sewak Mail
Deliverer at Banghat, Pauri Garhwal, there is a proposal
to abolish the post of departmental postman as the post
is not found justified on the basis of work load.

[Translation]
Modernising Coal Mines in Maharashtra

4177. SHRI SHISHUPAL N. PATLE:
PROF. MAHADEORAO SHIWANKAR:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government proposes to shut down
several coal projects in Maharashtra;

(b) if so, the reasons therefor;

(c) the quantity of coal in tonnes extracted from the
coal mines of Maharashtra during each of the last two
years;

(d) whether the production has decreased;
(e) if so, the reasons therefor; and

() the steps taken/proposed to be taken to modemise
the coal mines of Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) and (b)
The Western Coalfields Limited (WCL) proposes to close
down Chanda Rayatwari UG and Chargaon OC mines
due to exhaustion of coal reserves.

(c) The quantity of coal extracted by WCL from the
coal mines in Maharashtra during 2003-04 and 2004-05
was 32.91 Million Tonnes and 34.53 Million Tonnes

respectively.

(d) No, Sir.
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(e) Does not arise, in view of the reply to part (d)
above.

(f) WCL has adopted use of intermediate technology
such as application of Side Discharge Loaders (SDL) and
Load Haul Dumpers (LHD) in existing underground mines
wherever conditions permit. This technology is also
proposed to be used in the new underground mines being
planned. WCL is also examining the posslbility of
introduction of mass production technology in some more
underground mines in view of its success in Tandsi UG
mine.

[English]
Amount Sanctioned to West Bengal from CRF

4178. SHRI SANAT KUMAR MANDAL: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the amount sanctioned to West Bengal from the
Central Road Fund (CRF), so far;

(b) the detalls of the works sanctioned from the fund
during last three years;

(c) the number of pending project proposals in this
regard with the Central Government; and

(d) the steps taken for the expeditious clearance of
the same?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA). (a) Under Revamped Central Road
Fund (CRF) works amounting to Rs. 188.89 crore has
been sanctioned for the State of West Bengal so far.

(b) Details of works sanctioned during last three years
are given in the enclosed Statement.

(c) Four estimates have been received from the West
Bengal Government.

(d) The above pending four estimates are considered
for sanction during 2005-06 subject to availability of funds
and inter-se priority of works.
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Statement

Deotails of works sanctioned ouning last three ysars

SI.No. Name of District Name of work Job No. & Date Length Sanctioned
of sanction in Kms amount
Rs. in lakh
During the year 2002-2003
-Nil-
During the year 2003-2004
1. North 24 W/S of Namkhana- CRF/08/WB/03 24.24 967.00
Parganas Amrabati road (kmp. 0 to 28.07.2003
kmp. 24.24) in the district
of North 24 Pagranas
2. Midnapur W/S of Contai-Belda CRF/09/WB/03 18.00 1501.00
road (SH-5) from kmp. 20 28.07.2003
(Tajpur) to kmp. 38
(Kashmoli)
3. South 24 Improvement and CRF/10/WB/03 19.00 1113.00
Parganas strengthening of different 26.12.2003
roads near Kolkata, Port
Trust Area with
improvement of drainage
Sub total 61.24 3581.00
During the year 2004-2005
4. Hooghly Strengthening of balance CRF/11/WB/03 25.20 1110.00
portion of decentralized 23.09.2004
NH-2 from km 611 to 664
5. South 24 Improvement & CRF/12/WB/04 13.00 1643.00
Parganas strengthening of Budge- 23.09.2004
Budget trunk road
6. North-24 Widening and CRF/13/WB/04 8.86 1030.73
Parganas Strengthening of Sodepur 04.11.2004
-Madhyamgram) km
0/00 to 9/6).
Sub total 47.06 3688.73

Withdrawal of Commemorative Stamp

years of Guru Granth Sahib;

4179. SHRI SUGRIB SINGH: Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY

be pleased to state:

(a) whether the Department of Posts has withdrawn

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has aiso discussed the
issue with the SGPC before considering release of the

a commemorative stamp released on the occasion of 400 stamp;
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(d) it so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir. There is a proposal
to issue a commemorative stamp to honour 400 years of
installation of the Guru Granth Sahib, which is still to be
released.

(b) Does not arise in view of (a) above.

(c) to (e) The SGPC is one of the proponents of the
stamp and is aware of the proposed release.

Alleged Irregularities in NIC
4180. SHR! D.P. SAROJ: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY

be pleased to state:

(a) whether the CAG has submitted their report about
alleged irregularities in National Informatics Centre (NIC);

(b) if so, the details thereof;

(c) whether irregularities have been detected in the
purchase of V-SAT;

(d) if so, the amount involved,

(e) whether any enquiry has been conducted in this
regard;

(f) it so, the details thereof and the outcome thereof;
and

(g) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

AUGUST 24, 2005

fo Questions 136

(f) and (g) Do not arise.
Private Participation in SandMineral Mining

4181. SHRI A.V. BELLARMIN:

SHRI CHENGARA SURENDRAN:
DR. K.S. MANOJ:

Will the PRIME MINISTER be pledsed to state:

(a) whether any proposal for mineral/sand mining
along the Sea Coast of Alappuzha from the Government
of Kerala is pending sanction before the Union
Government;

(b) it so, the time by when the proposal is likely to
be get approval from the Govemment;

(c) whether the Government is also aware of the
mineral deposits along the coast line in Tamil Nadu,
particularly in Kanyakumari District;

(d) it so, the steps taken to extract these minerals;

(e) whether the Government proposes to involve
private parties in the said sand/mineral mining;

() if so, the details thereof and if not, the reasons
therefor; and

(g) the time by when the said mining work is likely
to start?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
Yes Sir. Six proposals received from Government of
Kerala on 09.03.2005 for grant of mining lease of beach
sand in different Survey Nos. of village Arattupuzha,
District Alappuzha are pending before the Central
Government for prior approval.

(b) The proposals are under consideration of the
Ministry of Mines and shall be disposed of in accordance
with Mines and Minerals (Development and Regulation)
Act, 1957 and Rules made thereunder. However, no
precise time limit for disposal of these proposals can be
specified.

(c) Yes, Sir.

(d) Private entrepreneurs were mining Garnet along
the beaches, till the Government of India, Department of
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Atomic Energy announced a Beach Sand Mineral Policy
on 6.10.1998 providing for a guided opening of the entire
beach sand mineral sector to private parties for mining
even the prescribed substances like limenite, Rutile and
Zircon. Till the Policy was announced, only Public Sector
Undertakings were permitted to mine limenite, Rutile and
Zircon.

(e) Yes Sir.

(f) Private entrepreneurs like M/s. V.V. Minerals,
M/s. Beach Minerals (Sands) Company and M/s. Beach
Minerals Company Pvt. Ltd. are engaged in beach sand
mining. '

(g) Mining activities is already going on along the
coast line in Tamil Nadu.

[Trans/ation]
Computer Education

4182. SHRI HARIKEWAL PRASAD:
SHRI V.K. THUMMAR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether computer has become biggest means of
employment nowadays;

(b) if so, whether the Government is running any
programme for providing quality education in computers
to the educated and unemployed youths of poor and
weaker sections,

(c) if so, the details thereof and the action taken in
this regard during the last two years, State-wise; and

P -
(d) if not, the time by which the Government is likely
to formulate a plan in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) As per National Association
of Software and Services Companies (NASSCOM)
estimates, the total demand for IT and Information
Technology Enabled Services {{TES) professionals by the
end of financial year 2007-08 is projected to exceed 2
million.
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(b) to (d) The following programmes are supported
by the Government:

(i) DOEACC Society is implementing a scheme for
generation of quality manpower in the area of
Information Technology in the non-formal sector.
Under the scheme, four leveis of courses, viz.
‘O, ‘A’, ‘B' and ‘'C’ level courses are offered
through its centres and franchises located across
the country. These courses have a scholarship
scheme for SC/ST, female and physically
handicapped students with effect from January
2003 Examination.

(i) DOEACC Society is offering ITES-Business
Process Outsourcing (BPO) Course in
association with Ministry of Development of
North-Eastern Region. The course is offered at
DOEACC Region. The course is offered at
DOEACC Centres located in the North-eastern
region. A similar course is also offered in Jammu
& Kashmir with the support of Department of
Information Technology. The courses are offered
at the rates less than the estimated cost.

(i) Indian Gandhi National Open University (IGNQU)
is training the students at rates less than the
estimated cost on Computer Literary Programme
(CLP) through Community Information Centres
(CiCs) in North-Eastern States. So far 203 CICs
have been activated for the course.

(iv) In the vocational trainning offered through
Industrial Training Institutes (1iTs)/Industrial
Training Centres (ITCs) courses under Craftsmen
Training Scheme (CTS) are offered in computer
related trades. No fee is charged from SC/ST
and physically handicapped trainees. Also, the
Apprenticeship Training Scheme implemented
through industrial establishments under the
Apprentices Act 1961 includes three computer
related trades.

[English]
Internet Connection in Schools/Colleges

4183. SHRI G.V. HARSHA KUMAR: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Govemment is considering to provide
high-speed intemet connection to various schools and
colleges in every district; and
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(b) if so, the time by when the same will be provided
to schools and colleges?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As present, there
is no such propesal with the Government to provide high-
speed internet tonnection to schools and colleges in every
district. However, Education & Research Network
(ERNET) India, an autonomous society of Ministry of
Communications & IT, Department of IT operates state-
of-the-art countrywide education research network for
interconnecting and providing interconnectivity to
educational institutions, schools and colleges in the
country. The connectivity is provided to the institutions
including schools and colleges based on the request
received from them and payment of bandwidth charges.
The Ministry of Human Resource Development (MHRD)
has also launched a new scheme of ICT @ schools
during 2004-05. Under the scheme, financial assistance
is provided to the States/UTs for the computer education
and training to students. As per the norms, an amount of
Rs. 30,000/-per schools is provided for Internet
Connectivity to the States/UTs for Government and
Government aided Secondary and Sr. Secondary Schools,
in addition to other support like hardware, software,
maintenance etc.

Under University Grants Commission-Network
Resource Centres (UGC-NRC) scheme, the UGC has
provided financial assistance to 2943 colleges for computer
& internet connectivity in the X Plan.

Earning of a Government Employee/PSU Worker

4184. SHRIMATI MANORAMA MADHAVRAJ: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is aware that the recently
issued World Bank Policy Research Working Paper-April
2005 has revealed that the average earning of a
Government Employee/PSU worker in India is 102% over
the private sector and 259% more than the informal sector
workers,

(b) if so, the details of the facts reported therein,;

(c) whether according to the report, this kind of wage
discrimination is considered highest in India; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
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AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS (SHRI SURESH
PACHOURI): (a) to (d) The World Bank paper on “Wage
differentials between the Public and Private Sectors in
India” reveals that Public Sector premium ranges between
62% and 102% over the private formal sector and
between 164% and 259% over the informal casual sector.
The paper also says that India has one of the largest
differentials between wages of Public workers and workers
in the formal private sector. The difference in earnings
vary depending on the level of experience, education and
skill of a worker and on the demand and supply conditions
for various type of labour.

Payment of Access Deficit Charge

4185. SHRI KIRTI VARDHAN SINGH: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether private telecom operators are obliged to
pay Access Deficit Charge (ADC) to the BSNL and MTNL;

(b) if so, whether these charges are levied on
subscribers who are the end users;

(c) i so, whether this amounts to taxing the public
twice for the same service; and

(d) if so, the corrective measures taken/being taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) As per present Inter
Connection Usage Charge (IUC) regime dated 6th
January, 2005, private telecom operators are not required
to pay Access Deficit Charge (ADC) to Bharat Sanchar
Nigam Limited (BSNL) for calls originated from fixed line
including Fixed Wireless Terminals. ADC funding to BSNL
from private telecom operators comes from all calls
originating from mobile network. Admissible ADC from all
incoming Intemnational Long Distance (ILD) calls is also
payable to BSNL by International Long Distance Service
Providers. However, no ADC is applicable for intra circle

.mobile to mobile calls.

Further, no private telecom operator is required to
pay the ADC to the Mahanagar Telephone Nigam Limited
(MTNL).
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(b) The burden of ADC is not always necessarily
passed on the end users since telecom tariffs are under
forbearance (except that for rural areas for fixed services)
and the service providers are free to define their own
tariffs based on competitive market forces. ADC Regime
has come into force from 01.05.2003 and per minute
rate of ADC is continuously decreasing. It is also a fact
that now the end users are required to pay much lower
tariffs in comparison to what they were paying prior to
implementation of IUC/ADC Regime.

(c) No, Sir.
(d) Does not arise in view of (c) above.
Legalising Euthanasia

4186. SHRIMATI D. PURANDESWARI: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government is considering a proposal
to legalise euthanasia in the country;

(b) if so, the details thereof; and

(c) the time by when the Government would enact a
law for the purpose?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) No, Sir.

(b) and (c) Do not arise.
High Priority Highways

4187. SHRI DUSHYANT SINGH: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Government is funding the
high priority highways in various States; and

(b) if so, the State-wise details of the high priority
highways funded by the Government during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) This Ministry is responsible
only for development of National Highways. The
development of all other roads is the responsibility ot the
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State Governments concerned. The development of
National Highways is a continuous process and is done
in a phased manner depending upon the volume of traffic,
inter-se priority and availability of funds. There is no
categorisation of highways as high priority highways.

[Translation]
Setting up of Lignite based Power Plant by NLC

4188. SHRI SRICHAND KRIPLANI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government, Neyveli Lignite
Corporation (NLC) and Government of Rajasthan had
signed an MoU in the year 2002 to establish a lignite
based power plant;

(b) if so, whether NLC is still interested in establishing
the said power plant;

(c) if so, the reasons for the delay; and

(d) the time by when the plant is likely to be
established alongwith its location?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) and (b)
Yes, Sir.

(c) Neyveli Lignite Corporation’s (NLC) proposal for
setting up a 2x125 MW lignite based power project was
sanctioned by Government of India in December 2004
and implementation is progressing as per schedule. There
is no delay in the project.

(d) The 1st & 2nd units will be commissioned in
December, 2008 and June, 2009 respectively. The Power
Plant is being located at Barsingsar Village in Bikaner
District of Rajasthan.

Complaints Against Statf of CGHS Dispensaries

4189. SHRI AJIT JOGI:
SHRI CHANDRA SEKHAR SAHU:
SHRIMATI KALPNA RAMESH NARHIRE:
SHRI SUDHANGSHU SEAL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether around 210 MPs/personal staff are
attached to Allopathic and Ayurvedic CGHS dispensaries,
North Avenue, New Delhi;

(b) whether the doctors and paramedical staff are
habitual late comers and as a result distribution of
indented medicines gets delayed,

(c) whether incidents of arrogant and rude behaviour
by dispensary personnel towards beneficiaries have often
been reported;

(d it so, the details thereof during the last two years
and till date;

(e) whether similar complaints have been received
from various other CGHS dispensaries in Delhi;

(f) if so, the details in this regard, dispensary-wise
during the above period; and

(g) the measures being contemplated to make the
officials of the dispensaries more disciplined and patient
friendly?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes, Sir.
210 MPs are attached to the CGHS Allopathic Dispensary
of North Avenue.

(b) By and large most of the Doctors and staff of
the above dispensary attend to their duties on time.

(c) and (d) The number of complaints of rude
behaviour received against Doctors and paramedical staff
of CGHS dispensary, North Avenue, during the last two
years are as under:

1. Doctors 4 complaints
2 Pharmacist 2 complaints
3. ANM 1 complaint
4 LDC 1 complaint

(e) and (f) Twelve (12) complaints have been received
in the last two years against doctors/staff of other
dispensaries under CGHS Delhi- as per details given
below:
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SI.No. Name of Dispensary No. of complaint

1. Kidwai Nagar 1
2. Chandni Chowk 1
3. Sarojini Nagar Market 1
4, Rohini 1
5. North Avenue 1
6. Sadiq Nagar 1
7. Sunder Vihar 2
8. Chanakyapuri 1
9. Chitragupta Road 1
10. Malviya Nagar 1
1. J.N.U. 1

In addition to the above, one complaint of rude
behaviour has been received against M/s. Kendriya
Bhandar, Bhagwan Dass Road, which supplies Local
Purchase indent medicines to some dispensaries under
CGHS Delhi.

(g) Regular inspections are carried out by Zonal
Additional Directors, Additional Director (HQ) and Director
(CGHS) to monitor, supervise and give guidance regarding
functioning of CGHS dispensaries including monitoring
punctuality, behaviour of Doctors and staff, etc.

There is an inbuilt mechanism to improve the
functioning of CGHS dispensaries by way of inspection,
supervision and guidance by the Senior Officers of CGHS.
The complaints of the beneficiaries are regularly monitored
at CGHS dispensary, Zonal level and at the Headquarters
level. Necessary instructions are also issued from time to
time to improve the punctuality and behaviour of officers.

Eight special inspection teams consisting of Senior
Officers of Dte. GHS and CGHS have been constituted
to monitor the functioning of CGHS Dispensaries in Delhi.
Regular meetings are held with the Resident Welfare
Associations for improving the functioning of CGHS
dispensaries.

Gowt. has also constituted a High-powered Committee
under the Chairmanship of Shri P.K. Kaul, former Cabinet
Secretary to review the functioning of CGHS for making
it more user-friendly.
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[English]
Filling up of Vacancies in Mormugao Port Trust

4190. SHRI ALEMAO CHURCHILL: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Mormugao Port Trust proposes to fill
up 132 vacant posts on direct recruitment basis;

(b) it so, the details thereof;

(c) whether these posts have been lying vacant for
long;

(d) it so, the reasons for not filling them up; and

(e) the time by which the said recruitment is likely to
be conducted?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) As
per the policy of the Government on optimisation of direct
recruitment of civilian posts that an organization can fill
up 1/3rd of the vacancies arising during a year subject
to 1% of the sanctioned strength, the Mormugao Port
Trust had proposed to fill up 132 posts in Classes-li, lli
& IV categories. Out of these 132 posts, Government
has permitted Mormugao Port Trust to fill up 50 posts in
different categories by way of direct recruitment. Regarding
remaining 82 posts, Port has been advised to review
and explore the possibility of filling up these vacancies
by redeployment of existing personnel.

(c) These vacancies have arisen during the years
2001-02, 2002-03, 2003-04 and 2004-05.

(d) As per the policy of optimisation of direct
recruitment adopted by this Ministry, the proposals for
filing up of direct recruitment vacancies are to be
approved by the Ministry. The proposal of Mormugao Port
Trust in respect of 03 Class-l posts was received in
August, 2004 and approved in January, 2005. The
proposal of Mormugao Port Trust in respect of 132 posts
other than Class-| was received during March, 2005 and
finally approved for 50 posts by the competent authority
in August, 2005.

(e) The port has already initiated action to fill up the
50 posts by direct recruitment.
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Back Log Reservation

4191, SHRI P.C. THOMAS: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether 16.05.2005 was the cut off date for
issuing orders on matters relating to back log of
reservation regarding special recruitment drive for
appointment and promotion of SCs and STs in Ports;

(b) if so, the details in this regard;
(c) whether this has been followed in all Ports;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether Cochin Port has not filled up back log
reserved vacancies so far;

(f) it so, the reasons therefor; and
{g) the steps taken by the Government for the same?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) According
to the Government instructions dated 05.08.2004, various
organizations have to issue offer of appointment to the
selected candidates by 16.05.2005 under Special
Recruitment Drive to fill up back log reserved vacancies
for Scheduled Castes/Scheduled Tribes candidates.
Accordingly, instructions were issued to all the Major Port
Trusts to identify the backlog vacancies and start process
for filling up of these posts. The Major Port Trusts
identified the backlog vacancies in direct recruitment and
promotion and initiated steps to fill up these posts. Efforts
were/are made by all the Major Port Trusts to fill up the
backlog vacancies reserved for SCs8/STs in Ports.

(e) and (f) In Cochin Port Trust, in respect of direct
recruitment vacancies there is a backlog of 156 posts for
SCs and 14 posts for STs. Out of these vacancies, 04
posts meant for SCs and 05 posts meant for STs have
been filled up. As regards remaining vacancies of 11
posts for SCs and 09 posts for STs, applications have
been invited by the Port. In respect of promotional
vacancies, there is a back log of 24 posts meant for
SCs. These posts could not be filed up due to non-
availability of eligible candidates in the feeder grades.
Further, there is no provision in Recruitment Rules to fill
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up such vacancies by any other mode of recruitment.
There is no back log in promotional vacancies meant for
STs. '

(g9) The matter is being monitored by holding meetings
and obtaining reports regularly from the Port Trusts.

[Transiation]
Bogus Appointments in BCCL

4192. SHRI SUNIL KUMAR MAHATO:
SHRI GIRIDHARI YADAV:

Wwill the PRIME MINISTER be pleased to state:

(a) whether bogus appointments have been made in
the BCCL;

(b) if so, the details thereof; and
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(c) the details of the action taken against the persons
found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAQ): (a) to (c) As
informed by Coal India Limited, the appointments are
made after observing prescribed formalities including
identification of the dependents done by the State
authorities both in the cases of compassionate
appointments and in the cases of land oustees whose
land is acquired. Police verification of the candidates is
also done. However, in spite of above if any adverse
verification report from District Authority or any other
source is received, the matter is investigated. If the
complaint is found to be true disciplinary action is initiated
leading to dismissal from service.

Vigilance Department, Bharat Coking Coal Limited had
detected three cases of impersonation who have been
dismissed from the services of the company. Details of
these cases are as under:

Sli.No. Name Designation Colliery Dismissed on

1. Smt. Jaymala Devi PR Wagon Loader Mudidih 08.1.2000

2. Shri Etwari Mahato Fitter Alkusa 08.02.2002

3. Shri Kisto Pada Karmakar Pit Loader Dhansar 16.05.2004
[English] (c) Several steps have already been taken in order

Punishment to Corrupt Officials

4193. SHRI HITEN BARMAN: Will the PRIME
MINISTER be pleased to state:

(a) whether more than 5,000 corrupt officials are yet
to be punished by the CVC;

(b) if so, the reaction of the Govermnment thereto;
and

(c) the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) The penalty against Government
officials can be imposed only by their appointing
authorities.

to remove corruption; and to improve administrative
functioning. Important among them are: enactment of the
Right to Information Act, 2005; Notification of the Whistle
Blowers Resolution 2004; the pro-active involvement of
Ministry/Department through Annual Action Plan on
Vigilance; issue of comprehensive instructions on
transparency in tendering and contracting processes by
the CVC; enactment of CVC Act and strengthening the
CBl to discharge its anti corruption work; increased use
of Information and Communication Technology; introduction
of Citizens Charters and simplification of procedures and
systems etc.

Land Acquisition for Mine Project

4194. MS. INGRID MCLEOD:
SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the PRIME MINISTER be pleased to state:
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(a) whether the Coal India Limited along with its
subsidiary South Eastern Coalfields Limited (SECL) has
arbitrarily acquired the land of three villages of Madhya
Pradesh including tribal dominated Kotama village for its
Amadand open cast mine project;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) the steps proposed to be taken to protect the
rights of the tribal people against exploitation by the Coal
India Ltd. and State Government;

(d) whether CIL entered into agreement with the
farmers for providing compensation to them in lieu of
land; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAQ): (a) and (b)
No, Sir. As reported by Coal India Ltd., the land for
Amadand OCP in Kotma Village has been acquired after
duly following procedures laid down in Land Acquisition
Act, 1894 (LA Act) and Coal Bearing Areas (Acquisition
& Development) Act, 1957 (CBA Act).

Mining right in an area of 3407.403 hectares covered
under 7 villages was acquired by the Central Govt. under
CBA Act, 1957 vide Gazette Notification under S.O. 485
dated 22.02.97.

Further, based on recommendation of Central
Government, surface land over the mining right already
acquired under CBA Act, was acquired by Collector/Land
Acquisition Officer, Anuppur of Madhya Pradesh vide
notification under section 6 of the LA Act, 1894 published
in the Official Gazette of State Government on 28.5.2005.
The details of land acquired to be made to SECL is as
under:
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SI.No. Village Area acquired
(Surface Right)
1. Nimha 362.291 Ha.
2. Amadan 229.850 Ha.
3. Kuhka 107.870 Ha.

Total 699.939 Ha.

to Questions 150

Collector, the Competent Authority for assessment
and payment of compensation for acquired land, made a
part award for 206.322 Ha. of land, out of total 689.939
hectares in first phase as per urgency and assessment
of balance area is in progress. SECL deposited Rs. 2.77
Crore to Collector, Anuppur on 20.12.04 against 205.322
Ha of land for payment. But the Land Owners are not
accepting the compensation and demanding employment
beyond norms. However, 22 land owners have received
compensation on 18.08.05.

(c) Payment of compensation is made by Collector/
Land Acquisition Officer of the district and there is a
proper mechanism and established system to deal with
the award of compensation to the land owners including
tribal land owners to protect their livelihood.

(d) No agreement has been made with the farmers
by SECL.

(e) Does not arise in view of the answer at ‘d'.
Reconstitution of Major Port Trusts

4195. SHR! D.V. SADANAND GOWDA: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has any proposal to
reconstitute some more major Port Trusts;

(b) it so, the Port Trusts which have been
reconstituted so far;

(c) whether the Mangalore Port Trust is likely to be
reconstituted; and

(d) if so, the details thereof?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) There
are 11 major port trusts, namely Kolkata, Paradip,
Visakhapatnam, Tuticorin, Chennai, Cochin, New
Mangalore, Mumbai, Jawaharlal Nehru, Mormugao and
Kandla which are governed under the Major Port Trusts
Act, 1963. These 11 ports have Board of Trustees which
are constituted as per the provisions of Section 3 of the
Major Port Trusts Act, 1963. The Board of Trustees for
the ports of Kolkata, Mumbai Chennai, Cochin,
Visakhapatnam, Kandla, Mormugao and Paradip stands
reconstituted for the period from 1.4.2004 to 31.3.2006.
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The Board of Trustees for the ports of Jawaharial Nehru,
Tuticorin and New Mangalore, which were due for
reconstitution for the period from 1.4.2005 to 31.3.2007,
have already been reconstituted.

[Translation]
Reply to Letters

4196. SHRI BRAJESH PATHAK: Will the PRIME
MINISTER be pleased to state:

(a) whether the State Governments are not covered
under provisions of directions of para 122 of Central
Secretariat Procedure Manual for replying the letters
written by the Members of Parliament;

(b) it so, the reasons therefor;

(c) whether the Government proposes to include State
Governments and public sector undertakings under the
said directions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) Paras 63, 66 and. 127 of the
12th edition of Central Secretariat Manual of Office
Procedure (CSMOP) lay down the procedures for handling
letters received from the Members of Parliament. The
guidelines contained in the Manual are applicable to the
Ministries/Departments of Government of India only. The
provisions relating to reply to the letters from the Members
of Parliament have, however, been circulated to the State
Governments from time to time for formulation and issue
of appropriate guidelines/instructions.

(c) No, Sir.
(d) Does not arise.
[English]

Non-Availability of Symptomatic/opportunistic
Drugs in Hospitais

4197. DR. K.S. MANOJ: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Govemme;\t is aware that the
symptomatic and opportunistic infection drugs except for
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Tuberculosis are not available in the Government
hospitals;

(b) it so, the reasons therefor; and

(c) the measures taken or proposed to be taken by
the Government to ensure availability of said drugs in afl
the Government hospitals?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) In
so far as the three Central Govermment Hospitals in Dethi,
are concerned, appropriate quantity of drugs for
symptomatic and opportunistic infection are available and
the management of such patients are undertaken in indoor
as well as outdoor as per the need of the patients.

To ensure the availability of symptomatic and
opportunistic infection drugs, under National AIDS Control
Programme-ll, NACO provides an amount of Rs. 1.0
Lakhs through the State AIDS Control Societies for each
of the Government Medical College and District Hospitals
in the country for purchase of these drugs.

Non-Settiement of Bllls by CGHS Dispensaries

4198. SHRI M. APPADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is aware that medicine
suppliers to CGHS dispensaries have stopped supply of
medicines due to non-settiement of their bills which runs
into crores and crores of rupees for the last several years,

(b) if so, the details thersof and the reasons for non-
settiement of Dbills;

(c) the action taken by the Govermnment to safeguard
the weltare of the CGHS beneficiaries;

(d) whether the Government has any proposal to
open medical shops in all CGHS dispensaries instead of
depending upon private medicine suppliers;

(e) it so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)

The bills of the Authorised local chemists are cleared as
per availability of funds on first-come-first-served basis.
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Sometimes, due to paucity of funds near the end of the
financial year, additional funds are sought for clearing
the bills of the CGHS Authorised local chemists.

(c) Adequate quantity of medicines is available in
CGHS dispensaries. However, any drug prescribed by
the specialists and not available in the dispensary is made
available to the beneficiary from the Authorised local
Chemist on the basis of individual prescription. In the
case of CGHS dispensaries which do not have any
authorised local chemist attached to them, the CGHS
beneficiaries (including pensioner beneficiaries) are
permitted to purchase the medicines from the open market
for which reimbursement is made by the Government.

The Govt. has already approved an ad-hoc formulary
for MSO/CGHS in respect of 504 proprietary drugs. Action
to procure medicines for the CGHS as per the formulary
has been initiated. As a result, availability of drugs of
CGHS dispensaries is expected to improve further.

(d) No, Sir.

(e) In view of (d) above, the question does not arise.
(f) In view of (c) above, the question does not arise.
Agreement with Russia in Space Programme

4199. SHRI KINJARAPU YERRANNAIDU: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government has any proposal to
launch Russian satellites for a global navigational system
next year;

(b) if so, whether the Government has signed any
accord with Russian Government in this regard;

(c) if so, the details thereof;

(d) whether Russia is likely to take part in India's
Space Programme including manned flights and joint
construction of new satellites;

(e) if so, whether the Government has signed any
agreement with Russia in this regard, and

(f) if so, the details thereof?
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THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
A proposal has been received from Russian Space
Agency to launch their satellites for global navigation
system in the coming years.

(b) No, Sir.
(c) Does not arise.

(d) to (f) The Government of India and the
Government of Russian Federation signed two agreements
on December 3, 2004 which open up possibilities for
working together in the peaceful uses of outer space
including manned flights and joint construction of new
satelliites.

Commercial Launch of Spacecrafts

4200. SHRIMAT! SUSHEELA BANGARU LAXMAN:
Will the PRIME MINISTER be pleased to state:

(a) whether a plan has been drawn up for commercial
launching of spacecrafts by the Indian Space Research
Organisation;

(b) if so, the details thereof and its present status;,

(c) whether any agreement has been signed with
any countries in this regard, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
Yes, Sir.

(b) Antrix Corporation Limited (ACL), which is the
commercial arm of ISRO is marketing launch services
using India's Polar Satellite Launch Vehicle (PSLV) and
Geo-synchronous Satellite Launch Vehicle (GSLV) on
commercial basis. So far, two satellites from Germany (in
1999 and 2001) and one each from Republic of Korea
(in 1999) and Belgium (in 2001) have been launched
commercially by PSLV.

(c) Presently, three contracts have been signed for
launch of foreign satellites using PSLV.

(d) * Agreement between ACL and LAPAN, Indonesia
for launching a microsatellite during 2005-06.
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* Agreement between ACL and Cosmos
International, Germany for launching a 350 kg
AGILE satellite for Italy during 2006-07.

* Agreement between ACL and Nanyang
Technological University, Singapore for launching
a microsatellite during 2006-07.

Annual Budget of National Ayurvedic Institute

4201. SHRI M. SHIVANNA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the annual budget of National Ayurvedic Institute,
Jaipur;

(b) whether the Government of Rajasthan equally
contributes in the aforesaid budget;

(c) if not, the justification behind providing 50%
reservation in M.D. (Ayurveda) Course of the Institute for
the students passing B.A.M.S. from Rajasthan;

(d) the annual expenditure under the head
‘scholarship’ for students of Rajasthan and M.D.
(Ayurveda) separately, and

(e) the steps proposed to be taken by the
Government to remove the anomaly, if any found in this
regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) The annual
Budget 2005-06 of the Institute is:

Non-Plan Rs. 610.00 lac

Plan Rs. 500.00 lac
(b) No.

(c) to (e) The Government of Rajasthan provides a
Non-plan Grant of Rs. 13.68 lac annually. This amount
represents the Expenditure annually spent by the institute
when it was taken over the Government of India for
establishment of National Institute of Ayurveda (NIA),
Jaipur.

At the time of establishment of the Institute, the
Government of Rajasthan provided free of cost the
campus measuring around 12 acres of land along with
building, equipments and instruments. Such a reservation
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provision is also available with Institute of Post-Graduate
Teaching & Research in Ayurveda (IPGTRA), Jamnagar,
which is centrally financed.

No Scholarship is available to MD students. They
are paid stipend which Is presently Rs. 7600/- during 1st
year, Rs. 7800/- during 2nd year and Rs. 8000/- during
the final year per month.

During 2004-05 there were total 105 students (43
from Rajasthan and 62 from States other than Rajasthan)
in three batches. The expenditure on stipend for students
from Rajasthan and States other than Rajasthan were
Rs. 66.05 lac and Rs. 148.70 lac respectively.

Network of Basic Sports infrastructure

4202. SHRI RAVI PRAKASH VERMA:
SHRI SUNIL KUMAR MAHATO:

Will the PRIME MINISTER be pleased to state:

(a) whether the Union Government proposes to create
a network of basic sports infrastructure throughout the
country;

(b) if so, the plan prepared by the Union Government
in this regard;

(c) whether the Government is aware that youth of
the country do not show any interest in sports;

(d) if so, the reasons therefor and the reaction of
the Government thereto; and

(e) the steps taken by the Government to develop
excellence in sports and promote sports amongst the
youth particularly belonging to the rural areas?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) ‘Sports’ is a ‘State’ subject under the Constitution.
It is primarily the responsibility of the State Government
to create basic sports infrastructure throughout the country.
Till 31.3.2005, the Ministry was supplementing the efforts
of the State Governments in this direction by providing
Central assistance under the Centrally Sponsored Sports
Infrastructure Schemes in accordance with the approved
pattern subject to the receipt of viable proposals from
the State Government. The Sports Infrastructure schemes
have been transferred to the State sector w.e.f. 1.4.2005
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and all State Governments were informed accordingly in
February, 2005. No funds have been allocated in the
budget for 2005-06 for sports infrastructure.

(c) to (e) A National Sports Policy with emphasis on
broad basing of sports and promotion of excellence has
been adopted by the Government. The policy also
envisages action for scientific back up to sportspersons.
The Ministry operates the Rural Sports Programme with
the purpose of arranging tournaments in rural areas and
at the Block, District, State and National levels. A sum of
Rs. 1.15 crore has been released to Nehru Yuva Kendra
Sangathan for organizing local rural tournaments during
2005-06 at District level in 58 districts of North-East
Region. Government of India is also implementing a
scheme of ‘Sports Scholarships' through Sports Authority
of India (SAl) with the objective of assisting talented young
boys and girls for their outstanding performance in Sports.
Apart from this, Sport Authority of India (SAl) through
their various schemes augments the efforts of the State
Government in Promotion of Sports for improving sports
pérformances at Sub-Junior, Junior and Senior level. At
present SAl is implementing various schemes for
promotion and development of sports in the country like
National Sports Talent Contest Scheme (NSTC), Army
Boys Sports Company (ABSC), Special Area Games
(SAG), SAl Training Centre (STC), Centre of Excellence
(COX).

[Translation]
Issuance of GP Card Under CGHS

4203. SHRI PANKAJ CHOWDHARY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has started the issuance
of GF card under the CGHS scheme for the general
public on experimental basis in certain areas of New
Delhi;

(b) if so, the details thereof, and

(c) the details of the persons who will be issued GP
Card and those who will not be entitled for the same
and the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The General Public (GP) card scheme for the general
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public was introduced as a pilot project in 1975 in 14
CGHS dispensaries of Delhi. However, due to constraints
of resources and manpower, General Public card is not
being issued since October 2003, to the fresh applicants.
Only those General Public cards issued prior to October
2003 are being renewed by CGHS Delhi if so requested
by the existing GP card holders.

(c) In view of (a) and (b) above, the question does
not arise.

Coal Rejected by Washeries

4204. SHRI TEK LAL MAHTO: Will the PRIME
MINISTER be pleased to state:

(a) whether lakhs of tonnes of coal rejected by
washeries of Central Coalfields Limited in Dhori, Kargali,
Swangwashery, Kathara are lying unused;

(b) if so, the details thereof;

(c) whether the Government is aware that the said
rejected coal is not only causing serious water and air
pollution in the region but has also caused loss to the
tune of crores of rupees to the Government and the
companies;

(d) if so, the details in this regard;

(e) whether the Government proposes to sell the said
rejected coal through open tender; and

(f) it so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) and (b)
Yes, Sir. Rejects are lying undisposed at Kargali, Sawang
and Kathara washery of Central Coalfields Limited (CCL)
because there are no linked consumers/regular buyers.

(c) and (d) There is no report from State Polluticn
Control Board regarding air and water poliution from these
rejects.

(e) and (f) CCL has already taken action for disposal
of rejects lying at various washeries of CCL through ftrial
e-auction.
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[English)

Delinking of Vadinar Area from Port Limits of
Kandla Port Trust

4205. SHRI RATILAL KALIDAS VARMA:
SHRIMATI JAYABEN B. THAKKAR:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Union Government has taken any
final decision on the long standing request of the
Government of Gujarat to delink Vadinar area from the
port limits of the Kandla Port Trust and return it to the
State Government;

(b) if so, the details in this regard; and

(c) the steps taken by the Government to compensate
Gujarat for the commercial loss suffered as a result of
it?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) Vadinar
was included in the limit of Kandla Port after the
Government ot Gujarat issued notification deleting it from
the limit of Minor Port of Salaya, while the Government
of India issued notification for its inclusion in the limit of
Kandla Port. By the said notifications issued by both the
Governments, /6., Government of India and Government
of Gujarat, Kandla Port Trust has been vested with the
jurisdiction of Vadinar. Kandla Port developed Vadinar for
handling of liquid cargo. The request of Government of
Gujarat to hand over the Vadinar Port to State
Government has not been agreed to, and the question of
compensation to ‘Government of Gujarat does not arise.
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Ralsing Level of Sports

4206. DR. K. DHANARAJU: Will the PRIME
MINISTER be pleased to state:

(a) whether the talented youths of the country are
not given proper opportunity to take active part in sports
at school or college level;

(b) it so, the reasons therefor;

(c) whether the requisite funds are not allocated
either by the State Government or by the Union
Government;

(d) it so, the reasons therefor;

(e) whether the Union Government proposes to
allocate special funds for raising the level of sports in
school and college level;

(f) it so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
and (b) ‘Sports’ is a State subject and promotion of the
same at State level is the responsibility of the concerned
State Government. However, the Government of India
through various schemes implemented by Sports Authority
of India (SAl), augments the efforts of the State
Government in providing opportunities to talented youths
to take part in sports at school level. Following schemes
are implemented:-

1. National Sports Talent Contest (NSTC)
2. Rural Sports Programme

3. Sports Scholarship Scheme

4

. Promotion of Sports and Games in Schools

(c) and (d) Following allocations have been made for
the above schemes in the last three years:—

(Rs. In lakhs)
Name of the scheme 2002-03 2003-04 2004-05
1 2 3 4
National Sports 140.00 230.00 225.70
Talent Contest
(NSTC)
Rural Sports - 100.00 125.00 135.00

Programme
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1 2 3 4
Sports Scholarship 344.00 283.00 §50.00
Scheme
Promotion of Sports and 103.00 125.00 125.00
Games in Schools

(e) to (g) Union Government is already implementing Statement

the above four schemes of NSTC, Rural Sports
Programme, Sports Scholarship Scheme and Promotion
of Sports and Games in Schools through SAl.

[Trans/ation]
Exchange Programmes with other Countries

4207. SHRI SHIVRAJ SINGH CHOUHAN: Will the
PRIME MINISTER be pleased to state:

(a) the details of the exchange programmes related
to the sportsmen, youth delegations and experts with the
other countries during the last three years;

(b) the details of annual expenditure incurred by the
Government in this regard; and

(c) the details of the benefits accruing to the country
as a result thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
As per enclosed Statement.

(b) The details of the Annual expenditure incurred is
as under:

Year Expenditure (in Rs.)
2002-03 8,31,679/-
2003-04 15,41,572/-
2004-05 3,95,107/-

(c) The benefits accrued cannot be quantified in
physical terms. However, exposure to different countries
help the individuals, to acquire knowledge about the
policies/programmes and different methods/technologies
being implemented in other countries for bringing
improvement in different fields related to youth and sports.
These visits also give an opportunity to acquire knowledge
about various cultures, traditions etc. of different countries.

Details of the Exchange Programmes related to the
Sportsmen, Youth Delegations and Experts with the
other Countries auning the last three years

2002-03

(1) 5 member Indian delegation to Seychelles to
attend the Youth Festival.

(2) 6 member Indian delegation to Egypt to attend
the International Work Camp.

(3) 4 member Indian official delegation to Egypt to
attend the Youth Employment Summit and to
sign a Protocol in the field of Youth Affairs &
Sports.

(4) 35 member Indian delegation to Japan under
the Japan Southwest Asia Youth Friendship
Programme.

2003-04

(1) 3 member Indian official delegation to Belarus
and Germany to sign a Protocol in the field of
Youth Affairs & Sports.

(2) 5 member Indian delegation to Egypt to attend
the International Voluntary Work Camp.

(3) 2 member Indian delegation to Morocco to attend
the 2nd World Congress of Youth.

(4) 11 member indian delegation to Japan to attend
the Ship for World Programme.

(5) 24 member Indian delegation to Japan under
the Japan Southwest Asia Youth Friendship
Programme.

(6) 3 member Indian official delegation to Mauritius
to sign a Protocol in the field of Youth Affairs
& Sports.
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(7) 2 member Indian Youth delegation to Australia
to attend the Youth Enterprise Development
Forum.

(8) 2 member Indian Youth delegation to Nigeria to
attend the Commonwealth Regional Youth
Forum.

2004-05

(1) 5 member Indian Youth delegation to Egypt to
attend the International Voluntary Work Camp.

(2) 38 member Indian delegation to Japan under
the Japan Southwest Asia Youth Friendship
Programme.

(3) Delegation from Bulgaria and Maldives attended
the National Youth Festival held at Hyderabad.

(4) Memorandum of Understanding (MoU) on Sports
Cooperation was signed in India on 15.04.2004
between Sports Authority of India (SAl) and
Department of Sports & Recreation, Government
of Western Australia.

[English]
Deployment of Coaches

4208. SHRI SUBRATA BOSE: Will the PRIME
MINISTER be pleased to state:

(a) whether the Sports Authority of India (SAl) has
deployed their coaches at the District Coaching Centres
while many Training Centres of the Sports Authority of
India are without coaches;

(b) if so, the reasons therefor,

(c) whether the Staff Inspection Unit (SIU) had
recommended for withdrawal of the Sports Authority of
India’'s Coaches from the District Coaching Centres and
redeploy them at SAl Centres;

(d) whether the Ministry of Finance had also directed
the Sports Authority of India to redeploy SAl Coaches
from the District Coaching Centres to the sAl Training
Centres;

(e) if so, the number of coacheq posted at one place
for more than 10 years without giving results at the
National and the International level competitions;
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(f) the monitoring system adopted by the Government
to kesp watch on 10,000 trainees in the SAl Training
Centres and more than 1400 Coaches deployed by the
SAl to enhance the performance of Indian Sports; and

(g) the steps being taken by the SAl to prepare a
Pool to Sports talent so as to churn out a strong team
for the ensuing Commonwealth Games in 2010 and the
Olympic Games in 2008 and 20127?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) In the month of June and July 2005, Sports
Authority of India (SAl) has withdrawn coaches from
District Coaching Centers (DCC) in an attempt to make
good the shortage of coaches in SAl Schemes/Centres.
Notwithstanding the transfers, there is still an overall
shortage of coaching staff in SAl.

(c) and (d) The Staff Inspection Unit (SIU) of the
Ministry of Finance had, /nter-alia, recommended
redeployment of SAl coaches from DCC to SAl's Centres.

(e) and (f) In each Regional Centre of SAl, there is
a cell to monitor the training performance of SAl coaches
and schemes of SAIl in their jurisdiction. Transfer orders
withdrawing coaches from DCC and their redeployment
to focus on SAl's Schemes/Centres would /nfer-alia help
in ensuring greater accountability.

(9) The preparation/training of sportspersons for major
international events including Commonwealth and Olympic
Games is an on-going process which take into account
inputs provided by National Sports Federations (NSFs).
Systematic approach is adopted to select and train
athletes and teams for participation in the major
international events by drawing Long Term Development
Programme (LTDP) to put in action four year roll-on Plan
under which elite sportspersons selected on the basis of
their performance are put through scientifically designed
continuous training programme. Coaches are also being
imparted training from time to time. In addition to this,
talented sportspersons are being inducted in SAl Sports
Promotional Schemes at Sub-Junior, Junior and Senior
Level.

[Translation/
Monitoring of Heaith Services

4209. SHRI CHANDRABHAN SINGH: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:
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(a) whether the World Health Organisation (WHO)
has expressed its dissatisfaction over the condition of
health services in India;

(b) it so, whether the problems regarding maternal
mortality/malinutrition among children are very critical in
India;

(c) whether the number of patients suffering from
contagious and non-contagious diseases like heart
disease, diabetes, cancer, T.B. etc. is very high;

(d) whether 80 per cent of health services in India is
under the private sector; and

(e) if so, the steps taken by the Government for
monitoring of the health services?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The World Health Report-2005 released by the WHO
ranks India amongst the 51 countries which have shown
a slow decline in reducing infant mortality rate and
maternal mortality ratio.

The National Population Policy-2000 and the National
Health Policy-2002 have laid down goals for bringing down
the infant mortality rate to less than 30 per 1,000 live
births and matemal mortality ratio to less 100 per 100,000
live births by the year 2010. Malnutrition is also a
challenge occurring due to the factors like poverty, lack
of nutritional awareness, unsafe drinking water, sanitation,
etc.

(c) The number of cancer patients in India is 2 to
2.5 million which includes 7 to 9 lakh new cases every
year. The prevaience of hypertension is 5 to 10 per cent
amongst the adult population of rural and urban areas
respectively. Similarly, the prevalence of diabetes is 3 to
5 and 8 to 9 per cent in rural and urban areas
respectively. As far as TB is concerned, 1.8 million new
cases arise every year of which 0.8 million are smear
positive infectious cases responsible for spread of the
disease.

(d) Yes, Sir.

(e) The Government has recently launched the
National Rural Health Mission which aims to tackie heaith
problems in a holistic manner. While the Mission is
applicable to the entire country, it has its special focus
on 18 States which have poor health and demographic
indicators.
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[English]
Telephone Exchanges in Remote Areas

4210. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of telephone exchanges of MTNL
and BSNL opened in the remote areas of the country in
the year 2003-04, State-wise;

(b) whether the Government proposes to grant any
facilities/concessions to persons belonging to SC/ST
category residing in the remote rural areas in different
States;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOQY
(DR. SHAKEEL AHMAD): (a) Sir, the number of telephone
exchanges added in the remote areas of the country
during the year 2003-04 by Bharat Sanchar Nigam Ltd.
are given in the enclosed Statement. There are no remote
areas in the jurisdiction of MTNL as it is operating in
Delhi and Mumbai only.

(b) No, Sir.
(c) Does not arise in view of (b) above.

(d) Telephone subscribers in rural areas are already
charged concessional telephone tariffs at highly subsidized
rates by BSNL.

Staternent

List of Telsphone Exchangses added in the remote
areas of the country dunng the year 2003-04 by
Bharat Sanchar Nigam Limited

Name of Circle No. of Exchanges
added in Rural

(Remote) areas

1 2

Assam 324
Andhra Pradesh 106
Bihar 37
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1 2

Haryana 1
Jharkhand 13
Kamataka 7
Kerala 28
Madhya Pradesh 16
Maharashtra 31
North East-| 2
North East-Il 4
Orissa 6
Punjab 7
Rajasthan 16
Tamil Nadu 7
Uttar Pradesh (East) 17
Uttar Pradesh (West) 4
Uttaranchal 9
West Bengal 12

Deadly Disease in Children due to Toys

4211. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government is aware that small
children are likely to contract a disease like cancer by
putting P.V.C. toys in their mouth;

(b) it so, the details ntheroof.

(c) whether the Government has investigated the
matter;

(d) if so, the details and the outcome thereof, and
(e) it not, the reasons theretor?
THE MINISTER OF HEALTH AND FAMILY

WELFARE (DR. ANBUMAN! RAMADOSS): (a) to (e)
Polyvinyl Chloride (PVCs) is used to produce plastic
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materials having wide applications in the building sector,
packaging, electrical appliances, medical care, agricuiture,
the automotive industry and toys. As per a WHO study
there is evidence that exposure to vinyl chloride causes
cancer in humans. However, the report identifies inhalation
as the main route for the occupational exposure, which
occurs primarily in plants producing vinyl chloride and
PVC. The same report calls for measures to minimize
emissions at production sites and sanitary landfills, and
to ensure low residual levels in PVC. However, there is
no evidence which suggest contracting of cancer by
putting PVC toys in mouth.

Guidelines for Proper use of Red Cross Emblems

4212. SHRI PRALHAD JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it has come to the notice of the
Government that the Red Cross Emblems meant for
various medical fields are not properly used;

(b) if so, whether the Government has issued any
guidelines in this regard,

(c) if so, the details thereof;

(d) whether the guidelines issued by the Government
in this regard reflects the Geneva Convention Act, 1960;
and

(e) it so, the steps/measures taken/proposed to be
taken by the Government for ensuring proper use of the
Emblems in the medical field?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) Yes,
Sir. The national headquarters of Indian Cross Society
have informed that the Red Cross Emblem is seen all
over the country and is being associated with heaith
services. The Indian Red Cross Society aiso takes
initiatives from time to time to address the problem of
improper use of Red Cross Emblem.

[Trans/ation/ .
Acquisition of Ships by SCI

4213. SHRI TUFANI SAROJ:
SHRI A.K. MOORTHY:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:
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(a) whether the Shipping Corporation of India has
formulated any scheme to acquire some ships due to
decrease in production of ships;

(b) if so, the salient features of the scheme;

(c) whether the Shipping Corporation of Ihdia has
reserved Rupees 2000 crore for this purpose;

(d) if so, the number of ships proposed to be
acquired;

(e) whether the Public Investment Board has objected
to this proposal of the Shipping Corporation of India; and

(f) it so, the reasons therefor?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a), (b) and (d)
Yes, Sir. Shipping Corporation of india (SCI) has planned
to acquire 39 vessels during 2005-06 and 2006-07.

(c) No such reservation has been done. However,
SCI has adequate internal resources to fund the
acquisitions.

(e) No, Sir.
(f) Does not arise.
[English]
Re-Employment of Retired Officers

4214. SHRI NAVJOT SINGH SIDHU: Will the PRIME
MINISTER be pleased to state:

(a) whether it is a fact that 100 retired Secretary
level officers have been re-employed in the Government
service;

(b) if so, the details thereof and the reasons therefor;
and

(c) the reasons for non-utilisation of the services of
inservice officers?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) No, Sir.

(b) and (c) Question does not arise.
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[Translation]
Applications for Coal Block Allotment

4215. SHR! PRADEEP GANDHI:
SHRIMATI KARUNA SHUKLA:

Will the PRIME MINISTER be pleased to state:

(a) the number of applications pending with Ministry
of Coal for setting up iron, steel, cement and captive
power plants in Chhattisgarh;

(b) whether the Government is considering only those
applications which were received prior to 28.6.2005; and

(c) it so, the reasons for not considering the
applications of the companies received after 28.6.2005
for coal block allotment?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) to (c)
The Government had earlier decided that only applications
received up to 28.06.2004 would be considered for
allotment of captive blocks. This has since been reviewed,
and the Govemment has, for the time being, decided to
continue allocation of coal/lignite blocks for captive mining
under the existing process of allocation through the
Screening Committee.

[English]
New Schemes during Tenth Plan

4216. SHRI ANANDRAO VITHOBA ADSUL.
SHRI RAVI PRAKASH VERMA:
SHRI SUBRATA BOSE:

Will the PRIME MINISTER be pleased to state:

(a) whether the progress in implementing plan
programmes in the first two years of the 10th Five Year
Plan was slow according to the mid-term appraisal of the
10th Plan;

(b) it so, the reasons therefor;
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(c) whether there was inordinate delay in starting
new schemes meant to impart specific thrust to the Tenth
Plan strategy,;

(d) if so, the names of such schemes which were to
be implemented during the Tenth Plan period;

(e) the details of the new schemes that have already
been implemented; and

(f) the funds allocated and expenditure incurred on
these schemes during the first two years of the Tenth
Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
As per the Mid Term Appraisal of the Tenth Five Year
Plan, the progress of projects/Schemes/programmes as
measured by the outlay indicates that the Central Sector
Plan (including PSU plan) for the first three years of the
Tenth Plan are estimated to be 44.2 per cent of the total
plan as against a normal expectation of 54 per cent. The
probable reasons reported for slow progress include
delays in acquisition of land, completion of civil work,
supplies of equipments, obtaining environment and forest
clearances, obtaining investment approval by competent
authorities and law and order problem in certain States
for the plan schemes/projects/programmes relating to
Infrastructure sectors such as power, roads, railways and
mines etc. while for social sector schemes such reasons
include non receipt/late receipt of the proposals from the
State Government as well as utilization certificate, delays
in releasing matching share by State Government, and in
arranging minimum institutional arrangements for
implementing the schemes and in undertaking household
and other surveys for identifying beneficiaries etc.

(c) and (d) During the periodical review of the
performance of Plan Schemes/programmes, by the
Planning Commission it has been observed that in case
of some of new Plan Schemes/programmes envisaged in
Tenth Five Year Plan including National Mission on
Horticulture, National Mission on Bamboo Technology and
Trade Development, Micro Irrigation, Development of
Market Intrastructure Grading and Standardization, Support
of State Extension Programme, Mass Media Support to
Agriculture Extension, Strengthening Infrastructure for
Quality and Clean Milk Production, Venture Capital Fund
for Dairying/Poultry, National Project on Organic Farming,
Transgenic and Genetically Modified ‘Crops in Agriculture
Sector; Technology Upgradation and Modernization
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Scheme in Industrial Sector; Kasturba Gandhi Balika
Vidyalaya in Education; National Nutrition Mission for
Women & Children; National Urban Information System,
Pooled Finance Development Scheme, City Challenge
Fund in Urban Sector; Upgradation of 100 existing ITls
into Centre of Excellence, Testing and Certification of
Skills acquired through Non Formal Means in Labour and
Employment Sector, delay has been reported in
implementation.

(e) and (f) The responsibility of formulation, obtaining
investment approvals and other clearances from competent
authorities and implementation of new schemes vests with
the concemed Ministry/Department. The details of the new
schemes to be implemented in a financial year alongwith
the provision of funds are available in the ‘Statement
showing details of New Service/New Instrument of Service'
for that year published in the Demands for Grants of
Central Government presented alongwith the Union Budget
and also in detailed Demands for Grants of the concemed
Ministry/Department. As the utilization of a Plan allocation
under a new scheme is linked with the formulation of
plan programmes/schemes/projects, investment approval
by the Competent Authority and their actual
implementation by the concemed Ministry/Department, the
actual expenditure incurred on these schemes are
available in the detailed Demands for Grants of the
respective Ministry/Department of the subsequent years.

[Translation)

Revalidation of Centre’s Share under Central
Regional Training and Extension Scheme

4217. SHRI KRISHNA MURARI MOGHE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government has received
demands from various State Governments for revalidation
of Centre's share worth Rs. 4.00 lakh under the Central
Regional Training and Extension Scheme;

(b) it so, the details thereof; and

(c) the time by which the proposed revalidation is
likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c)
Ministry of Agriculture is not implementing any scheme
with the name of Central Regional Training and Extension
Scheme.
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Dliapidated Condition of National Highway No. 200

4218. SHRIMATI KARUNA SHUKLA: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the National Highway No. 200 between
Jaggir-Champa and Raigarh ahead of Bilaspur is in a
dilapidated condition;

(b) it so, the reasons therefor,;

(c) whether the Chhattisgarh Government has sent
any proposal for the renovation of the 14 km. road of
the said highway from 197 km. to 210 km. under the
Annual Scheme 2004-05; and

(d) if so, the cost of the said proposal and the time
by which the said proposal will be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) No Sir, only limited stretches in
the above section are under distress.

(b) Some stretches of the sections between Jaggir-
Champa and Raigarh have low height of embankment
and are passing through paddy fields, where the water
table is considerably high. As a result the road gets water
logged during heavy rains. Further, the soil in this area
being black cotton soil, the road is adversely affected
due to high water table.

(c) and (d) Strengthening including raising of the
sections from Km. 204 to 210 in affected area have
already been sanctioned for an amount of Rs. 269.83
lakhs during the last financial year. Strengthening of
distressed stretches between 197 to 204 have been
included in the Annual Plan for the current year.

[English]
Derogatory Depiction of indian God

4219. SHRI A. VENKATESH NAIK:
SHRI M. SHIVANNA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether it has come to the notice of the
Government that a French fashion group Minelli is selling
shoes with the image of Hindu God, Lord Rama,;
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(b) it so, the facts of the said matter;

(c) whether the matter has been raised with the
concerned authorities; and

(d) if so, their reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) and
(b) Yes, Sir. A French private company M/s Vivarte had
depicted the image of the Hindu God Lord Rama on its
Minelli brand footwear.

(c) and (d) Yes Sir, the Indian Mission in Paris
immediately took up the matter with the concerned
company M/s Vivarte, urging them to withdraw the said
footwear from the market. Subsequently, several reports
have confirmed that the company had indeed withdrawn
the said shoes from the market and disposed them of in
an appropriate manner. The matter is being closely
monitorad by our missions in all European countries.

[Translation]
Special Package to Blhar

4220. SHRI RAM KRIPAL YADAV: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government has announced
any special package for Bihar under the National Common
Minimum Programme;

(b) it so, the details thereof;

(c) the action taken by the Union Government for
the implementation of the same; and

(d) the time by when this package is likely to be
given to Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The
Nationa! Common Minimum Programme relating to Special
Package to Bihar reads as follows:

“From time to time, previous governments have
announced special economic packages as, for
example, for the northeast, for Bihar and for J&K.
For Bihar, Shri Rajiv Gandhi had announced a special
development package in 1989 and subsequently
another package was announced at the time of its
division in 1999 to make up for the loss of revenue.
These packages will be implemented expeditiously.”
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A special package is already under implementation
in Bihar in the form of a Special Plan under the Rashtriya
Sam Vikas Yojana during the Tenth Plan.
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(b) Under this programme, the following nine schemes
have been identified in consultation with the State
Government of Bihar:

Name of the Scheme

Estimated cost Amount
(Rs. in Crore) Released)
(Rs. in Crore)

Million Shallow Tubewell Programme 633.78* 344.64°
(Subsidy Component)
2. Strengthening of Sub-transmission system 365.00 325.394
3. Restoration of Eastern Gandak Canal 294.00 51.417
4. Development of Horticuiture 35.53 18.1809
(Grandt/Subsidy Component)
5. Integrated Watershed Dev. Programme 60.00 10.00
6. Development of State Highways 846.29 —_
7. Integrated Community-based Forest 351.00 -
Management
Total-A 2585.60 749.6319
8. Strengthening of Sub-transmission System in §87.00 New Scheme
South Bihar (Phase Il) :
9. Renovation and Modemisation of Barauni 643.00 New Scheme
and Muzaffarpur Thermal Power Stations
Total B 1240.00 -
Grand Total 3825.60 749.6319

*Includes Rs. 55.50 crore released as one time ACA to the State Govemment for implementation of MSTP up to 2002-03, prior to

RSVY funding.

(c) These schemes are at various stages of approval/
implementation. Implementing agencies for all the schemes
have already been identified for execution of these
schemes. Preparation of Detailed Project Reports for some
schemes are in progress. The Union Government is
monitoring these schemes regularly for their speedy
implementation.

(d) The schemes are being implemented.
Abduction of Children from Hospitals

4221. SHRI PARAS NATH YADAV: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the cases of abduction of children from
Government hospitals are on the rise;

(b) if so, the details thereof including the children
abducted during the last three years, hospital-wise;

(c) whether staff of the aforesaid hospitals have aiso
been found involved in it;

(d) if so, the details thereof alongwith the action taken
against them; and

(e) the steps taken by the Govemment to check
such incidents in hospitals?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) It is
for the respective State Governments to take all necessary
steps to prevent such incidence in the State owned
hospitals. In Central Government Hospitals in Delhi, no
incident of abduction of children has been reported during
the last three years.

However, the following steps are adopted in the
above mentioned hospitals to prevent the abduction of
children from hospitals:—

e The baby and its external genital area is shown
to the mother immediately following delivery
before cutting the cord.

e Hand badges and chest badges indicating the
names of the mother, father, MRD Number, date
and time of the delivery, sex, ward number is
fixed on the baby.

e Sex of the baby is confirmed by the Obstetrician
and Paediatrician and foot print of the baby is
taken. Simultaneously, entry is made in the
labour register and transfer register.

e On discharge from hospital, baby’'s discharge slip
is checked by the security guard before allowing
the baby to be taken out of the ward. Entry is
made in the labour register and transfer register.

Non-Utilisation of Computers in Post Offices

4222. SHRI KAILASH BAITHA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Union Government is aware that
computers are lying unutilized in a number of post offices
in Bihar for the last four or five years;

(b) if so, the reasons therefor;

(c) whether computers are lying unutilized in Bagaha
sub-post office;

(d) if so, the reasons therefor;
(e) the steps taken by the Government in this regard,

(f) whether the Govemment is considering to launch
computerised services in the post offices of the State;
and
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(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) No Computer is
lying unutilized in Post Offices in Bihar for the last four

-or five years.

(c) One computer at Bagaha Sub Post Office is lying
unutilized since November, 2004.

(d) One computer was supplied to Bagaha Sub Post
Office during 1997-88 for electronic trangmission of money
orders through VAST (Very Small Aperture Terminal)
network working on CDMA (Code Division Multiple Access)
technology. This network was discontinued with effect from
1st November 2004 and a high speed TDMA (Time
Division Multiple Access) VSAT network has now been
put In place for transmission of money orders. The
computer installed at Bagaha Post Office is not compatible
with this high speed VSAT system and hence the
computer is lying unutilized.

(e) The existing computer is being upgraded for its
utilization at Bagaha Post Office.

(f) and (g) Department of Posts is presently
implementing a Plan Scheme to computerize all Head
Post Offices and large Sub Post Offices across the
country, including in Bihar State. Till date, ali the 31
Head Post Offices and 26 large Sub Post Offices have
been provided with computers. It is proposed to
computerize more large Post Offices of Bihar by March,

‘2007 subject to availability of funds and required

approvals.

[English]
Opening of New Hospitals/Dispensaries

4223. SHRI JOACHIM BAXLA: Will the Minister o
HEALTH AND FAMILY WELFARE be pleased to state.

(a) whether the Union Government is aware that the:
Government hospitals and dispensaries in West Bengal
are in pitiable condition;

(b) it so, the steps being taken by the Union
Government to improve their condition;

(c) whether the Union Government is planning to
open some new hospitals and dispensaries to meet the
demand of the people in the State;
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(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) the budgetary allocation for the current year for
health sector in West Bengal?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (f)
Health being a State subject, it is for the State
Government to regulate/monitor the functioning of its
hospitals and dispensaries. It is also for the State
Government to assess the requirement and to open new
hospitals and dispensaries to meet the demand of the
people of the State within its resources.

Four Laning on N.H.-5

4224. SHRI ARJUN SETHI: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the four laning work in the National
Highway 5 of Orissa has been slow and the condition of
road has also deteriorated due to slow progress of the
work; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) There have been delays
in implementation of four laning of National Highways
Projects on NH-5 in Orissa as part of Golden
Quadrilateral. The delays are on account of problems
associated with acquisition of land, poor management of
contractors, law & order problems etc. However, the
Highways is being maintained in traffic worthy condition.

Review of Functioning of NICD

4225. SHRI UDAY SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the National Institute of Communicable
Diseases (NICD) has failed to provide timely diagnostic
investigations during mysterious outbreaks of diseases;

(b) if so, whether the Government has assessed the
cause of its failure;

(c) it so, the details thereof;
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(d) whether the Govemment proposes to review the
functioning of NICD and make it effective; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e)
National Institute of Communicable Diseases (NICD)
investigates disease outbreaks in different parts of the
country round the year on the request of State Health
Authorities or as per epidemiological requirement. in most
situations, the methods are well established and
containment measures are advocated to the concerned
State Government authorities. However, in some situations
when the disease presentation is complex, in-depth
advanced laboratory investigations are often required
which is time consuming. In reported disease outbreaks
involving new emerging pathogens of communicable
disease or due to non-communicable agents, NICD seeks
support from other national and international agencies to
diagnose and control outbreaks, if required. The
preliminary reports submitted by NICD after each
investigation are timely and based on the clinico-
epidemiological and field observations, and diagnosed to
the extent of taking immediate control measures which
are communicated to the concemed State Governments
immediately.

NICD has responded immediately by investigating and
conducting health status assessments during 2003-2005
all over the country relating to different diseases on the
request of various State Governments.

As the Institute is performing its duties well, there is
no proposal to review its functioning. However, certain
plan schemes are envisaged during the X Plan to further
strengthen the activities of the Insﬂtutg.

[Translation]
Functions of NPPCO

4226. SHRI KAMLA PRASAD RAWAT: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the details of the functioning of the National

" Pharmaceuticals Price Control Organisation (NPPCO);

(b) whether the Government proposes to set up fixsd
price structure for various services in the hospitals;
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(c) if so, the time by which the said structure will be
set up; and

(d) it not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) The
National Pharmaceutical Pricing Authority (NPPA) is
entrusted with the task, /mfer-afia, to fix prices and notify
changes therein, if any, of bulk drugs and formulations,
from time to time, under the Drugs (Prices Control) Order,
1985. Other functions of NPPA, include:

(1) To implement and enforce the provisions of the
Drugs (Prices Control) Order, 1995 is accordance
with the powers delegated to it.

(2) To monitor the availability of drugs, identify
shortages, if any, and to take remedial steps.

(3) To collect/maintain data on production, exports
and imports, market share of individual
companies, profitability of companies etc. for bulk
drugs and formulations.

(4) To undertake and/or sponsor relevant studies in
respect of pricing of drugs/pharmaceuticals.

NPPA has been discharging its functions effectively
and has fixed/revised the prices of 237 bulk drugs
including derivates and 3070 packs of formulations since
its inception.

(b) to (d) In Central Government hospitals, all the
services are provided free of cost except for some costly
investigations, for which nominal rates are charged. For
poor patients, even the nominal charges are waived off.

Health being a State subject, it is for the respective
State Governments to fix the charges of services provided
by the Government Hospitals/Private Hospitals/other clinical
establishments of the State within its jurisdiction.

[English]
Potential of Jhanjra Coal Project

4227. SHRI SUNIL KHAN: Will the PRIME MINISTER
be pleased to state:

(a) whether the production capacity of Jhanjra Project,
E.C.L. has the potential lasting for 100 years;
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(b) if so, the details thereof;

(c) whether a joint meeting of the management and
the workers has been called in this regard; and

(d) if so, the steps taken/proposed to be taken to
tap the huge potential of this project?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAQ): (a) and (b)
Jhanra project has an estimated mineable reserve of
aioutid 207 Mt The foreclosure report for Jhanjra Project
envisages a production of 1.03 Mty, and at this rate the
project will have a life of more than 100 years. However,
the project has a potential of higher capacity with the
introduction of mass production technology like continuous
miner and longwall.

(¢) The proposal was discussed in the Joint
Consultative Committee meeting and worker's
representatives were appraised in this regard.

(d) For introduction of continuous miner, a separate
project report has been approved by Coal India Limited
and Eastern Coalfields Limited (ECL) has initiated action
for introduction of this technology. For implementation of
longwall mining. ECL has already submitted a project
report which is presently under process of Government
approval

Contribution of Hindustan Shipyard Ltd.

4228. SHRI BRAJA KISHORE TRIPATHY:
SHRI BADIGA RAMAKRISHNA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Hindustan Shipyard Ltd. (HSL) built
and delivered ships to Maritime, Oil, Defence and Port
Sectors;

(b) if so, the details of the contribution of the HSL
so far to the national maritime industry;

(c) the details of the ships constructed and delivered
during 2004-05 by the HSL, capacity-wise;

(d) the details of the orders secured by the company
dunng the current year, and
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(e) the steps taken by the Government to utilize the
installed capacity of the HSL?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Yes,
Sir. The details of the Ships/Wellhead Platforms built by
Hindustan Shipyard Limited (HSL) so far for the National
Maritime Industry are given in Statement-I.

(c) The details of the ships constructed and delivered
during 2004-05 by the Hindustan Shipyard Limited (HSL)
capacity-wise are given in enclosed Statement-Il.

(d) The details of the orders secured by the Company
during the current year (as on 15.08.2005) are given
enclosed Statement-lil.

(e) Government is providing Subsidy to the yard as
per the existing Shipbuilding Subsidy Scheme to help it
secure shipbuilding orders in the domestic as well as
intemational markets. Subsidy coupled with consistent
effots by HSL has resulted in increased order book
position in Shipbuilding, thereby resulting in increased
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capacity utllization. A fresh financial restructuring of the
Company is under active consideration of the Govemment
which is expected to result in better capacity utilization of
the Yard due to technical upgradation and improved
financial condition.

In addition, some of the specific steps taken by HSL
to increase the utilization of its installed capacity are as
follows:

1. To undertake retrofitting of Naval Refit, short
Refit & Medium Refit and modernization of
special class submarines such as 877 EKM
Submarine.

2. To make collaboration/Joint venture arrangement
with reputed foreign Yards for securing new
orders to achieve improvement in Ship repair &
Retrofitting business from 2004-05.

3. To secure orders for construction of Naval OPVs
(Offshore Patrol Vessels), Tankers and Survey
vessels.

Statement /

The oetails of the Ships/Wellhead Platforms built by HSL so far to the national maritime industry

MARITIME SECTOR
Cargo Lines
General Cargo-cum-Multi purpose vessels

General Cargo-tumn-Container vessels (Shortened Pioneers)

Bulk Carriers (HSL Flexible Design 27,000 DWT)
42.750 DWT Bulk Carriers
DEFENCE SECTOR
Survey Vessel

Mooring Vessel .

HSD OJ Oiler

Landing Ship Tank
Oftshore Patrol Vessels
Training Ship

OIL SECTOR

(a) Shipe

Supply Vessels

Dritt Ship

12
03
07

01
01
01
01
05
01

01
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(b) Wetthead platforms
Jackets 11 nos.
Decks 11 nos.
PORTS
Dredger for Visakhapatnam Port Trust (VPT) 02
Port Survey Vessel (CPC) o1
Tugs for Mormugao Port Trust & VPT 07
FRP launch VPT (]
OTHER
Passenger Ferry/Ships 02
Passenger-cum-Cargo ship 09
Motor Launches (HSL) 03
Landing Crafts (HSL) 02
Barges 12
750 DWT Barges -8 nos.
Pantoon-cum-barges for A & N Admin. -6 nos.
floating Crane 01
Total 136+22"
*Wellhead platform structures.
Statement I/
7770 delads of the shps constructed and delivered dunng 2004-05
by Hindustan Shippyard Ltd, capachy-wise
SI.No. Yard No. Type (Capacity) Owner
1. 11107 100 Passenger Vessels Andaman & Nicobar Administration
2. 11108 100 Passenger Vessels -do-
3. 11109 100 Passenger Vessels -do-
4. 11126 to 11131 6 No. 10x8x2 meters Barges -do-
5. 1177 17.5 T Floating Crane M/s. Sarat Chatterjee & Co.
6. 11113 500 M® Grab Hooper Dredger Visakhapatnam Port Trust

7. —_— FRP Launch

-do-
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Statement ]
The details of the orders secured by the Company aunng the current year .e. 2005-06 (as on 15.08.2008)

Si.No. Yard No. Type (Capacity)

Owner

1. 11132 to 4 No. Utility Launches Andaman & Nicobar

11135 Administration
2. 11136 to 6 no. 53,000 DWT Diamond M/s. Good Earth

11141 Series handy max bulkders Maritime Limited, Chennai
[Translation] by Programme Evaluation Organisation (PEO) of Planning

‘Outcome Budget’ Report

4229. SHRI RAGHUVEER SINGH KOSHAL: Will the
PRIME MINISTER be pleased to state:

(a) whether a recently published report called
‘Outcome Budget' by a non-official advisor of the Planning
Commission has highlighted the inadequacy of funds in
respect of eight major programmes like Rozgar Guarantee
Yojana, Village Health Mission etc. as reported in the
Hindi Daily ‘Rashtradoot’ dated July 20, 2005;

(b) if so, the details in this regard;

(c) whether the Government has conducted any
programme-wise evaluation in this regard;

(d) if so, the details and the outcome thereof;
(e) if not, the reasons therefor; and

(f) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
In pursuance of the directions of the Prime Minister and
the commitment made in the Budget Speech of 2005-06
to strees upon the importance of the outcomes of major
programmes, Planning Commission, at the instance of
Ministry of Finance, has compiled outlays, outcomes
identified and target set by Ministries/Departments for
Outcome Budget 2005-06 which is likely to be laid in the
Parliament by Ministry of Finance during its current
Session. The Outcome Budget is not an assessment of
the adequacy of funds for Government programmes.

(c) to (f) The evaluation of selected programmes/
schemes under implementation are undertaken regularly

Commission to assess the performance, process of
implementation, effectiveness of the delivery systems and
impact of programmes as per the requirement of
Ministries/Departments of Govemmment of Indla, and aiso
if considered necessary by the Planning Commission.
These reports are available in the public domain.

Completed/Pending Projects of CIL

4230. SHRI HEMLAL MURMU: Will the PRIME
MINISTER be pleased to state:

(a) the details of the projects completed/lying pending
with Coal India Limited and each of its subsidiaries during
each of the last three years and the current year;

(b) the details of the estimated and projected
expenditure of pending and completed projects;

(c) whether there are projects of Coal India Limited
and its subsidiaries lying pending for the last ten years;
and

(d) it so, the details thereof alongwith the extra
expenditure incurred due to delay?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) to (d)
Information is being collected and will be laid on the
Table of the House.

[English)]
Revision in Procurement Policy of BSNL

4231. SHRI JUAL ORAM:
SHRI DUSHYANT SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether the Bharat Sanchar Nigam Limited
(BSNL) proposes to revise its procurement policy;

(b) if so, the details thersof, and

(c) the steps proposed to be taken by the BSNL to
boost manutacturing of the telecom equipment?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) Indigenous
manufacture of telephone equipment is felt desirable with
the objective, /nter alia, of the availability of desired quality/
standard products at competitive rates, immediate
availability of after-sales services and development of new
technologies in the country. A procurement framework,
whereby only vendors who indigenously manufacture (or
have definite plans to do so) certain telecom products
are alone eligible for procurement is under active
consideration by BSNL.

[Transiation]
Brain Stroke

4232. SHRI BHUPENDRASINH SOLANKI:
SHRI MAHESH KANODIA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether lakhs of people in the country are under
threat of brain stroke every year;

(b) if so, whether the Government is likely to take
any measures to save these people from this threat,

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN!I RAMADOSS): (a) As per
the WHO estimates, out of 9.4 million deaths in India,
619,000 deaths were due to stroke. This gives a stroke
mortality rate of 73 per 100,000.

(b) to (d) A draft proposal on “National Programme
for Control of Diabetic and Cardiovascular Diseases”.
(CVD) has been sent to Planning Commission for “In
Principle” approval.
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[English]
Rashtriya Arogya Nidhl

4233. SHRI PRABHUNATH SINGH: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the quantum of money allocated for the Rashtriya
Arogya Nidhi during the last three years, State-wise;

(b) the quantum of financial assistance piovided to
patients, living below poverty line, together with the
number of patients covered, State-wise;

(c) the criteria 1aid down for selecting persons for
providing financial ass tance; and

(d) the reasons for . ot spending the full allocated
amount under the Rashtriy» Arogya Nidhi?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The funds under Rashtriya Arogyz Nidhi scheme are not
allocated State-wise. Financial assistance to the patients,
living in States/UTs, is released under this scheme through
the respective State lliness Fund(s\, revolving fund
maintained by certain Government huspitals/Institutes
besides the Ministry of Health & Family Welfare.
Contributions to the State lliness Fund are made by the
State Government concemed and the Government of India
in the ratio of 2:1. Accordingly, those States that have
set up the State lliness Fund have been released funds
during the last three years as per detail given in the
enclosed Statement. The quantum of funds allocated for
Rashtriya Arogya Nidhi and expenditure incurred during
the last three years are given below.

(Rupees in lakhs)

Years B.E. Actual expenditure
2002-03 310.00 420.00
2003-04 414.00 480.00
2004-05 450.00 675.00

The number of patients and quantum of financial
assistance provided to patients by respective States/UTs
is not maintained centrally.

(c) Under this scheme financial assistance is provided
to poor patients, living below poverty line, suffering from
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Iife-threatening diseases and receiving medical treatment
in any Government hospital.
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(d) Does not arise in view of the reply at (a) and (b)
above.

Statement

(Rupees in lakhs)

Years/States 2002-03 2003-04 2004-05
Jharkhand 150.00 50.00 -
NCT of Delhi 40.00 50.00 25.00
Rajasthan 100.00 101.00 -
Andaman and Nicobar Islands 50.00 —_ 50.00
Jammu and Kashmir _ 24.00 —
Kerala - 100.00 -_
Uttaranchal - 25.00 —
Lakshadweep —_ 50.00 -
Chhattisgarh _ -_ 205.00
Goa - - 90.00
Kamataka - - 100.00
Pondicherry — -_ 25.00

Popularization of Family Planning Message

4234, SHRI SARVEY SATYANARAYANA: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government proposes to introduce
surrogate advertisement in films to carry the family
planning message to the ‘masses;

(b) if so, the details thereof;

(c) whether the Government is coordinating with the
Ministry of Information and Broadcasting in this regard;

(d) it so, the details of the talks held between them
so far; and

(e) the outcome thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) There is
no such proposal under consideration.

(b) Does not arise.

(c) No, Sir.

(d) and (e) Do not arise.

Permission to BAMS Graduates to Practice Modern
Systems of Medicine

4235. SHRI S. MALLIKARJUNIAH:
SHRI HANSRAJ G. AHIR:

WiIll the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Bachelor of Ayurvedic and Medicine
Services (BAMS) Integrated Medical Graduates are being
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allowed to practice Modern Systems of Medicine in the
country;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the time by when it is likely to be considered by
the Government?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) This
matter was examined by Hon'ble Supreme Court in the
case of Dr. Mukhtiar Chand & Ors. Vs. the State of
Punjab & Ors. civil appeal No. 89 of 1987. Hon'ble
Supreme Court has held that a harmonious reading of
Section 15 of Indian Medical Council Act 1956 and
Section 17 of indian Medicine Central Council (IMCC)
Act leads to the conclusions that there is no scope for
a person enrolled on the State Register of Indian medicine
or Central Register of Indian Medicine to practice modern
scientific medicine in any of its branches unless that
person is also enrolled on a State Medical Register within
the meaning of 1856 Act. However, the right to prescribe
modern medicine by practitioners of Indian Medicine under
rule 2 (ee)(iii) of Drugs and Cosmetics Act 1940 would
be available in those States where privilege of such right
to practice any system of medicine is conferred by the
State law under which practitioners of Indian Medicine
are registered in the State.

Alleged Irregularities in Marketing of Coal

4236. SHRI CHANDRAKANT KHAIRE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government had received complaints
against the Western Coal Fields Limited regarding alleged
irregularities and manipulation in marketing ot coal to
various industrial units/power plants in Maharashtra;

(b) it so, the details of the complaints received and
the number of cases referred to CBl/vigilance agencies
for investigation during the last three years;

(c) the details of irregularities confirmed and the
extent of manipulation involved and the action taken
against those found guilty; and

(d) the details of initiatives taken/proposed to be taken
by the Union Government for efficient marketing of coal?
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THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAOQ): (a) Yes, Sir.

(b) and (c) It has been alleged in the complaint
received that the Maharashtra State Electricity Board
(MSEB) has entered into an agreement with coal washery
units to lift coal on their behalf from Westem Coalfields
Limited (WCL) and supply washed coal to the power
stations of MSEB. These units are allowed to sell 20%
of this coal as ‘rejects’ and MSEB gets only 80% of the
coal. The washery units are selling good quality coal in
the garb of rejected coal to the local small scale units
and thus causing loss to MSEB. In addition to it, MSEB
is also paying the coal washing charges to these
washeries. The connivance of WCL officials has also been
alleged in the complaint.

Government of Maharashtra and WCL have been
requested to verify and to send a report in the matter.
Since the matter is still being verified, the question of
referring it to CBI/Vigilance agencies does not arise.

(d) Sale of coal through e-Auction w.e.f. April 2005
has been introduced in WCL. Under e-Auction, customer
whether linked or non-linked can participate to meet their
coal requirement. The customer is free to bid for the
quantity and quality as required by him. For the year
2005-06, quantity of 2.2 Million Tonnes has been allocated
to WCL for e-Auction which is expected to be enhanced
upon availability and customers demand. Besides the
above, coal has been allotted to National Co-operative
Consumers Federation (NCCF) and also to State
Government Agencies of Maharashtra and Madhya
Pradesh for meeting the coal requirement of small and
tiny consumers. It has also been decided to conduct
verification of documents related to operation/existence
of Non-core sector consumers. Accordingly, WCL has
called necessary documents from such consumers and
the verification is under progress in order to meet the
coal requirement of genuine consumers.

Damage in Atomic Energy Establishments

4237. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:
SHRI BADIGA RAMAKRISHNA:

Will the PRIME MINISTER be pleased to state:
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(a) whether heavy damage has been caused in the
various units of Atomic Energy establishment located in
different parts of the country due to recent flood;

(b) if so, whether any survey has been conducted to
find out the exact loss;

(c) if so, the details thereof, plant-wise;

(d) the expenditure incurred by the Government to
bring each of such plants to normal condition; and

(e) the steps taken/proposed to deal with such a
situation in tuture?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
No, Sir.

(b) to (e) Do not arise.

Release of Philatelic Stamps of Bharat Ratna
Awardees

4238. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Union Government is planning to
release philatelic stamps in respect of all Bharat Ratna
awardees till date during the current and the coming year;
and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir. However, it is
proposed to release a stamp on M.S. Subbalakshmi, who
is also a Bharat Ratna awardee, during 2005-06.

(b) Does not arise in view of (a) above.
Combating AIDS

4239. SHRI ASUDUDDIN OWAISI: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether organizations fighting to contain AIDS in
the country have joined hands with Andhra Pradesh to
combat this global killer;

(b) if so, the details thereof,

(c) the names of the organizations which have joined
hands for the eradication of AIDS in Andhra Pradesh;
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(d) the details of MoU signed between Government
of Andhra Pradesh and Union Government and concerned
organisations; and

(e) the extent to which this step is likely to eradicate
AIDS in the State?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes, Sir.

(b) and (¢) A number of International, State, District
level organizations fighting to contain AIDS, aparnt from
Non Governmental Organisations implementing Targetted’
Intervention for the High-Risk Population, have joined
hands with the Government of Andhra Pradesh to combat
HIV/AIDS. A list of such organizations is enclosed as
Statement.

(d) Five organizations namely (i) Confederation of
Indian Industries, (i) LEPRA India, (iii) Hindustan Latex
Family Planning Promotion Trust (HLFPPT), (iv) Centre
for World Solidarity, and (v) People Living with HIV/AIDS,
(PLWHAS) signed MoU with Andhra Pradesh Government
for assisting the Government on various aspects of the
AIDS Control programme. These inter-alia include
sensltizing the Industry Heads on issues related to HIV/
AIDS, promotion of safer sex practices by information
and education, Capacity building of Counselors involved
in the programme, maintaining and supervising Targeted
Intervention programme implementation, running of Drop
in Centers etc.

(e) All these Organizations are providing valuable
cooperation to Government to control the epidemic and
contain the prevalence to the minimal level by enabling
and motivating the community to own and lead the HIV
prevention and treatment programmes.

Statement

List of Organizations which have joined hands with
the Government of Andhra Pradesh in combating AIDS
in the State.

Sl.No. Name of the Organizations

1 2

1. AP Legislators’ Forum

2 AP Gram Panchayat Sarpanches Association
3. UNICEF

4 Indian Red Cross Society
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1 2

5. Bill & Melinda Gates Foundation (along with their
partners Family Health International, Population
Services International, Centre for Advocacy and
Research, Hindustan Latex Family Planning
Promotion Trust, Alliance, TCIE, CARE India)

6. Catholic Health Association of India (Catholic
Health Association of India) along with Catholic
Relief Services (CRS)

7. Hindustan Latex Family Planning Promotion Trust
8. Confederation of Indian Industries
9. AP Partners Forum

10. Centre for World Solidarity

1. Lepra India

12. PLHA Networks

13. Indian Medical Association
14. Nehru Yuvak Kendras

(All the NGOs implementing Targetted Interventions for
the high risk population)

[Trans/ation]
CBIl Investigation against Officers

4240. SHRI M. ANJAN KUMAR YADAV:
SHRI BIR SINGH MAHATO:

Will the PRIME MINISTER be pleased to state:
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(a) whether CBI has initiated investigation against

‘the officers of Joint Secretary level and above during the

last two years;

(b) if so, the names of the officers against whom
investigation has been initiated including the details of
cases against them;

(c) whether the CBI has sought pormtssibn from the
Government for investigation against some officers of Joint
Secretary level and above during the last two years;

(d) if so, the names of such officers and the date on
which permigsion was sought and t'.\~ date on which
permission was granted; and

(e) the reasons for delay if any, in granting
permission?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHR! SURESH
PACHOURI): (a) Yes, Sir.

(b) and (d) A statement is enclosed.
(c) Yes, Sir.

(e) There has generally been no undue delay in grant
of permission.

Statermnent

Details of cases taken up for enquiry/invastigation from 1.1.2004 fo 31.7.2005
against officers of the rank of Joint Secretary and above

SI.No. Case ID No. Name and designation of Date of Date of Present status
with date of the accused (only Joint seeking granting of the case
registration Secretary & above) permission permission

from the by the
Government Government

1 2 3 4 5 6

1. RC.15/2004- Dr. T.D. Dutta, 15.7.2004 23.7.2004 Under
JAI dt. Addl. Director, Central Investigation
31.7.2005 Government Health

Scheme, Jaipur
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2. RC.16/2004- Dr. T.D. Dutta, 15.7.2004 23.7.2004 Under
JAI dt. Addl. Director, Central Investigation
31.7.2005 Government Health
Scheme, Jaipur
3. RC Shri Sanjay Kumar 9.4.2005 16.6.2005 Under
10(A)/2005- Tiwari, the then Asst. Investigation
NPR General Manager and
dt. General Manager,
27.06.2005 Railway India Technical
Economic Services,
Ministry of Raitway,
Nagpur
4. RC Shri Baldev Singh 1.4.2005 6.4.2005 Under
3(A)/2005- Sandhu, IRS Investigation
SCU- Commissioner of Income
I/SCR-| Tax, Ahmedabad
dt.
12.4.2005
S. RC 1. Shri M.K. Thapar, 13.02.2004 04.04.2005 Under
8(A)/2005- The then Director (T) Investigation
Ranchi Chairman-Managing
dt. 02.04.05 Director, CCL, Ranchi
presently, CMD, SECL,
Bilaspur
6. PE 3/2004- Shri Virendra Singh, |AS 17.10.2003 30.1.2004 Recommended
CHG the then Advisor to the for such action
dt. 22.4.04 Administrator, UT,
Chandigarh Presently
working as Secretary,
OBC Commission, Gowt.
of NCT of Delhi,
New Delhi
7. RC. 1/2004- Dr. Mrs. K.K. Kalra, Not - Under Trial
DLl Addl. Director, Central Required
dt. Govemnment Health (Trap case)
01.01.2004 Scheme, New Delhi
8. PE. Sh. H.M. Caire, 1AS 23.3.2005 19.5.2005 Under
11/2005- (A&M 1978) the then Enquiry
DUl Commissioner, Kendriya
dt. Vidhyalaya Sangathan,
06.06.2005

New Delhi
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9. PE 01/2004- Shri N.K. Sharma, 09.01.2004 19.01.2004 Closed
Kol. dt. Chairman-Managing
29.01.2004 Director, Coal India Ltd.
10. RC Shri Malay Sengupta, the 156.07.2004 06.08.2004 Under
39/2004- then GM presently Investigation
Kol. dt. Chairman-Managing
09.09.2004 Director, Metal and
Scrap Trading
Corporation, Kolkata
11. RC Shri Prakash Singh, Not - Under
48/2004- Chairman-Managing Required Investigation
Kol./ACU- Director, Union Bank of (Trap case)
IV dt. India
10.10.2004
12. PE.O1(A)/2005- Shri M.S. Zahed, 20.01.2005 04.04.2005 Under
BLR dt. Chairman-Managing Enquiry
15.06.2005 Director, M/s. Hindustan
Machine Tools Limited,
Bangalore
13. RC. 1/2004- Shri Brahmdeo Prasad, Not —_ Recommended
AHD/Pat. the then Chairman, Bihar required for such Action
dt. 24.01.04 State Electricity Board, High Court
Patna referred case
14. RC.2/2004- 1. Shri L.K. Lal, the then Not — Recommended
AHD/Pat. Member (Technical) required for such action
dt. 24.01.04 Bihar State Electricity High Court
Board, Patna referred case
2. Shri Brahmdeo Prasad,
the then Chairman, Bihar
State Electricity Board,
Patna
15. RC.3/2004- Shri Brahmdeo Prasad, Not _ Recommended
AHD/Pat. the then Chairman, Bihar required for such action
dt. 24.01.04 State Electricity Board, High Court
Patna referred case
16. RC.4/2004- Shri Brahmdeo Prasad, Not —_ Closed
AHD/Pat. the then Chairman, Bihar required
dt. 24.01.04 State Electricity Board, High Court
Patna referred case
17. RC.5/2004- Shri S.P. Kochar, Not - Recommended
AHD/Pat. the then Chairman, Bihar required for such action
dt. 24.01.04 State Electricity Board, High Court
Patna referred case
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18. RC.1/2004- Shri Yuvraj Gupta, IRS, -24.11.2003 28.12.2003 Under
ACU-| Commissioner of Investigation
dt. 27.2.04 Customs (inv.)

Settlement Commission,
Mumbai

19. RC.5/2004- Shri Ajay Kumar Takkar, 16.9.2004 17.9.2004 Under
ACU-II G.M. Bharat Sanchar Investigation
dt. 27.9.04 Nigam Limited, Mumbai

20. RC. 2/2005- Shri Ashok Kumar Dinkar, 22.3.2005 24.3.2005 Under
ACU-lI G.M. Mahanagar Investigation
dt. 04.4.05 Telephone Nigam Limited,

Mumbai

21. RC. 3/2005- Shri M.K. Ghosh, Permission —_ Under
ACU-| the then Joint Director (Cost.), was not Investigation
dt. 06.6.05 Deptt. of Detence, required

Production & Supplies, since he was
M/o Defence, DHQ, not J.S.
South Block, New Delhi level officer
(now Joint Secretary, when the
M/o Commerce, case was
New Delhi regd.

22. RC. 48/2004- Shri Prakash Chand, 21.12.2004 08.02.2005 Under
Kol/ACU-IV Chairman-Managing Investigation
dt. 10.10.2004 Director, United Bank of

India & others

23. RC. 1/2005- Shri Rajendra Prakash, 27.1.2005 28.1.2005 Under
ACU-IV Commissioner, Central Investigation
dt. 01.2.2005 Excise, Delhi

24. RC. 2/2005- Shri Pramod Kumar 20.1.2005 21.1.2005 Under
ACU-VI Gupta, Director of Investigation
dt. 10.2.2005 Income Tax (Research),

New Delhi

25. RC. 3/2005- Shri B.P. Meena, IRS:80, 01.4.2005 26.4.2005 Under
ACU-VI Commissioner of Income Investigation
dt. 5.5.2005 Tax (Appeal-13),

New Delhi

26. PE. 1/2004- 1. Shri Padmakar Mishra, 16.2.2004 26.2.2004 Closed
EOU-VII IRS:68. .
dt. 6.3.2004 2. Shri V.S. Singh,

IRS:83
3. Shri Subrota Das,
IRS:68
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27. RC. 2/2004- Shri Jawahar Thakur, 9.12.2003 22.12.2003 Under
EOU-Vii the then Chief Controlier Investigation
dt. 12.1.2004 of Accounts, Central
Government Health
Scheme
28. PE. 1/2004- 1. Shri Padmakar Mishra, 3.3.2004 12.3.2004 Closed. SCN
EOW/Mum. IRS: 68 sent to Deptt.
29. PE. 1/2004- Shri Rakesh Maria, IPS - - Enquiry
STF/Mum. (MH: 81) completed
dt. 24.2.2004 and SCN being
sent to MHA
30. PE. 2(A)/2004- Shri M.R. Pasrija, 26.4.2004 30.4.2004 Closed
04-GWH Director (Finance), Oil
dt. 26.05.2004 India Limited, New Delhi
31. RC. 10(A)/2004- 1. Ms. Kalpagam Bhaskaran, 23.01.2004 16.02.2004 Under
CHN. dt. Commissioner & Investigation
24.02.2004 Member-1, Appropriate
Authority, Income Tax,
Chenani
2. Shri Dev Verman,
Commissioner &
formerly Member-2,
Appropriate Authority,
Chennai and presently
Commissioner X
(Admn.), Income Tax
Chennali
32. RC. 21(A)/2004- Shri Damodar Sarangi, 26.03.2004 12.04.2004 Under
CHN. dt. Commissioner of Income Investigation
29.04.2004 Tax (A) X, Income Tax,
Chennai
33. RC 22(A)/2004- Shri D. Das Gupta, 26.03.2004 12.04.2004 Under
CHN. dt. Commissioner of Income Investigation
29.04,2004 tax (Appeal |ll), Income
Tax, Chennai
34. RC. 23(A)/2004- Shri Sushil Kumar, 26.03.2004 12.04.2004 Under
CHN. dt. Commissioner of Income Investigation
29.04.2004 tax (Appeal 1V), Income

Tax, Chennai
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35. RC Shri T. Goraknathan, 28.03.2004 12.04.2004 Under
24(A)/2004- Commissioner of Income Investigation
CHN. Tax (Appeals), Central
dt. Range Il and
29.04.2004 Commissioner of Income
Tax (A) I, Income Tax,
Chennai
36. RC Shri G.S. Kurup, 26.03.2004 12.04.2004 Under
25(A)/2004- Commissioner of Income Investigation
CHN. dt Tax (A), Central Range |,
29.04.2004 Chennai
a7. RC Shri 8. Chellappan, 26.03.2004 12.04.2004 Under
26(A)/2004- Commissioner of Income Investigation
CHN. Tax (A) lll, Income Tax,
dt. Chennai Presently
29.04.2004 Commissioner of income
Tax, Tirupathi
38. RC Shri Paul George, 26.03.2004 12.04.2004 Under
27(A)/2004- Commissioner of income Investigation
CHN. Tax (A) VI, Income Tax,
dt. Chennai Presently
29.04.2004 Commissioner of Income
Tax, Belgaum
39. RC Shri T.P. Krishnakumar, 26.03.2004 12.04.2004 Under
28(A)/2004- former Addl. Director of Investigation
CHN. Investigation, Income
dt. Tax, Chennai presently
29.04.2004 Commissioner of Income
Tax, Coimbatore
40. RC Shri J. Suresh, 26.03.2004 12.04.2004 Under
29(A)/2004- Commissioner of Income Investigation
CHN. dt. Tax (appeals) IX Income
29.04.2004 Tax, Chennai
41, RC Shri N.P. Tripathi, then 14.05.2004 02.06.2004 Under
45(A)/2004- Commissioner of Income Investigation
CHN. dt. Tax (A), Income Tax,
29.06.2004 Chennai now DGIT
(Exemption), Kolkata
42. RC Shri S. Sundaresh Shenoi, 11.06.2004 24.06.2004 Under
13(A)/2004- Director (Marketing) Investigation
KER. Fertilisers and Chemicals
dt. 27.05.04 Travancore Ltd.,

Corporate Office,
Udyogmandal,

- Emakulam
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43. PE 1. Shri R. Sundaresh 05.07.2004 19.07.2004 Under
2(A)/2004- Shenoi, Director: Enquiry
KER. (Marketing), Fertilisers
dt. 07.08.04 and Chemicals
Travancore Ltd.,
Corporate Office,
Udyogmandal,
Ermakulam
2. Shri D.N. Pradhan,
Director (Finance),
Fertilisers and Chemicals
Travancore, Ltd.,
Corporate Office,
Udyogmandal,
Emakulam
44, RC. 19(A)/2005- Shri Durga Prasad Kar, 01.04.2005 06.04.2005 Under
BBSR IRS. Commissioner of Investigation
dt. Income Tax, Asansol,
18.04.2005 West Bengal
45. RC Shri R.K. Agarwal, 16.06.2004 24.06.2004 Under
31(A)/2004- Commissioner of Central Investigation
Mum. Excise,
dt. 7.6.2004 Panvel, ‘Navi Mumbai
46. RC. 36(A)/2004- Shri P.K. Ajwani, 31.08.2004 2.9.2004 Under
Mum. Commissioner of Central Investigation
dt. 2.7.2004 Excise, Thane-ll
Commissionerate, Dadar,
Mumbal
47. RC. 37(A)/2004- Shri A.V. Duggade, 15.06.04 23.06.04 Under
Mum. the then Dy. General Investigation
dt. 8.7.2004 Manager,
Mumbai City Region,
Bank of Maharashtra,
(Presently Executive
Director, BOM)
48. RC Shri P.K. Ajwani, 5.10.2004 12.10.2004 Under
44(A)/2004- Commissioner, Central investigation
Mum. Excise, Thane-|l
dt. 29.9.2004 Commissionerate, Dadar,
Mumbai
49. PE. 1(A)/2004- Shri Y. Radhakrishnan, 26.05.2004 17.06.2004 Under
Mum. Dy. Managing Director, Investigation
dt. 30.6.2004 Bank of India

and others




211 Wnitten Answers AUGUST 24, 2005 fo Questions 212
1 2 3 4 6
50. RC 5(A)/2005- Shri R.P. Kaim, Not Sanction for
Mum. General Manager required prosecution
dt. (Cargo), (Trap case) awaited
8.2.2005 Air Port Authority of
India (IAD),
Chatrapati Shivalji
International Airport,
Mumbai
51. RC 8(A)/2006- Shri C.P. Kainth Retd.), (Retd. - Under
Mum. Regional Director, person) Investigation
dt. 28.2.2005 National Small permission
Industries Corporation, under
Mumbai Section 6(a)
is not
required.
52 RC Shri A.K. Ghosh, Not — Under
21(A)/2005- Director, required Investigation
Mum. Bureau of India (Trap case)
dt. 6.4.2005 Standards, Mumbai
§3. PE. 1(S)/2004- Shri G.L. Zutshi, the then Not - Closed
Mum. Director (Mkt), required,
Hindustan Petroleum since the
Corporation Ltd., officer had
Mumbai retired.

Telephone Connections at Homes of Army
Personnel

4241, SHRI SANJAY DHOTRE: Wil the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government proposes to give priority
for providing telephone connections at the homes of army
personnel posted at the border;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Sir, in Bharat
Sanchar Nigam Limited (BSNL), Army Personnel are
allowed to register their application for a telephone
connection under priority category, /e. Non-Own Your

-

Telephone (Non-OYT) Special category, provided they do
not have any telephone working in their name. In
Mahanagar Telephone Nigam Limited (MTNL), telephone
connections to all categories of persons including army
personnel are available on demand.

(c) Does not arise in view of (a) & (b) above.
[English]
Cadre Review

4242, SHRI BASU DEB ACHARIA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government is aware that Fifth
Central Pay Commission (CPC) had recommended for
holding of cadre review in every five years and inclusion
of the same in the cadre rules of every service,

(b) it so, the details thereof;
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(c) whether the Government has implemented
recommendations of Fifth CPC; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) Yes, Sir.

The recommendation of the Fifth Central Pay
Commission in this regard reads as under.—

“We recommend insertion of suitable provisions in
the service rules of all Group A Central Civil Services
so as to make the cadre review process at five-
yearly intervals for the respective services mandatory
on the part of cadre controlling authorities. The
intention of this proposal is to make the issue of
occurence and periodicity of cadre reviews justiciable.”

(c) and (d) It was decided not to accept the
recommendation as it was considered that cadre review
which is inter alia based on functional considerations
should not be made justiciable.l

[Trans/ation]
Commencement of Works of Stretch of
Sanctioned NHs

4243. SHRI JASWANT SINGH BISHNOI: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the time by which the works on the stretch of
the sanctioned National Highways falling in district Jodhpur
are likely to commence;

(b) whether the fund has since been allocated for
the said project;

(c) if so, the quantum thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a)*Two periodical renewal works has
been sanctioned on National Highways falling in district
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of Jodhpur during 2005-06. These works are likely to
commence by September, 2005.

(b) and (c) Funds are allocated to the state as a
whole and not project-wise.

(d) Does not arise.

[English]
Delay in Launching of Cartosat

4244, SHRI E. PONNUSWAMY: Will the PRIME
MINISTER be pleased to state:

(a) whether the launch of cartosat is likely to be
delayed as reported in the AHinov dated 25 July, 2005;

(b) it so, the facts and the reasons therefor;

(c) whether ISRO also proposes to launch
communication, Edusat and Telemedine sateliites;

(d) if so, the objectives thereof, and

(e) the time by which these satellite are likely to be
launched?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
No, Sir.

(b) Cartosat-2 is currently under assembly and
integration stage and the launch campaign is targeted to
commence in lll quarter of 2005-06. The actual launch
window will be decided after completing testing of the
satellite and taking into account weather conditions at
Sriharikota.

(c) ISRO is currently developing five communication
sateliites viz., INSAT-4A, INSAT-4B, INSAT-4C, INSAT-
4D/GSAT-5 and GSAT-4 approved during the Tenth Five
Year Plan. EDUSAT was launched on 20th September,
2004. The satellite capacity required for Tele-medicine
services is met from the existing INSAT satellites in orbit.
There is no proposal to launch further EDUSAT and Tele-
medicine satellites during Tenth Five Year Plan.

(d) The objective of INSAT-4A, 4B, 4C and INSAT-
4D/GSAT-5 sateliites is to augment the INSAT system
capacity with additional C band and Ku band transponders
for communication and broadcasting purposes. The
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objective of GSAT-4 satellite is to develop and
demonstrate advanced communication technologies in high
frequency Ka band.

(e) These satellites are proposed for launch during
2005-07.

[Translation)
Performance of BSNL Landline and Mobile Services

4245. SHRI ILYAS AZM!: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) since when BSNL mobile tower started functioning
in Mohammadi, district Khiri, Uttar Pradesh;

(b) the number of registration of prepaid Sim Cards
after the functioning of mobile tower and the dates of
registration;

(c) the number of Sim Cards distributed so far after
registration;

(d) whether G.M., Khiri allegedly in connivance with
private companies has brought BSNL landline and mobile
services to a sorry state of affairs; and

(e) it not, the reasons for the pitiable service being
provided by the BSNL landline and mobile services?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The Mobile Tower of Bharat
Sanchar Nigam Limited (BSNL) at Mohammadi, district
Khiri, Uttar Pradesh is functional since June, 2004.

(b) The registrations were opened on 15th July, 2004

and the numbers of applicants for Prepaid SIM cards at
Mohammadi are 1340.

(¢) 317 Prepaid SIM cards could be distributed till
29.09.2004 when further release of SiMs were stayed by
Hon'ble Court of Civil Judge, Junior Division Mohammadi
on 04.10.2004. Since the vacation of the stay in January,
2005, the remaining connections are undér release. All

registrants are expected to be provided connections by
this month end.

(d) and (e) The Lakhimpur Kheri Telecom District
has shown positive growth over the past three years
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although there has been shift in the choice of subscribers
to wireless services compared to landline. it has been
generally in accordance with the industry trends and as
such no material evidence is on record to substantiate
the allegation against the officer.

[English]
Health Insurance Scheme

4246. SHRI M. RAJA MOHAN REDDY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government is contemplating to
formulate a Health Insurance Scheme for people living
below the poverty line;

(b) it so, the details thereot,

(c) whether the Commission appointed for the purpose
has submitted any interim/final report in this regard to
the Government; and

(d) it so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The Government of India have, in September, 2004,
introduced a Universal Health Insurance Scheme for
families/persons below poverty line. The New India
Assurance Company Ltd. is implementing this scheme.
The scheme has the following teatures:

* The scheme covers reimbursement of medical
expenses for hospitalization up to Rs. 30,000/-
on floater basis per family.

* Earning head of the family is covered tor
Rs. 25,000/- against death due to accident.

* Compensation due to loss of eaming @ Rs. 50/-
per day up to maximum of 15 days is also
admissible under the scheme.

¢ Annual premium under the scheme is fixed at
Rs. 365/- for individual, Rs. 548/- for a family of
five and Rs. 730/- for a family of seven.
Govemment subsidy is fixed at Rs. 200/- for
individual, Rs. 300/- for a family of five and
Rs. 400/- for a family of seven. Thus annual
premium payable by BPL, members is Rs. 165/-
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Rs. 248/- and Rs. 330/- for individual, for a
tamily of five and for a family of seven

respectively.

The policy is available for persons up to 65
years of age.

During the year 2004-05 and 2005-06 (up to
30.6.2005) details of number of policies, families and
persons covered under Universal Heaith Insurance
Scheme (UHIS) are as follows:

Year No. of No. of No. of  Premium in
Policies families  persons  (Rs. lakhs)

2004-05 52,772 65,718 682611 260665
2005-06 (upto 30,664 34,014 719299 1666251
30th June)

(c) and (d) No such Commission has been constituted
for Health Insurance.

[Transi/ation/
Sports University

4247. SHRI PUNNU LAL MOHALE: Will the PRIME
MINISTER be pleased to state:

(a) whether there is any sports university in the
country; :

(b) if so, the place where it is located;

(c) whether the Government has any scheme to set
up sports university in each State;

(d) if so, the details thereof;

(e) whether the Govemment has sanctioned any grant
for the purpose; and

(f) if so, the details in this regard?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
No, Sir. .

(b) Does not arise.

(c) No, Sir.
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(d) to (f) Do not arise.

[English]

Complaints Relating to Repair/Non-Working of
Codeless Phones

4248. SHRI PARAS NATH YADAV: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pisased to state:

(a) the number of complaints of repair/non-working
of Codeless Phones pending with the MTNL, Delhi since
last year,

(b) the number of complaints out of them pertaining
to the Government quarters at Laxmibai Nagar, Delhi;

(c) the reasons therefor;
(d) the steps being taken to rectify them; and

(e) the action proposed to be taken against those
found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, no such complaint is
pending.

(b) Nil.
(c) to () Do not arise in view of (a) & (b) above.
Denial of Passage of Goods Through Pakistan

4249. SHRI BADIGA RAMAKRISHNA: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Pakistan did not allow health biscuits/
wheat from India to reach Afghan kids through their
territory as reported in the /ndlan Express dated July 31,
2005;

(b) if so, the details and the reasons in this regard;
and

(c) the total loss suffered on this account?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes Sir.
Pakistan did not permit transit of wheat/biscuits for World
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Food Programme's school feeding programme in
Afghanistan.

(b) Pakistan does not allow transit of Indian goods
through its territory including for goods/material under
Indian assistance programme for Afghanistan.

(c) The additional expenditure incurred cannot be
calculated in the absence of the cost of transportation
through Pakistan. The cost of transportation for supplying
the biscuits through Iran has been as under:

First Tranche of 9526 MT of biscuits: Rs. 11 crore

Second Tranche of 7486 MT of biscuits: Rs. 14.29 crore

Third Tranche of 18,000 MT of biscuits: Rs. 31.08 crore

Charging Toll Tax on Four Lane Roads

4250. SHRI RUPCHAND MURMU: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the details of four lane National Highways in the
country, State-wise;

(b) whether the Government is considering to charge
toll tax on the tfour lane roads in the country;

(c) if so, the States where four lane roads are already
charging toll tax;

(d) whether the Government is considering to give
contract to any private company for charging toll tax on
four lane roads; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The State-wise details of the four
lane and above National Highways in the country are
enclosed as statement.

(b) As per the Section 7 of the National Highways
Act, 1956 as amended as per National Highways
(Amendment) Act, 1992, the Central Government may
levy fee for use of sections of National Highways.

(c) User fee is being charged on four lane and above
sactions of National Highways in the States of Andhra
Pradesh, Gujarat, Haryana, Jharkhand, Kamataka, Madhya
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Pradesh, Maharashtra, Orissa, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengal.

(d) and (e) National Highways Rules (Fees for the
use of National Highways Section and Permanent Bridge-
Public Funded Projects) G.S.R. 490(E) dated 27.8.1997
allow for collection of users fee by the executing agency
concerned departmentally or through private agency.
Accordingly, the user's fee is collected by way of
departmental collection or by contracting it out to private
parties on the basis of competitive bidding.

Statement

Details of Four Lane and above Nalional/
Highways in the country

Sl.No. States Total Length
(km)
1. Andhra Pradesh 1173
2. Assam 19
3. Bihar 166
4. Chandigarh 24
5. Chhattisgarh 8
6. Delhi 66
7. Goa 26
8. Gujarat 915
9. Haryana 327
10. Jharkhand 139
1. Kamnataka 448
12 Kerala 54
13. Madhya Pradesh 133
14. Maharashtra 507
15. Manipur 2
16. Orissa 250
17. Punjab 264
18. Rajasthan 866
19. Tamil Nadu 502
'20. Uttaranchal 3
21, Uttar Pradesh 653
22. West Bengal 420
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[Transiation]
Closure of Coal Projects

4251. PROF. MAHADEORAO SHIWANKAR:
MOHD. SHAHID:
SHRI MOHD. TAHIR:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government proposes to close down
some coal projects in the country as published in the
Dainik Jagran dated August 2, 2005;

(b) if so, the reasons therefor;

(c) the States for which such projects were
sanctioned;

(d) whether the Government had made an
assessment regarding the quantity of coal estimated to
be mined from each of these projects,

(e) the amount spent on these projects;

(f) whether the Government has made an assessment
regarding shortage of coal likely to be faced due to
closure of these projects; and

(g) if so, the steps proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAO): (a) to (g)
The information is being collected and will be laid on the
Table of the House.

[English/
Representations against Privatisation of Major Ports

4252. SHRI ANANTA NAYAK: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether his Ministry has received representations
from the Water Transport Workers’ Federation of India
against the indiscriminate privatisation of major ports in
the country;

(b) it so, the details thereof;
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(c) whether the Government has examined the

' representations; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d)
Organisations representing the interests of Port Labour
including the Water Transport Workers' Federation of india
have been representing from time to time against
privatization of port services as well as handing over of
existing container terminals, cargo berths, etc. to
multinational companies and also permitting them to
construct container terminals and cargo berths on Build,
Operate and Transfer basis which, according to them,
adversely affect the interests of Port and Dock Workers.

There is no indiscriminate privatization of major ports.
The Government has been allowing participation of the
private sector including foreign companies in development
and operations in major ports, on a case to case basis
which is generally limited to those areas of operations
which are commercial in nature. The guidelines on private
sector participation issued by the Govemment ensure that
the interests of the existing labour in major ports are not
affected adversely on account of such participation. Such
participation which is within the existing statutory
framework has helped in mobilization of the much needed
resources for expansion of the major ports and in
improving their efficiency and productivity. The Govemment
is of the considered view that the potential which exists
for flow of private investment in port sector needs to be
fully tapped.

Regulation of Medical Devices

4253. SHRI N.S.V. CHITTHAN: Wil the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is considering to bring
a large number of unregulated medical devices under
the purview of the Drugs & Cosmetics Act to ensure the
quality of implementation;

(b) it so, the details thereof and if not, the reasons
therefor;

(c) whether the Government has issued any
guidelines to Pharmaceuticals in this regard;

(d) if so, the details thereof, and

(e) it not, the reasons therefor?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Yes, Sir. The Drugs Technical Advisory Board, in its
meeting on 2nd August, 2005 has recommended to notify
sterile medical devices including stents, Catheters, Intra
Ocular Lens, IV Connula, Bone Cement, Heart Valve,
Scalp Vein Set, Orlthopedics Implants and internal
Prosthetic replacements under Section 3(b) (iv) of the
Drugs and Cosmetics Act.

(c) No, Sir.
(d) and (e) Does not arise.
[Translation]
Construction of N.Hs. in Tenth Five Year Plan
4254. SHRI K.C. SINGH “BABA™: Will the Minister of

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state
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(a) the target in regard to construction of National
Highways during the Tenth Five Year Plan;

(b) the details of the roads constructed till July, 2005
in the country specially in Uttaranchal, year-wise; and

(c) the details of the funds allocated and spent for
renovation and repair of National Highways in the country
specially in Uttaranchal from the year 2003-04 to 2005-
06, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The targets in regard to
construction of National Highways during the Tenth Five
Year Plan are enclosed as Statement-|.

(b) The details are enclosed as Statement-|l.

(c) The details are enclosed as Statement-lil.

Statement /|
SlI.No. Name of Scheme Target for construction of
National Highways during
Tenth Five Year Plan
period (2002-2003 to
2005-2006)
1. Widening to two lanes (Kms.) 5475
2. Strengthening of existing weak pavement (Kms.) 9994
3. Widening to four lanes (Kms.) 7227
4. improvement of low grade section (Kms.) 133
5. Improvement of riding quality programme (IRWP) (Kms.) 14664
6. Rehabilitation/Construction of Bridges including ROBs (nos.) 750
7. Construction of Bypasses (nos.) 62
Statement I/
Delails of Roads constructed in Tenth Plan, year-wise
Si.No. Name of Schemes Year
2002-03 2003-04 2004-05 2005-06
(upto July 2005)
1 2 3 4 5 6
1. Widening to two lanes (Kms.) 710 (36.89) 671 (43.20) 719 (42.86) 297 (19.53)
2. Strengthening of existing . 1109 (26.68) 1489 (0) 2981 (0) 557 (0)

weak pavement (Kms.)
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1 2 3 4 5 6
3. Widening to four lanes (Kms.) 418 (0) 799 (3) 2388 (3) 351 (0)
4, Improvement of low grade 12 (0) 68 (4.68) 42 (0) 9 (0)
section (Kms.)
5. Improvement of riding 4894 (46.37) 3691 (53.50) 3134 (11.50) 972 (38.50)
quality programme
(IRQP) (Kms.)
6. Rehabilitation/Construction of 143 (0) 123 (0) 105 (6) 40 (0)
Bridges including ROBs (nos.)
7. Construction of Bypasses (nos.) 12 (0) 6 (0) 5 (0) 0 (0)
‘The figures in brackets pertain to Uttaranchal State.
Statement Il

Details of funds alfocated and spent, year-wiseé and Stalte-wise for maintenance and repair of National Highways

Si.No. Name of State Year
2003-04 2004-05 2005-06
Allocation Amount Allocation Amount Allocation Amount
.(in Rs. spent (in Rs. spent (in Rs. spent
crores) (in Rs. crores) (in Rs. crores) (upto
crores) crores) July, 05)
(in Rs.
crores)
1 2 3 4 6 6 7 8
1. Andhra Pradesh 37.42 35.39 34.67 20.65 43.78 12.65
2. Arunachal Pradesh 0.31 0.16 0.41 0.10 0.32 0.02
3. Assam 23.27 22.37 22.42 11.28 25.08 Nil
4, Bihar 29.48 36.52 46.28 22.25 30.78 22.00
5. Chandigarh 0.28 0.31 0.80 0.40 0.50 0.04
6. Chhattisgarh 15.34 17.43 26.99 16.69 19.03 4.31
7. Delhi 0.42 0 0.75 0 0.42 Nil
8. Goa 5.03 5.01 3.80 1.75 2.55 0.09
9. Guijarat 22.47 20.88 37.39 26.09 27.00 3.60
10. Haryana 11.19 11.66 6.95 3.98 10.52 3.20
11. Himachal Pradesh 13.45 10.77 16.10 13.53 14.70 6.61
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1 2 3 4 5 6 7 8
12. Jammu and Kashmir 0.54 0.46 0.44 0.05 0.42 Nil
13. Jharkhand 15.46 13.66 23.78 7.63 17.96 2.52
14. Karnataka 38.73 39.356 37.40 31.56 33.60 4.50
18. Kerala 20.81 23.66 8.45 7.40 33.19 5.00
16. Madhya Pradesh 57.50 68.80 59.49 49.85 54.14 10.48
17. Maharashtra 49.85 48.71 48.48 41.61 42.50 4.99
18. Manipur 6.96 7.33 7.02 3.20 10.08 Nil
19. Meghalaya 9.41 9.20 12.24 9.11 8.63 0.83
20. Mizoram 5.55 5.44 4.56 1.90 4.33 0.33
21. Nagaland 1.98 1.97 2.31 1.13 3.4 Nil
22. Orissa 42.51 40.53 33.83 24.06 34.56 8.66
23. Pondicherry 0.83 0.84 1.06 0.65 0.80 0.04
24. Punjab 20.09 18.80 19.03 14.52 18.68 3.02
25. Rajasthan 27.93 25.81 53.11 39.48 45.54 13.90
26. Tamil Nadu 41.36 31.11 35.43 29.18 5§7.92 4.43
27. Uttaranchal 3.66 2.62 14.60 7.99 11.60 2.7
28, Uttar Pradesh 55.68 55.19 54.92 44.15 46.32 4.46
29. West Bengal 23.57 27.07 25.67 16.79 21.40 4.93
30. DRDB 17.00 17.00 17.00 16.99 22.00 4.98
31. NHAI 133.57 133.57 91.00 91.09 50.00 88.74
[English] (c) whether the necessary Gazette Notification for

Centralizing CSS Cadre

4255. SHRI BAGUN SUMBRUI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government had decided on October
3, 2003, /nfer alia, to centralize the Cadre of CSS from
Grade of Assistant to Director and to operate the
management of the Cadre by CS Division in DOPT;

(b) it so, the details thereof and the action taken in
this regard;

transfer of Cadre management of CSS from EO Office to
CS Division has not been issued;

(d) if so, the reasons therefor; and

(e) the time by when all Gazette Notifications in the
said matter will be issued?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
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PACHOURI): (a) to (e) In October, 2003, Government
approved the restructuring of Central Secretariat Service
(CSS) and it has, /ter ala, been decided that the cadre
of CSS would be managed centrally by the CS Division
of DOPT. Necessary orders in this regard have been
issued vide order No. 21/1/2004-CS. | dated 20.4.2005.

Launch of Heaith based Satellite

4256. SHRI S.K. KHARVENTHAN: Will the PRIME
MINISTER be pleased to state:

(a) the number of satellites launched by the country
during the last three years and their specific objectives
thereof;

(b) whether the Government proposes to launch a
heaith based satellite in the near future;

(c) it so, the details thereof, and

(d) the time by which the health based satellite is
likely to be launched?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
The satellites launched during the last three years and
their objectives are as below:

Satellite Objective
1 2
Metsat-1 (Kalpana-1) Exclusive satellite for

meteorological Observations

INSAT-3A Multi-purpose satellite for
Communications and
Meteorology

GSAT-2 Experimental Communications

INSAT-3E Operational Communication

Satellite with C and Extended
C band transponders

Resources AT-1 Operational Remote Sensing
Satellite for Natural Resource

Management Applications

GSAT-3 (EDUSAT) Operational thematic satellite
dedicated for spreading

Education in the country
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1 2

Cartosat-1 Operational Remote Sensing
Satellite for cartographic

mapping applications

Hamsat Application specific micro
satellite for satellite based
radio amateur services

(b) No, Sir.

(c) and (d) Does not arise.
Special Treatment to Senior Citizens

4257. SHRI RAGHUNATH JHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether senior citizens have to wait for a longer
period in CGHS dispensaries to get blood and other tests
done;

(b) if so, whether the Government proposes to get
blood and other tests of senior citizens done in priority;

(c) whether various laboratories under the CGHS
panel like Dr. Lal Pathology laboratory is not collecting
blood and other samples of senior CGHS beneficiaries
from their residences; and

(d) if so, the action taken by the Government against
such laboratories which refuse to collect blood samples
etc. from these senior citizen's residences?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) No, Sir.

(b) In view of (a) above, the question does not arise.

(c) A Memorandum of Agreement (MOA) has been
entered into by Director, CGHS with the Authorised
Singatory of each of the CGHS recognised private
hospitals/diagnostic centres including Dr. La! Pathology
Laboratory, New Delhi, and the said MOA does not
contain any provision for collecting blood and other
samples from the residence of the CGHS beneficiaries.

(d) In view of (c) above, the question does not arige.
[Trans/ation)
Encouraging Activities of Youth Affairs and Sports

4258. PROF. RASA SINGH RAWAT: Will the PRIME
MINISTER be pleased to state:
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(a) the names of the items alongwith the amount
provided to encourage the activities of youth affairs and
sports and their organisation in Rajasthan during the last
three years;

(b) the target fixed in respect of youth affairs and
sports in Rajasthan during the last three years and the
achievements made in this regard;

(c) whether special scholarships are given by the
SAl to encourage the popular and indigenous sports;

(d) if so, the details thereof;

(e) the names of the sports and the amount provided
for them during the last three years;

(f) whether the Government has implemented a ‘Day
Boarding Scheme' for the sports;

(g) it so, the details thereof alongwith the norms
fixed for the same;

(h) the details of the places in Rajasthan where this
scheme has been implemented,

(i) whether actual facts have been ignored while
identitying such places;

(j) whether Union Government has received any
representation in this regard;

(k) it so, the details thereof; and

() the action proposed to be taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
and (b) As per enclosed statement.

(c) and (d) There -is no special earmarking of
scholarships for indigenous sports disciplines. However,
there are 39 sports disciplines in all approved under the
scheme for the award of sports scholarship. All these
gports disciplines (39) have been divided into two
categories namely priority discipline (21 in number) and
non-priority disciplines (18 in number). At least 75%
scholarships are awarded to the priority disciplines.

(e) There is no specific amount earmarked for
providing scholarships for the different sports disciplines.
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However, in so far as Rajasthan is concerned, the total
number of scholarships and the amount provided for them
during the last three years is as under:

200203 200304  2004-05

No. of sports 205 21 449
scholarships

Scholarship
Amount released
(in Rs.)

11,61,000/- 13,54,800/- 30,31,800/-

() Yes, Sir.

(g) Day Boarding facility is being provided by the
Sports Authority of India (SAIl) under various Sports
Promotional Schemes such as National Sports Talent
Contest (NSTC), Special Area Games (SAG), SAl Training
Centres (STC), and Centres of Excellence (COX) at SAT
Regional Centres. The scheme is to facilitate better
training opportunities at the SAl Centres. Trainee for
above training Centres are selected on the basis of
potential of performance through District and State level
competitions etc.

(h) Day Boarding Scheme is being implemented in
the following SAIl Training Centres in Rajasthan:

(i) Shri Guru Nanak Khalsa School, Sriganganagar
(i) Bhupal's Nooles HS School, Udaipur

(i) Madhyamik Adarsh Vidya Mandir, Nagwas
Bandhikuien, Dhosa

(iv) Padma Bnani DAV Public School, Binanigram,
Pindwara, Sirohi

(v) Jawahar Navodaya Vidyalaya, Teliwansi, Bhavi,
Jodhpur

(vl) Jawahar Navodaya Vidyalaya, Kherli, Dousa

(vil) Guru Hanuman Vyayamashala, Patel Maidan,
Ajmer

(viii)
61 Cavalry Centre, Jaipur

(ix) Sports Authority of India Training Centre (STC),
Alwar

(x) Sports Authority of India Training Centre (STC),
Jodhpur
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(i) No, Sir. (k) Does not arise.
@) No, Sir. (1) Does not arise.
Statermnent
Details of Central Assistance provided o Rajasthan under Varous Youth Development and Sports Promotion
Schemes Including Targets and Achievements dunng 2002-2005
Name of Scheme Financial Assistance (Rs.) Target Fixed Achievement
2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 . 200203 2003-04 2004-05
1 2 3 4 5 6 7 8 9 10
National ,57,54,896 2,60,50,173 2,17,00,000 95,000 NSS 104500 NSS 120000 NSS 96,000 NSS 1,05,735 NSS  1,26,500 NSS
Service Voknteers Volunteers Vokunteers Volunigers Volunisers Volunteers
Scheme allocation allocation sllocation enrolied enrolled envotied
Promotion of 5,01,786 14,222,895 309,935 No State- No State- No Stake- § NGOs 13 NGOs § NGOs
youth wise wise wise were were were
Activities & targets targets largets gven given ghen
Training fixed fixed fixed financial financial financial
assistance assisiance assistance
Youth Hostel Nil Ni 40,00,000 00- -0 «do- - - 2 Youth Hostels
were gven
financial
sseisiance
Promotion of 489,245 17.91,284 11,55,608 -do- -do- -do- 5 NGOs 11 NGOs 8 NGOs
National were were were
Integration given piven given
financial financial financial
assistance assistance assistance
Promotion of 1,15,350 197,250 Ni -do- -do- 0o 3 NGOs 2 NGOs -
Adventure were were
" given given
financial financial
assistance assistance
Schemes of 23,52,000 54,39,000 34,88,000 «do- <o -do- 20 k<] M
Sports projecty/ projects/ projects/
Intrastructure sports sports sports
oqupments equipments oquipments
were given were given were gven
financiel fnenciel finenciel
assistance assistance sssisiance
Scheme of 2,54,47315 2,16,48,831 2,72,13,031 Number of 80 90 88 ] 8
Nehru Yuva Youth Cub
Kendra Dev.
Sangathan Programmes
Number of 120 120 120 145 30 kild
Vocational
Training
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1 2 3 4 5 6 7 8 9 10

Number of 80 90 90 89 n 8
Awareness
Campaigns
Number of 80 %0 %0 87 102 81
Work Camps
Sports 90 80 90 14 104 97
Promotion
Programmes
Workshops & 30 k] 30 “ % %
Seminars
Cuitural %0 90 90 87 a7 n
Programmes
Adventure 60 60 60 97 53 a
Promotion
Programmes

Schemes of 1,61,00,000 1,57,37,000 2,08,54,000 State level 150 150 150 205 74l M9

Sports Sports

Authority of Scholarships

India for Students
Other No State-  No State-  No Stae-  — - -
Schemes hke  wise tapets  wise targets  wise tarpets
National fixed fixed fixed
Talent
Search
Competition
(NTSC), SA
Training
Cenire

Rural Sports Programme Scheme of ‘Incentives for Promotion of Sports Activities’
under which Rural Sports Programme is one of the
components. This programme being implemented through
Sports Authority of india (SAl), provides for grant-in-aid
for organizing District level. State level and National level
toumaments. For District level competitions, the grant-
in-aid is placed at the disposal of SAl for allocation
to State/UT Governments. Financial assistance of
Rs. 30,000/- per discipline is also made available by the
Ministry for Non-Governmental Organisations, incluidng
Nehru Yuva Kendra Sangathan, for organizing District level
competitions. The State/UT level tournaments are
organized by SAIl in coflaboration with the States/UTs.

4259. SHR!I KAILASH MEGHWAL: Will the PRIME
MINISTER be pleased to state:

(a) the details of schemes being run under ‘Rural
Sports. Programme’,

(b) the names of agencies through which the said
programme is being undertaken;

(c) the criteria for allocation of funds for the
implementation of the said scheme; and

(d) the details of funds allocated by the Government

for organising rural sports programmes in Rajasthan during
the last two years alongwith the name of the agency
through which the funds have been allocated?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
Ministry of Youth Affairs and Sports is implementing a

Assistance for holding the State level toumaments is
provided to SAl at the rate of Rs. 50,000/- per discipline.
In case of UT, this assistance is restricted to Rs. 25,000/ per
discipline. For National level tournament, a grant of
Rs. 2,50,000/- per discipline is provided to SAl, for
organizing the tournament separately for men and women
in various states by rotation.
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(b) The Rural Sports Programme is being
implemented through Sports Authority of India (SAl) and
through Nehru Yuva Kendra Sangathan in North Eastern
States.

(c) The details of the’ Scheme are circulated to
various States by SAl every year and on receipt of
request for funds and Utilisation Certificates for previous
grants, funds are released to the concerned States.

(d) Detail of financial assistance released to Rajasthan
for the last two years is as follows:—

2003-04 — Rs. 3,00,000/-

2004-05 — No request for grants was received.
[English]
Youth Camps in Karnataka

4260. SHRI G. KARUNAKARA REDDY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government has received
recommendations from the Government of Kamataka for
sanction of funds under various schemes for conducting
youth camps during the last three years; and

(b) if so, the details thereof, year-wise and
organisation-wise?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
During the last three years financial assistance was given
to eighteen Adventure. These proposals were received
from Nehru Yuva Kendras/National Service Scheme.

(b) The year-wise details are given the Statement.
Staterment
Scheme of Promotion of National Integration
2002-03

(i) Karnataka University, Dharwad.
(i) University of Agricultural Sciences, Dharwad.

(ili) Dharmathama Educational & Rural Development
Society, Bangalore.
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(iv) Jeevan Vikas Society for Rural Development,
Chitradurga.

(v) Nehru Yuva Kendra, Tumkur.

(vi) Royal Educational Social Technical Cultural
Organisation, Bangalore.

2003-04

(vil) Sri Pragathi Rural Development Society,
Shimoga.

2004-05
(vili) Sadhana Rural Development Trust, Kolar.
(ix) Integrated Development Trust, Mysore.
SCHEME OF PROMOTION OF ADVENTURE
2002-03
(x) Coorg Adventure Club, Coorg.

(xi) Sri Venkateshwara Educational and Rural
Development Science Society, Tumkur.

(xii) Integrated Rural Development Society, Kolar.
(xiii) Gawan Education, Trust, Bidar.
(xiv) Sri Venkateshwara Youth Club, Davangere.

(xv) Kalyani Rural Development Science Society,
Kolar.

2002-03
Nil
2004-05
(xvi) Firdosa Mahila Samaj, Hassan

(xvii) Al-Ameen Rural Education Development Health
Society, Tumkur.

(xvii) Samaja Seva Samiti, Bangalore.
New Telephone Exchange in Pune

4261. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pieased to state:

(a) whether the Government has received any

request/propsoal for opening of new telephone exchange
at West part of Rajgurunagar at Pune in Maharasghtra;
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(b) it so, the details thereof and the reaction of the
Government thereto; and

(c) the steps taken by the BSNL to provide telephone
connections to clear the waiting list in the existing
telephone exchanges of Western part of Rajgurunagar
Taluka in Pune?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes Sir, there is a request
for opening of New Telephone Exchanges at Chikhalgaon
and Dehane in the Westem part of Rajgurunagar at Pune.

(b) As per BSNL guidelines for opening of new
telephone exchanges, waiting list should be more than
150 within a radius of 5 Kms. Since no village in Westemn
part of Rajgurunagar at Pune satisfies this criteria, no
new exchange is proposed for opening.

(c) CDMA BTS of 750 lines each are installed at
Rajgurunagar and Chakan which covers part of
Rajgurunagar. It is also proposed to install One CDMA
BTS at Taleghar in Manchar SDCA to cover some portion
of Western part of Rajgurunagar. There is a scattered
waiting list of 199 in the Western part of Rajgurunagar
Taluka in Pune. It is proposed to clear most of the waiting
list progressively through WLL technology by March, 2006.

[Translation]
Compensation of Gulf War Victims

4262. SHRI THAWAR CHAND GEHLOT: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Indian citizens who were working in
Kuwait during the period of the Gulf War have received
any compensation from the United Nations;

(b) if so, their number and the amount received by
them so far;

(c) the amount of compensation anhd claimed and
sanctioned per person and the details of those who have
received inadequate amount in this regard;

(d) the number of such cases of compensation still
pending and the reasons therefor;
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(e) the action taken by the Government for speedy
and fully disbursement of claimed amount to the Indian
citizens;

(f) whether the Government proposes to take steps
to ensure adequate compensation to them; and

(g) it so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir.

(b) A statement is attached.

(c) As per United Nations Compensation Commission
guidelines, the United Nations Compensation Commission
list of individual approved claims is confidential and can
only be revealed to the concemed individual.

It is the exclusive responsibility of United Nations
Compensation Commission to scrutinize, evaluate the
compensation application and decide on the quantum of
payment or entirely reject a claim.

(d) United Nations Compensation Commission has
sent us a list of 8,615 claimants whose claim amounts
approved were returned to United Nations Compensation
Commission because they could not be located within
the period allowed by United Nations Compensation
Commission for disbursement of a particular lot.

(e) The Special Kuwait Cell, Ministry of External
Affairs has given this list to the four nationalized banks
designated for the fask of disbursement of Gulf War
compensation. This list has also been sent to the Indian
Missions in the Gulf countries, as well as to various State
Governments. All concemed have been asked to give
maximum publicity to this list of untraced claimants in
the areas of their respective jurisdiction and such
claimants have been asked to get in touch with Special
Kuwait Cell, Ministry of External Affairs with their latest
address.

(f) and (g) A Secretary-level delegation had gone to
Geneva in May, 2005 to discuss this issue with the United
Nations Compensation Commission. However, the United
Nations Compensation Commission's position is that they
are not entertaining any fresh applications.
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Statement
(As on 16.8.05)

Total number of claims Total amount claimed
registered with Speclal Kuwait Cell, (in US $)
Ministry of External Affairs
Category A 110,511 $ 424,437,500/
Category B 386 $ 867,500/
Category C 39,955 $ 771,964,457/-
Category D 999 $ 315,125,486/
Total 1,51,851 $ 1,512,394,943/-
Total number of approved claimants category-wise:
Category A - 104,980
Category B - 183
Category C —_ 40,486
Category D —_ 841
Total — 146,480

Total amount paid to the claimants
(for all Categories)

Total amount received from United
Nations Compensation Commigsion
(for all Categories)

- US $ 917,575,243.36

- US $ 948,151,360.53

Coal Mining in Meghalaya

4263. SHRI HANSRAJ G. AHIR: Will the PRIME
MINISTER be pleased to state:

(a) whether Coal India Ltd. has undertaken mining
of coal in Meghalaya;

(b) if so, the details thereof, and

(c) the reasons for not providing the data regarding
coal production in Meghalaya in the reports of Coal India
Limited?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY
OF MINES (DR. DASARI NARAYAN RAOQ): (a) and (b)

There is no coal producing mine under Coal India Limited
in the State of Meghalaya.

(c) Do not arise in view of reply to (a) & (b) above.
Development Schemes in Jharkhand

4264. DR. DHIRENDRA AGARWAL:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the total length of National Highways in Jharkhand;

(b) whether the targeted length of the Jharkhand
related development schemes has not been achieved so
far;
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(c) if so, the target set for development schemes of
Jharkhand for the year 2004-05 and the percentage of
the work completed so far;

(d) the reasons for the poor performance; and

(e) the action proposed to be taken by the
Government to expedite the development of National
Highways Network in the country particularly in
Maharashtra?
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The total length of National
Highways in Jharkhand is 1844 kms.

(b) and (c) The details of the target fixed regarding
the development projects for Jharkhand during the year
2004-05 and the percentage of works completed are as
below:

Sl.No. Name of activity/ Target Achievement Agency
Project Length Length (km) Percentage
(km)

1. Widening to 4-lane 78.75 66.30 84.19 National Highways
(Part of Golden Authority of
Quadrilateral) India (NHAI)

2. Widening to 2-lane 17 125 73.5% Road Construction

3. Improvement of 64 87 135.9%

Riding Quality Department (RCD),
Programme Jharkhand
4. Strengthening weak 9 Nil 0

2-lane

(d) The delay in four laning projects was due to
problems in acquisition of land, shifting of utilities, law
and order and slow mobilisation by contractor. The work
could not be completed as per schedule by Road
Construction Department, Jharkhand due to poor response
in tenders, projects in naxal affected areas and changes
in foundation design of bridges, non familiarity with newly
introduced direct payment procedure in the State and
election for State Legislature.

(e) The steps taken by the Government to expedite
the projects is enclosed as Statement.

Statement

Steps taken by the Govermment fo Expedite-the
Completion of the Projects in the Country
including Maharashira

(i) The contracts are regularly monitored at various
level such as by independent Engineer, Project
Director, NHAI Head Quarters, ‘State Road
Construction Department and by the Ministry.

(i) State Governments have appointed Senior
Officers as nodal officers for resolving problems
associated with implementation of the NHDP
such as land acquisition, removal of utilities,

forest/poliution/environment clearances etc.

A Committee of Secretaries has been constituted
to address inter-ministerial and Central-States
issues such as land acquisition, utility shifting,
environment approvals, clearance of Road Over
Bridges (ROB) etc.

(iii)

(iv) To expedite the construction of ROB, an officer
of Railways has been posted to NHAI to
coordinate with Ministry of Railways.
Memorandum of Understanding (MOU) has been
signed with M/s IRCON for implementation of
some of the ROBs.

(v) Action has been taken against defaulting
contractors.

Death of Children due to Diarrhoea
4265. SHRI DALPAT SINGH PARSTE: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:
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(a) whether the Government has conducted any
survey to ascertain the number of children dying of
diarrhoea every year,

(b) if so, the details thereof, State-wise;

(c) the manner in which the Government is providing
assistance to the States in this regard; and

(d) the time by which it is likely to eradicate this
disease?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) As
per the percentage distribution of deaths due to specific
causes under the major group “causes peculiar to infancy”
for selected states, 2.4% of deaths were due to diarrhoea
of the new born. No specific survey to ascertain the
exact number of deaths due to diarrhoea has been carried
out.

The Government of India is implementing the second
phase of the Reproductive and Child Health programme
under which measures are taken to control deaths due
to diarrhoea. Supplies of Oral Rehydration Saits (ORS)
as part of Kit A are made to all Primary Health Centres
throughout the country for: distribution free of cost to all
patients of diarrhoea. Training of health care personnel
on management of diarrhoea to prevent deaths and
advocacy for use of ORS are ongoing activity. Further
safe drinking water and improvement in sanitation services
are recognized as important interventions in preventing
diarrhea. Govemment of India is implementing the Central
Rural Sanitation Programme. Under this, the Department
of Drinking Water Supply is implementing Total Sanitation
Campaign (TSC). Government of India has sanctioned
Total Sanitation Campaign (TSC) projects in 5§20 districts
of the country to improve the sanitation scenario in the
villages. The objectives of the TSC programme are to
bring about an improvement in the general quality of life
in the rural areas, accelerate sanitation coverage and
generate felt demand for sanitation facilities through
awareness creation and Health Education. Further the
National Rural Health Mission (NRHM) recently launched
by the Government of India seeks to converge health
concerns with determinants of health, sanitation, hygiene,
nutrition & safe drinking water.

The efforts are focused on minimizing the incidence
and eliminating deaths due to diarrhoea.
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[English]
Pravasi Bharatiya Bima Yojana

4266. SHRI KULDEEP BISHNOI: Will the PRIME
MINISTER be pleased to state:

(a) the number of migrant Indian labourers insured
so far under the Pravasi Bharatiya Bima Yojana (PBBY);

(b) whether the Government proposes to introduce
new products with add-on features under the PBBY;

(c) it so, the details thereof; and

(d) the steps taken/proposed to be taken by the
Government to open offices of Insurance Companies
offering PBBY abroad for the convenience of these
workers?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
As on 31st March 2005, 5.30 lakhs policies had been
issued under the Pravasi Bharatiya Bima Yojana.

(b) and (c) The coverage under the Pravasi Bharatiya
Bima Yojana has been expanded to include
reimbursement of legal expenses in connection/.—with
Change in the job/employment contract to the
disadvantage of the insured person and by including
natural death. It is also decided to cover reimbursement
of legal expenses incurred in connection with any
substantive change in the job/employment contract/
agreement to the disadvantage of the insured person for
a sum insured not exceeding Rs. 25,000/- without
payment of any extra premium.

(d) Presently, there is no proposal of insurance
companies to open additional offices abroad for the
convenience of Indian workers.

Meteorological Satellites

4267. SHRI M.P. VEERENDRA KUMAR: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Government proposes to improve the
meteorological services by using dedicated meteorological
satellites;

(b) if so, the details thereof alongwith the estimated
expenditure incurred on such satellites;
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(c) the extent to which such satellites will be beneficial
for meteorological services;

(d) whether the benefits will also accrue to the
neighbouring countries;

(e) if so, whether they will be sharing the cost in
this regard; and

(f) if so, the time by which such satellites are likely
to be launched?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) Meteorological satellites enable measurement of
upper atmospheric characteristics, which form one of the
many factors used for predicting meteorological
phenomena. The data from the satellite and ground
observations are to be synthesized in a model for
meteorological forecasting. India has already launched
operational satellites providing meteorology parameters
besides providing the operational meteorological data
services from multi-purpose satellites such as INSAT-2E,
INSAT-3A. In the year 2002, an exclusive satellite named
‘Kalpana’ has been launched for meteorological
applications at a cost of Rs. 155 crores. Another advanced
dedicated meteorological satellite, INSAT-3D is scheduled
for launch in 2007. The Government has sanctioned
Rs. 375 crores for INSAT-3D.

(c) the INSAT-3D satellite will have the capability to
provide high-resolution temperature and humidity profiles
data.

(d) to (f) The data from the meteorological satellites
could be of use to neighbouring countries, if they are
interested. However, there is no such proposal with the
Government at present.

Online Recruitment System

4268. SHRI MANORANJAN BHAKTA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government has introduced

an online recruitment system through USPC, for some |,

specialised jobs under fast graduate appointment system
for the youths of Andaman & Nicobar Islands;

(b) if so, the details thereof;

AUGUST 24, 2005

lo Questions 248

(c) whether the Government has any proposal to
introduce such a system in the near future in other States
also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Shipping Service

4269. SHRI PARSURAM MAJHI: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the States between which the shipping service Is
avaliable at present;

(b) whether the Government has a proposal for the
expansion of shipping services in the country and also to
Bangladesh in 2005-06; and

(c) if so, the details of the proposal of the
Government in this regard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) The passenger
shipping services are available in the following routes in
the country:

(i) Between West Bengal (Kolkata) and Andaman
& Nicobar (Port Blair).

(i) Between Andhra Pradesh (Visakhapatnam) and
Andaman & Nicobar (Port Blair).

(i) Between Tamil Nadu (Chennai) and Andaman
& Nicobar (Port Blair).

(iv) Within the Union Territory of Andaman &
Nicobar.

(v) Between Kerala (Cochin) to Union Territory of
Lakshadweep.

(vi) Within the Union Territory of Lakshadweep.
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In so far as Coastal Cargo movement is concerned,
it is carried by shipping companies based on commercial
principles. The cargo movement through coastal shipping
is possible amongst all maritime States in the country.

In addition to the above, the Inland Water Transport
services on the following Inland Waterways are also
available:

(i) Between Patna and Haldia stretch of River
Ganga

(i) Between Dhubri and Pandu stretch of River
Brahmputra

(ii) Between Aluva and Edapallykotta stretch of the
West Coast Canal

(b) and (c) Yes, Sir. A comprehensive policy for the
Maritime Sector which includes Coastal Shipping,
Passenger Shipping service and Inland Water Transport
is under preparation. It will lead to expansion services
within the country. Government of India has already taken
up with Government of Bangladesh, renewal of the
existing Protocol on Inland Water Trade and transit, which
would further facilitate development of shipping services
between India and Bangladesh.

Performance of Nehru Yuva Kendras

4270. DR. ARUN KUMAR SARMA: Wil the PRIME
MINISTER be pleased to state:

(a) whether the performance of Nehru Yuva Kendras
have been evaluated by the Government;

(b) if so, the details thereof, State-wise;

(c) whether these Kendras have achieved the targets
set for them;

(d) if not, whether the Government intends to
restructure the functioning of these Kendras;
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(e) if so, the details thereof;

(f) the total outlays, fund released and utilized by
the Nehru Yuva Kendras in Assam and other North
Eastern States during the last three years, Kendra-wise
and State-wise;

(g) whether any special programme conducive to the
environment of North Eastern Region has been taken up
by the Nehru Yuva Kendra;

(h) if so, the details thereof, and
(i) if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
Yes, Sir. The programmes implemented by Nehru Yuva
Kendra Sangathan (NYKS) have been reviewed and
evaluated from time to time.

(b) The Planning Commission sponsored evaluation
studies of various programmes implemented by NYKS in
1991 and 2002. The programmes are being reviewed
regularly at the NYKS Headquarter through a monitoring
unit. Zonal Directors also review the performance of
District Youth Coordinators as well as Youth Clubs, Youth
Development Centres etc. through periodical inspections.

(c) The targets assigned to field units of NYKS have
by and large, been achieved.

(d) and (e) Does not arise.

() The details are enclosed as Statement-I.
(g) Yes, Sir.

(h) The details are enclosed as Statement-Il.

(i) Does not arise.

Statement /

Outlays, Releases and Utiization. of NYKs in Assam and other N.E. States duning the year 2002-03 to 2004-05

State/ Nehru Yuva 2002-03 2003-04 2004-05

NYK Code Kendra Outiays  Release  Utilized  Outiays  Release  Utilized Outlays  Relea